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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 3, 2011/Sravana 12, 1933 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mapam SpPeaker in the Chair]

ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Shri Mahendra Kumar Roy.
Question No. 41

ICT in Post Offices
+
*41. SHRI MAHENDRA KUMAR ROY:
SHRIMATI JAYAPRADA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has introduced
Information and Communication Technology (ICT) devices
especially for the rural Post Offices in the country;

(b) if so, the details thereof;

(c) whether the Government has any plan to introduce
Core Banking Solution (CBS) in post offices;

(d) if so, the details thereof alongwith the number of
post offices proposed to be connected with CBS;

(e) whether the Government also proposes to provide
ATM facility in various Post Offices across the country;
and

(f) if so, the details of the locations where such facility
is proposed to be provided, state-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) to (f) A Statement is laid on the Table of the House.

Statement
(a) No, Madam.

(b) Does not arise in view of (a) above.

(c) and (d) Yes, Madam. It is proposed to introduce
the segments of Core Banking Solution relevant to Post
Office Savings Bank Scheme (POSB) in 2207
departmental post Offices initially.

(e) and (f) Yes, Madam. The Government Proposes
to provide ATM facility in 810 Post Offices. The State-
wise details are given in the enclosed Annexure.

Annexure

List of Post Offices for ATM installation

Andhra Pradesh

Sl.No. Name PO
1 2
1. Adilabad HO
2. Adoni HO
3. Amadalavalasa
4. Amalapuram HO
5. AMR HO
6. Anakapalle HO
7. Anantapur HO
8. Attili HO
9. Avanigadda
10. Bapatla HO
11. Bhadrachalam HO
12. Bhimavaram HO
13. Bhongir
14. Bobbili HO
15. Buckinghampet HO
16. Chandragiri HO
17. Chilakaluripet HO
18. Chirala
19. Chittoor HO
20. Cuddapah HO
21. Dharmavaram HO
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1 2 1 2

22. Eluru HO 53. MBNR HO

23. Gadwal HO 54. Medak HO

24. Gudivada HO 55. Miryalguda HO
25. Gudur HO 56. Nalgonda

26. Guntakal HO 57. Nandyal HO

27. Guntur HO 58. Narasaraopet HO
28. H Konda 59. Narsipatnam HO
29. Hindupur HO 60. Nellore HO

30. Huzurabad 61. Nuzvid HO

31. HYD GPO 62. NzZB HO

32. HydJubilee HO 63. Ongole

33. Jagityal 64. P*Pally HO

34. Jangaon 65. Palakol HO

35. Jangareddygudem HO 66. Parkal

36. Kakinada HO 67. Parvathipuram HO
37. Kandukur 68. Proddatur HO

38. Kanigiri 69. Pulivendla H.O
39. Kavali HO 70. Rajahmundry HO
40. K’bad HO 71. Rajampet HO
41. Khammam HO 72. Ramachandrapuram HO
42. KM. Nagar 73. Razole HO
43. KMD HO 74. Repalle HO
44. Kothagudem HO 75. Samalkot HO
45. Kovvur HO 76. Sangareddy HO
46. Kurnool HO 77. Sattenapalle HO
47. M.H.Bad 78. Secunderabad HO
48. Machilipatnam HO 79. Siddipet HO
49. Madanapalle HO 80. Srikakulam HO
50. Mancherial HO 81. Srikalahasti HO
51. Mangalagiri HO 82. Stn.JDCL HO

52. Markapur HO 83. StnKacheguda HO
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84. Suryapet HO 16. Silchar HO
85. Tadepalligudem HO 17. Sivsagar HPO
86. Tanuku HO 18. Tezpur HO
87. Tekkali HO 19. Tinsukia HO
88. Tenali HO Bihar
89. Tirupati HO 1. Ara
90. Trimulghery HO 2. Aurangabad
91. Vijayawada HO 3. Banka
92. Vikarabad HO 4. Bankipore
93. Visakhapatnam HO 5. Begusarai
94. Vizianagaram HO 6. Bettiah
95. W.N.Parthy HO 7. Bhagalpur
96. Waltair RS HO 8. Biharsharif
97. Warangal HO 9. Buxar
98. Z'bad HO 10. Chapra

Assam 11. Darbhanga

1. Barpeta HO 12. Gaya
2. Dhubri HPO 13. Gopalganj
3. Dibrugarh HO 14. Hajipur
4. Diphu HO 15. Jamui
5. Gauhati University HO 16. Jehanabad
6. Golaghat HPO 17. Katihar
7. Guwahati GPO 18. L. Sarai
8. Hailakandi HO 19. Madhubani
9. Jorhat HPO 20. Marhowrah
10. Karimganj HO 21. Motihari
11. Kokrajhar HO 22. Munger
12. Mangaldoi HO 23. Muzaffarpur
13. Nagaon HO 24. Nawada
14. Nalbari HO 25. Patna GPO
15. North Lakhimpur HO 26. Purnea
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27. Saharsa Gujarat
28. Samastipur 1. Ahd GPO
29. Sasaram 2. Amreli HO
30. Sitamarhi 3. Anand
31. Siwan 4. Bardoli
Chhattisgarh 5 Bharuch
. 6. Bhavnagar HO
1. Ambikapur HO
7. Bhuj HO
2. Bilaspur HO
8. BILIMORA H.O.
3. Durg HO
9. Dabhoi HO
4. IBSB HO
10. Dahod
5. Jagdalpur HO
11. Dholka
6. Kanker HO .
12. Fateganj H.O
’ Korba HO 13. Gandhinagar
8. Raigarh HO 14 Godhra
9. Raipur HO 15. Gondal HO
10. Rajnandgaon HO 16. Himatnagar
Delhi 17. Jamnagar HO
1. Ashok Vihar 18. Junagadh HO
2. Delhi GPO 19. Kalol
3. IPHO 20. Kheda HO
4. Jhilmil 21. Mahesana HO
5. Kalkaji 22. Nadiad HO
6. Krishna Nagar 23. Nanpura HO
) 24, NAVSARI HO
7. Lodhi Road
25. NVP HO
8. NDHO
26. Palanpur HO
9. NIE
27. PATAN
10. Ramesh Nagar
28. Porbandar HO
11. Sansad Marg )
29. Rajkot HO
12. Sarojini Nagar 30. RBHO
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31. Surat HO 10. Mandi
32. Surendranagar HO 11. Nahan
33. Vadodara HO 12. Palampur
34. Valsad HO 13. Rampur Bsr
Haryana 14. Reckong Peo

1. Ambala City HO 15. SHIMLA GPO
2. Ambala GPO 16. Solan

3. Bahadurgarh 17. Sundernagar T/S HO
4. Bhiwani 18. UNA

5. Faridabad NIT HO Jharkhand

6. Gurgaon 1. B. Deoghar

7. Hissar HO 2. B.S.City HO

8. Jind HO 3. Chaibasa HO
9. Karnal HO 4. Daltonganj HPO
10. Kurukshetra HO 5. Dhanbad HO
11. Narnaul 6. Doranda HO
12. Panipat HO 7. Dumka

13. Rohtak 8. Giridih HO

14. Sirsa HO 9. Gumla HO

15. Sonepat HO 10. Hazaribagh

16. Yamunanagar HO 11. Jamshedpur HO

Himachal Pradesh 12. Ramgarh Cantt. HO

1. Barsar 13. Ranchi GPO

2. Bilaspur Jammu and Kashmir
3. Chamba 1. Anantnag

4. Dehra HO 2. Baramulla

5. Dharamsala 3. Gandhinagar

6. Hamirpur 4. Jammu

7. Kangra HO 5. Kathua

8. Keylong 6. Leh

9. Kullu 7. Rajouri
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8. Srinagar 29. Jamakhandi

9. Udhampur 30. JNR HO
Karnataka 31. Karkala HPO

1. Arsikere 32. Karwar

2. Athani 33. Kolar HO

3. Bagalkot 34. Kollegal HO

4. Bailhongal 35. Koppa

5. Bangalore GPO 36. Koppal

6. Belgaum 37. Kulshekhar HSG-I

7. Bellary 38. Kumta

8. Bgudi HO 39. Kundapura

9. Bhadravati 40. Madikeri

10. Bidar 41. Mandya HO

11. Bijapur 42. Mangalore

12. Channapatna 43. Manipal

13. Chickaballapur 44, Mysore HO

14. Chikmaglur 45. Nanjangud HO

15. Chikodi 46. Puttur HPO

16. Chitradurga 47. R.T. Nagar

17. Dharwad 48. Raichur

18. DVG HO 49. Rajajinagar HO

19. Gadag 50. Ramdurg

20. Gokak 51. S.R.Patna HO

21. Gulbarga 52. Sagar

22. HAL Il Stage 53. Saraswathipuram HO

23. Hassan 54. Shimoga

24. Haveri 55. Sirsi

25. Hospet 56. Tiptur

26. Hubli 57. Tumkur

27. Indi 58. Udupi

28. Jalahalli HO 59. Yadgiri
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Kerala 31. Olavakkott HO

1. Adur HO 32. Ottappalam HO

2. Alapuzha 33. Pala HPO

3. Alathur MBR HO 34. Palakkad HO

4. Aluva 35. Pathanamthitta HO

5. Calicitu Civil Station 36. Perumbavoor

6. Calicut HO 37. Ponnani HO

7. Chalakudi 38. Punalur HO

8. Chengannur HO 39. Quilandy Ho

9. Cherthala 40. Taliparamba

10. Chnaganacherry 41. Thalassery

11. Ernakulam HO 42. Thiruvalla HO

12. Irinjalakuda 43. Thodupuzha

13. Kalpetta HO 44, Thrissur HPO

14. Kanhyangad 45. Thycaud HO

15. Kanijirappally 46. Tirur HO

16. Kannur 47. Trivandrum GPO

17. Karunagapallay HO 48. Vadakara HO

18. Kasaragod 49. Vaikom HPO

19. Kattappana 50. Wadakkanchery HPO

20. Kayamgulam HO Madhya Pradesh

21. Kochi HO 1. Balaghat

22. Kollam HO 2. Betul

23. Kottarakkara HO 3. Bhel HO

24. Kottayam HPO 4. Bhind

25. Kunnamkulam HPO 5. Bhopal GPO

26. Malappuram HO 6. Chhatarpur

27. Manjeri HO 7. Chhindwara

28. Mavelikara HO 8. CT.T.Nagar HO

29. Muvattupuzha 9. Damoh

30. Neyyattinkara HO 10. Dewas




15

Oral Answers

AUGUST 3, 2011

to Questions

16

1 2 1 2
11. Dhar Maharashtra (includes State of Goa)
12. Guna HO 1. Ahmednagar
13. Hoshangabad 2. Akola HO
14. Indore GPO 3. Alibag HO
15. Indore Nagar 4. Amravati HO
16. Jabalpur 5. Andheri HPO
17. Jhabua 6. Aurangabad HO
18. Katni

7. Beed
19. Khandwa 8 Bhandara
20. Khargone 9. Bhusawal HO
21 Lashkar 10. Borivali HO
22. Mandia 11. Buldana HO
23. Mandsaur

12. Chalisgaon HO
24. Morar

13. Chandrapur HO
25. Morena

14. Chembur HO
26. Nardsinghpur

15. Chinchbunder HO
27. Neemuch

16. Chiplum
28. Raisen

17. Dadar HO
29. Rajgarh

18. Dhule HO
30. Ratlam

19. Gondia
31. Rewa

20. Ichalkaranji HO
32. Sagar Cantt.

21. Jalgaon HO
33. Satna 9
aa. Sehore 22. Jalna HO
35, Seoni 23. Kalbadevi HPO
36. Shahdol 24. Kalyan City
37. Shajapur 25. Kamthi
38. Shivpuri 26. Karad HO
30. Sidhi 27. Khamgaon HO
40. Tikamgarh 28. Kolhapur City HO
41 Ujjain 29. Kolhapur HO
42, Vidisha 30. Latur
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31. Mahim HO North-East (includes States of Arunachal
Pradesh, Manipur, Meghalaya, Mizoram,
32. Malegaon Nagaland and Tripura)
33. Malvan 1. Agartala HO
34. Margao 2. Aizawl HO
35. Miraj 3. Dharamanagar HO
36. Mumbai Central HO 4. Imphal HO
37. Mumbai GPO 5. Itanagar HO
38. Nagpur City HO 6. Kohima HO
39. Nagpur GPO 7. R.K.Pur HO
40. Nashik HO 8. Shillong GPO
41, Nsk Rd. HO 9. Tura HO
42. Osmanabad Orissa
43, Palghar HO 1. Angul HO
44, Panaji HO 2. Aska HO
45, Pandharpur HO 3. Athgarh HO
46. Panvel HO 4. Balangir
47. Paratwada HO 5. Balasore HO
48. Parbhani 6. Baragarh HO
49. Pune City Ho 7 Baripada HO
50. Pune HO 8. Berhampur HO
- 9. Bhadrak HO
51. Ratnagiri
) 10. Bhanjnagar HO
52. Sangli HO
11. Bhawanipatna HO
53. Satara HO
12. Bhubaneswar GPO
54. Sawantwadi
13. Chandinchowk HO
55. Shivajinagar NDHO
14. Chharapur HO
56. Shrirampur
15. Cuttack GPO
57. Solapur HO
16. Dhenkanal HO
58. Thane
17. Jagatsinghpur HO
59. Wardha
18. Jajpur HO
60. Yavatmal

19.

Jaleswar HO
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20. Jeypore(K) HO 15. Ludhiana HO
21. Jharsugda HO 16. Mansa HO
22. Kendrapara HO 17. Moga HO
283. Keonjhargarh HO 18. Patiala HO
24. Khurda HO 19. Phagwara
25. Koraput HO 20. Rajpura
26. Nayagarh HO 21. Ropar
27. Paralakhemundi 22. Sangrur HO
28. Phulbani HO 23. Tarn Taran HO
29. Puri HO Rajasthan
30. Rairangpur HO 1. Ajmer
31. Rayagada HO 2. Alwar HPO
32. Rourkela HO 3. Banswara
38. Sambalpur HO 4. Barmer
34. Sundargarh HO 5. Beawar
35. Udithagarh HO 6. Behror HO

Punjab 7. Bharatpur HO

1. Amritsar HO 8. Bhilwara
2. Batala HO 9. Bikaner
3. Bathinda HO 10. Bundi
4. Chandigarh GPO 11. Chittorgarh
5. Dya 12. Churu
6. Faridkot HO 13. Dausa HO
7. Ferozepur HO 14. Deeg HO
8. Gurdaspur 15. Dholpur
9. Hsp 16. Didwana
10. Jagraon HO 17. Dungarpur
11. JL Cantt. HO 18. Gangapur
12. JL City HO 19. GPO JP
13. Kapurthala 20. Hanumangarh
14. Khanna HO 21. Hindaun
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22. Jaisalmer 5. Arasaradi
23. Jalore 6. Arni
24. Jhalawar 7. Aruppukottai
25. Jhunjhunu 8. Atur
26. JNR HO 9. Avadicamp
27. Jodhpur 10. Bhavani
28. Kankroli 11. Bodinayakanur
29. Kota 12. Chengalpattu
30. Madanganj 13. Chennai GPO
31. Marwar Jn. 14. Chidambaram
32. Mavli 15. Coimbatore
33. N.G. Mandi 16. Coonoor
34. Nagaur 17. Cuddalore
35. Nasirabad 18. Devakottai
36. Pali 19. Dharapuram HO
37. Ratangarh 20. Dindigul
38. Sambhar Lake 21. DPI
39. Sawaimadhopur 22. Erode
40. Shahpura HO 23. Gobi
41. Sikar 24. Gudiyattam
42. Sirohi 25. Kallakurichi HO
43. SNR HO 26. Kanchipuram
44. Sriganganagar 27. Karaikudi
45, Srimadhopur 28. Karur HO
46. Tonk 29. Kovilpatti
47. Udaipur 30. KRI
Tamil Nadu 31. Kulitalai HO

1. Ambasamudram 32. Kumbakonam
2. Ambattur 33. Lalgudi HO
3. Anna Road 34. Mudurai

4. Arakkonam 35. Manamadurai
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36. Mannargudi 67. Suramangalam HO
37. Mayiladuturai 68. T Nagar HPO
38. Melakaveri 69. Tallakulam

39. Mettupalayam HO 70. Tambaram

40. Mylapore HPO 71. Tenkasi

41. Nagapattinam 72. Thanjavur

42. Nagercoil 73. Thuckalay

43. Namakkal 74. Tindivanam

44. Nilakottai 75. Tiruchendur

45. Palani 76. Tiruchengode
46. Palayankottai 77. Tirukkoyilur HO
47. Papanasam 78. Tirunelveli

48. Paramakudi 79. Tirupattur

49. Park Town 80. Tirupur HO

50. Pattukkottai HO 81. Tiruturaipundi HO
51. Perambalur HO 82. Tiruvallur

52. Periyakulam 83. Tiruvannamalai
58. Pollachi HO 84. Tiruvarur

54. Puducherry 85. Trichy HO

55. Pudukkottai HO 86. Turaiyur HO

56. R.S.Puram 87. Tuticorin

57. Rajapalayam 88. Udagamandalam
58. Ramanathapuram 89. Udamalpet HO
59. Ranipet 90. Vellore HO

60. Salem 91. Villupuram

61. Sankarankoil 92. Virudhunagar
62. Sirkali 93. Vriddhachalam HO
63. Sivakasi Uttar Pradesh
64. Srirangam HO 1. Agra

65. Srivaikuntam 2. Agra Fort

66. St.Thomas Mount 3. Akbarpur HO
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4. Aligarh 35. Hapur

5. Allahabad 36. Hardoi HO

6. Alld KTY 37. Jaunpur

7. Amroha 38. Jhansi

8. Auraiya 39. Kanpur

9. Azamgarh HO 40. Kanpur Cantt
10. Bahraich HO 41. Kheri HO

11. Ballia HO 42. Khurja

12. Balrampur 43. Kunraghat

13. Banda 44. Lalganj

14. Bansi HO 45. Lalitpur

15. Barabanki 46. Lucknow Chowk
16. Baraut HO 47. Lucknow GPO
17. Bareilly HO 48. Mainpuri

18. Basti HO 49. Mathura

19. Bijnaur 50. Mau

20. Budaun HO 51. Meerut city HO
21. Bulandshahar 52. Meerut-|

22. Deoria 53. Mirzapur

23. Dhampur 54. Moradabad
24. Etah HO 55. MZN HO

25. Etawah 56. Nawabganj

26. Faizabad HO 57. Noida

27. Fatehgarh 58. Orai

28. Fatehpur 59. Padrauna

29. Ferozabad 60. Pilibhit HO

30. Ghaziabad 61. Pratapgarh HO
31. Ghazipur 62. Raebreli

32. Gonda 63. Rampur

33. Gorakhpur 64. Rasra HO

34. Hamirpur 65. Saharanpur HO
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66. Shahjahanpur 11. Beleghata
67. Sitapur 12. Belgharia
68. Sultanpur 13. Berhampore
69. Unnao 14. Burdwan
70. Varanasi 15. Chinsurah
71. Varanasi Cantt 16. Contai

Uttrakhand 17. Cooch Behar

1. Almora 18. Cossipore
2. Dehradun Cantt 19. Darjeeling
3. Dehradun GPO 20. Diamond Harbour
4. Gopeshwar 21. Durgapur
5. Haldwani 22. Gangtok
6. Kotdwar 23. Howrah
7. Lansdown 24. Jalpaiguri
8. Nainital 25. Jhargram
9. Pauri 26. Kalyani
10. Pithoragarh 27. Kandi
11. Ranikhet 28. Katwa
12. Roorkee 29. Kolkata GPO
13. Tehri 30. Krishnanagar

West Bengal (includes State of Sikkim) 31. Mal
1. Alipore 32. Malda
2. Arambagh 33. Midnapore
3. Asansol 34. Nabadwip
4. Balurghat 35. Park Street
5. Bankura 36. Port Blair
6. Barabazar 37. Purulia
7. Barasat 38. Raghunathaganj
8. Barrackpore 39. Rampurhat
9. Baruipore 40. Ranaghat
10. Basirhat 41. Ranigan;j
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1 2
42. Salkia
43. Serampore
44, Siliguri
45. Suri
46. Tallygunge
47. Tamluk

SHRI MAHENDRA KUMAR ROY: Madam, a
Committee on Micro-finance and Poverty Alleviation
working under the support of the Planning Commission
had suggested the setting-up of Gramtells, that is, rural
ATMs at rural Post Offices. | want to know from the
Government that even after the recommendation by the
Planning Commission, the ATM facility has not been
proposed in any rural Post Offices. Why is the Department
of P&T deviating from the decision given by the Planning
Commission?

SHRI KAPIL SIBAL: Madam, in fact, the Government
has proposed ATM facilities in 810 Post Offices, and the
list of those 810 Post Offices is attached to the response
that the Government has given.

SHRI MAHENDRA KUMAR ROY: Madam, how many
rural Post Offices are there? What is the time-frame of
providing ATM facility in all the rural Post Offices?

SHRI KAPIL SIBAL: Madam, as far as the time-frame
is concerned, in fact, the entire programme for
electronically connecting all the Post Offices will actually
be in place by 2013, and all the Post Offices, rural and
urban, will have electronic connectivity.

MADAM SPEAKER: Shrimati Jaya Prada — not
present.

Shri Suresh Kashinath Taware, are you asking a
Question.

SHRI SURESH KASHINATH TAWARE: No, Madam.

DR. KIRIT PREMJIBHAI SOLANKI: Thank you,
Madam, for allowing me to ask my Question.

[Translation]

| would like to say about information and communication
technology in post offices that the remuneration given to
beneficiaries under MNREGA and many other schemes
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do not reach them due to unavailability of banking system
in small villages. Whether the Government is ready to
provide banking facility, ATM facility, Railway Reservation
or any other facility to post office?

SHRI KAPIL SIBAL: Madam Speaker, through you |
would like to inform the hon’ble member that we are still
making some schemes of the Central Government
available to public through post offices - whether it is
Mahatama Gandhi Rural Employment Guarantee Scheme,
Indira Gandhi Pension Scheme, Indira Gandhi National
Widow Pension Scheme, Indira Gandhi National Disability
Pension Scheme, Coal Mines Pension Scheme, Railways
Pension Scheme or BSNL Pension Scheme. But these
are not electronically connected yet, hence delay occur.
When these are fully electronically connected and is
made online, public will get all the facility instantly.

| would like to add one more thing that our tender
for electronically convert, for which request for proposal
was invited in the year 2010, information is being sought
regarding the same. As | have said earlier it will be
completed by the year 2013. As far as MNREGA is
concerned, it also depends upon states. We go into
states and say the whole payment of MNREGA should
be made by us. But some states do not want it. Andhra
Pradesh has made almost all payment of MNREGA
through post offices. But there are some states like Uttar
Pradesh where MNREGA payment is not being made
through Post Officers. ...(Interruptions)

SHRI DARA SINGH CHAUHAN: It is being made.
...(Interruptions)

SHRI KAPIL SIBAL: It is being made in small
numbers. We want all the offices should make payment
through post offices.

[English]
Assessment of BPL Families

*42. SHRI S. SEMMALAI: Will the PRIME MINISTER
be pleased to state:

(a) the norms evolved by the Suresh Tendulkar
Committee to assess the BPL people in rural and urban
areas in the country;

(b) whether there exists a difference between
Tendulkar Committee and the N.C. Saxena Committee in
assessing and estimating BPL population;

(c) if so, the details thereof;
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(d) whether the Government proposes to redefine
poverty in the light of different poverty estimates; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) to (e) A statement is laid on
the Table of the House.

Statement

(a) The poverty line has been traditionally defined
by the Planning Commission on the basis of Monthly
Per Capita Consumption Expenditure (MPCE) as the
criterion. The number and proportion of persons living
below the poverty line (BPL) are computed using the
data from Large Sample Surveys on household consumer
expenditure carried out by the National sample survey
Organisation (NSSO).

The method for estimation of poverty has been
reviewed by the Planning Commission from time to time.
Prior to the Tendulkar Committee recommendations, the
estimation was based on separate rural and urban poverty
lines from the Lakdawala Committee recommendations
which were updated using different price indices for rural
and urban areas.

The Tendulkar Committee, which submitted its Report
in 2009, recommended changing the rural poverty line
to make it more comparable with the urban poverty line
which it felt was appropriate. A copy of the press note is
available on the website of Planning Commission.

The Tendulkar Committee has incorporated adequacy
of expenditure from the normative and nutritional
viewpoint. It stated:

“while moving away from the calorie norms, the
proposed poverty lines have been validated by
checking the adequacy of actual private expenditure
per capita near the poverty lines on food, education
and health by comparing them with normative
expenditures consistent with nutritional, educational
and health outcomes.”

In the calculation of poverty line Tendulkar Committee
took the urban headcount ratio of 25.7% in 2004-05,
arrived at by following Lakdawala methodology, as the
starting point. It used Mixed Recall period (MRP) based
MPCE corresponding to this ratio as the new reference
Poverty Line Basket (PLB) in urban areas and
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recommended that the rural poverty line should be
recomputed to reflect money value in rural areas of the
same PLB.

The all-India poverty line was estimated by the
Tendulkar Committee as Rs. 446.68 and Rs. 578.80 per
capita per month at 2004-05 price level in rural and
urban areas respectively. This corresponds to rural
poverty ratio of 41.8 percent, urban poverty ratio of
25.7 percent and aggregate poverty ratio of 37.2 percent
in the country. On applying price increase using
Consumer Price Index for Industrial Workers (CPI-IW)
for urban areas and Consumer Price Index for Agricultural
Labourers (CPI-AL) for rural areas, the poverty line at
June 2011 price level comes to Rs. 965 per capita per
month in urban areas and Rs. 781 per Capita per month
in rural areas. For a family of 5 this poverty line would
amount to Rs. 4,824 per month in urban areas and Rs.
3,905 per month in rural areas at June 2011 price level.

(b) and (c) While estimation of poverty is undertaken
by the Planning Commission, Ministry of Rural
Development conducts a Census to identify the individual
BPL households in rural areas consistent with the poverty
estimates. Accordingly, the Ministry of Rural Development
constituted the Saxena Committee to recommend a
suitable methodology for identification of BPL families in
rural areas. While prescribing the methodology for ranking
households, the Saxena Committee suggested that the
rural poverty ratio be assumed as 50% at the national
level as reproduced below:

“The Committee would therefore strongly recommend
that the percentage of people entitled to BPL status
should be drastically revised upwards to at least 50%,
though the calorie norm of 2400 would demand this
figure to be about 80%. The figure of 50% in rural
areas would correspond to a calories intake of about
2100 k cal which would imply that whatever calories
were considered minimum for a healthy living in urban
areas in 1973-74 would now be needed for healthy
living in rural areas in view of general reduction in
hard manual work (though it can still be argued that
such reduction has been only marginal for the rural
poor, and that too confined to prosperous regions).
Our recommendation of 50% is based on a calorie
consumption norm of 2100 for rural areas, as well as
on a minimum cereal consumption of 12.25 kg per
month, which is still less than what the top two
quintiles consume despite their sedentary life style
and better access to non-cereal food.”
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It may be pointed out that corresponding to the
poverty line of Tendulkar Committee, the monthly per
capita consumption of cereals in rural areas comes to
12.22 Kg as per NSSO survey for 2004-05.

(d) and (e) In the light of recent directions of the
Supreme Court, the Planning Commission is in the
process of estimating the revised per capita poverty line
as per the Tendulkar Methodology on the basis of
2009-10 survey data on Household Consumer
Expenditure, which are now available; and keeping in
mind the price index of May 2011 when the data for the
same is available.

SHRI S. SEMMALAI: Madam, recently the Apex
Court has posed a valuable question to the Planning
Commission. The observation of the Supreme Court sums
up the faulty approach of the Planning Commission in
estimating the BPL people.

According to the Planning Commission estimates,
27.5 per cent of the population is living below the poverty
line, whereas the Saxena Committee estimated it to be
50 per cent, and the Tendulkar Committee estimated it
as 37.2 per cent. There is a huge variation among these
reports. There is an allegation also against the
Government that by reducing the number of BPL people,
the Central Government wants to relieve itself from
providing assistance and social security measures.

MADAM SPEAKER: Please ask the question.

SHRI S. SEMMALAI: Now, | will ask the question,
Madam. In this context, though the hon. Minister has
stated in his written reply that the Planning Commission
is going to follow the methodology of the Tendulkar
Committee, may | know from the hon. Minister whether
a fresh study will be conducted with realistic norms and
yardsticks to estimate the number of people living below
the poverty line based on scientific and pragmatic
criteria? When is such a study going to be taken up?

SHRI ASHWANI KUMAR: Madam Speaker, | would
like to inform the hon. Member, through you, that the
poverty line has been traditionally defined by the Planning
Commission on the basis of scientific yardsticks. This is
a process that has been on since the last several
decades. A number of high-powered committees headed
by experts in the field have headed these committees,
and they have drawn the methodology based upon
scientific, rational and scientifically viable criteria. It started
from 1979 with the Alagh Committee, then 1989 with the

Lakdawala Committee, and then in 1997 we transited to
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State-specific determination of poverty lines, and then the
Tendulkar Committee and also the Saxena Committee.

To answer specifically to what the hon. Member has
said, it is true that the hon. Supreme Court has made
certain observations. The Supreme Court has not declared
the methodology as either irrational or unacceptable. All
that the Supreme Court has said is that in view of the
shifting in the price line over the years, the Planning
Commission may wish to recalibrate and revisit the fixation
of the poverty line, which we are always ready and willing
to do. We are in fact in the process of extrapolating the
2009-10 data to the 2004-05 methodological basis that
was adopted by Tendulkar Committee to arrive at a price
line which should be consistent with giving to all our
citizens a life of dignity and honour.

| must say, Madam Speaker, that there is one non-
negotiable and irrevocable priority of this Government, it
is to ensure that poverty levels decline rapidly. That is
why the theme of the Twelfth Plan is faster, more inclusive
and sustainable growth.

As far as the Saxena Committee is concerned, let
me clarify, and | think that clarification is required, the
poverty estimates are a function of the Planning
Commission. What the N.C. Saxena Committee was
constituted to do was to realign poverty in rural areas on
some methodological basis to the urban areas because
Tendulkar Committee felt that, that was required to be
done. Then, an experts group headed by Mr. Saxena has
been set up. They have formulated certain methodologies.
On the basis of that, they have reached certain
assumptions. Those assumptions are based again in terms
of calorie consumption and monthly per capita
consumption.

| want to make one point very clear because this is
a matter of great importance and the entire country wants
to know this, Madam. When you actually calculate the
way poverty impacts people, we take into consideration
not only the individual but homes as such. The Registrar
of Census has said that the average size of a family is
five. If we take the per capita consumption of 20 in urban
areas and 15 in rural areas as per 2004-05 levels and
give it a multiplier of five into thirty, we arrive at 3,000
and 2,500. At 2009-10 prices, Madam, this figure reaches
4,824 per household in urban areas and 3,905 per
household in rural areas.
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While we will constantly try and update these figures
as to be realistic given the ground situation at a particular
point of time, which is an on-going process, | would like
to assure the hon. Member that the concerns expressed
by the Supreme Court will be taken on board. We are in
the process of also clarifying the situation to the Supreme
Court which will be done in the foreseeable future.

SHRI S. SEMMALAI: Madam, usually the Centre’s
estimate of BPL is very less, while the assessment of
the State about BPL is usually higher. Because of the
less number of BPL families estimated by the Centre,
the States receive less financial assistance from the
Centre. So, this leaves a huge financial burden on the
States including Congress-ruled States as they have to
make additional budgetary layout to provide social security
measures. | would like to ask the hon. Minister whether
the Centre will come forward to increase the assistance
and grants to enable the States to provide adequate social
security measures to the BPL families.

SHRI ASHWANI KUMAR: | would like to inform the
hon. Member through you that it is true that certain States
have complained that the number of people who, they
feel, are actually living below the poverty line sometimes
exceed the estimates that have been given by the
Planning Commission. But the fact remains that it is also
true that the flaw is more in the implementation and in
the identification process rather than in the methodology
which really is a function of the States. The Ministry of
Rural Development and the State Governments together
conduct a house to house survey in rural areas in
particular to find out on the basis of their methodology
as to how the gradation has to be made in order to
determine the kind of poverty levels in the States.
Therefore, we have to take comprehensive measures
including finding ways to reduce the possibility of error in
the identification which is a function of the State
Governments. We would also, as | said earlier, at the
same time, ensure that those who are actually poor are
not deprived and denied the benefits. The Government of
India, through Centrally-Sponsored Schemes has always
targeted the people living on the margins and the people
who are actually poor. This is one non-negotiable agenda
of this Government and all the resources that are actually
necessary will be made available. The fact remains that
that is the logic of the Centrally-sponsored schemes.
Sometimes where it is the responsibility of the State
Governments, we, that is, the Central Government assist
the State Governments to discharge that responsibility
through transfer of resources from the Centre to the
States.
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[Translation]

SHRIMATI SUSHMA SWARAJ: Madam Speaker,
Prime Minister has stated in written reply of this question
that as per recent directions of Supreme Court, Planning
Commission is making assessment of BPL families but
me, you and all of us, we know that Planning
Commission has fixed state-wise quota of BPL families.
Quota means capping, i.e. you have before hand declared
that in Madhya Pradesh BPL will not be more than
60,000, in Bihar it will not be more than 1 lakh. If quota
has been fixed, then what assessment? It means that if
there are 65,000 BPL people in a state and quota is of
60,000, then that state can not take food for 65,000
BPL families and nor you can give assessment of 65,000
peoples. Quota and assessment are utterly mismatch. If
planning commission is fixing quotas then how correct
assessment will be made, this only | want to know from
Mr. Prime Minister.

SHRI ASHWANI KUMAR: Madam, | would like to
say that it is a thing of estimates not of quota fixation.
In the year 1997, we and later on the Tendulakar
Committee did the work of state specific determination
of poverty. Tendulkar Committee also made state specific
estimates. Estimates by definition can not be 100 percent
correct but if they are rational and determined on
scientific basis, then we must accept them. We constantly
evaluate them on this basis and this process is going
on and will keep going. | would like to request Sushma
Ji that if some state or expert group has committed a
mistake in implementation, then it can be rectified, but
it will be an altogether different thing to say the
methodology or basis of determining is not scientific and
rational. After all, these all are experts, Mr. Alagh started
the work in 1979. This work has been going on for the
last 30 years. The expert groups are specialists in this
field and we have done poverty assessment through
them. | accept this fact that when prices rise there is
some disconnection between the aspirations of the States
and determination by expert Committee. Therefore,
Ministry of Rural Development has tried to conduct house
to house survey. In this connection will have time and
again asked the states, hon’ble Supreme Court has also
directed and when in regional consultation meeting of
planning Commission, we also asked that you improve
your process of implementation and we will also
reexamine. At the directions of the hon’ble Supreme
Court the main thing is that the basis of poverty should
be realistic. The main thing is that who are really poor,
are not deprived of the facilities. ...(Interruptions)

MADAM SPEAKER: Ok, you will also be given
chance.

...(Interruptions)
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[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
MADAM SPEAKER: Shri P. T. Thomas.
...(Interruptions)

MADAM SPEAKER: Shri Thomas, you can ask the
Supplementary Question. Nothing else will go on record.

...(Interruptions)*
[Translation]

MADAM SPEAKER: Please sit down, let P.T. Thomas
ask question.

...(Interruptions)
[English]

SHRI PT. THOMAS: Thank you, Madam. The Planning
Commission and the National Sample Survey Organization
make the poverty line criteria is not accurate. These are
not actually reflecting the real situation. It is not the real
poverty level index.

My question is, whether the Government will consider
including the plantation labourers as a whole in the BPL
list? Their living condition is very pathetic and poor; there
is no drinking water or electricity, and there are no basic
amenities. | am requesting the Government to consider
including the entire plantation labourers in the BPL list. |
am requesting the hon. Minister to know what is the real
stand in this regard?

SHRI ASHWANI KUMAR: Madam Speaker, the
question actually does not relate to any specific category,
but the fact remains that when we estimate poverty, we
take every single person into consideration. It is a very
comprehensive exercise; of course, it is done on the basis
of a large sample survey, etc. But no one is excluded.
We are today basing our estimates on a very large
National Sample Survey; that is the only scientific basis
on which we can proceed. ...(Interruptions)

MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]

MADAM SPEAKER: Please take your seat. lts not
going on the record.

...(Interruptions)*
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[English]
MADAM SPEAKER: Nothing else will go on record.
...(Interruptions)*
[Translation]

SHRI GORAKHNATH PANDEY: Madam Speaker, the
minister is not concerned with what he has replied the
question asked. The minister has informed that the report
received has come from the Planning Commission and
is based on scientific methodology. You are also saying
that the Government whishes that the poverty should
decrease and it should be so. The figures regarding the
poor conditions in the villages, poverty in the villages,
people living below poverty line in the villages, whether
these figures come from Saxena Committee or Tendulkar
Committee or Planning Commission, are less than actual
numbers and poor conditions and poverty is much more
prevalent in the villages. It is imperative that survey be
conducted again and they should be provided facilities.
But there is great difference in the directions issued by
the Hon’ble Supreme Court and the statement given by
the minister. The poor should be under the quota fixed
by you and they cannot go beyond that, But, the fact is
that the number of the poor is more in the villages and
their survey is required. Through you, | would like to
ask the minister the time by which this is likely to be
done so that actual poor can receive facilities.

MADAM SPEAKER: You have put forth you, now
take you seat.

SHRI GORAKHNATH PANDEY: They Poor may get
facilities, they may come in the sphere, so you please
tell the time by which you will execute this in a time
bound manner.

SHRI ASHWANI KUMAR: Madam Speaker, |
associate myself with the feeling expressed by the hon’ble
member. Poverty is the reality of the country and it is
also a fact that poverty is more prevalent in the rural
areas. The Tendulkar Committee has said, the Saxena
Committee has also reiterated, hence, the Saxena
Committee was formed to re-align the poverty in the
rural areas and survey is conducted through this. | have
accepted this and | have said that we receive complaints
time and again that the number of poor is more than
the given estimates. We are reviewing in this regard and
figures for 2009-10 have just received, we have initiated
review on the basis of the figures. ...(Interruptions)

*Not recorded.

*Not recorded.
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[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]

SHRI ASWANI KUMAR: | am unable to tell time
limit today itself, but | can say that keeping in view your
thoughts, keeping in view the guidelines issued by the
Supreme Court, keeping in view the methodology of
expert committees, we will come forth with new
information.

[English]

SHRI KALYAN BANERJEE: Although the Central
Government is having a very laudable object of drawing
up of the Below Poverty Line List, in reality we see that
due to political interference names of the persons above
Below Poverty Line are included in the BPL List. My
question is whether there is any mechanism to ascertain
that the names of the genuine persons have been
included in the Below Poverty Line List and once the List
has been drawn whether there is any scope to review it
or not?

[Translation]

SHRI LALU PRASAD: Madam Speaker, half an hour
discussion should be devoted to this.

[English]

SHRI ASHWANI KUMAR: Madam Speaker, | have
stated in the beginning that there are complaints from
various State Governments, political Parties and
representatives of the people that sometimes it is noticed
that those who actually deserve to be treated Below
Poverty Line are actually not so treated and the reverse
is also true. This, as | stated earlier, is a function of
flawed implementation of the identification. | would,
therefore, like to assure the House that as far as the
Planning Commission is concerned, we would always want
that all schemes are targeted to people who are actually
poor. It is in our interest to ensure that. But the
identification process is substantially the function of the
State Governments. We are engaged with the State
Governments and are trying to find a methodology to
eliminate flawed implementation if not entirely at least to
minimize it to the extent possible. This is an on-going
process and we are working at it as diligently as we
can.

*Not recorded.
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[Translation]

MADAM SPEAKER: Hon’ble Members, it is a serious
issue, it is a question concerned with the poor of the
country and how their condition be improved. | think if
you give a notice, we can have a discussion on the
topic.

[English]
Administration of Schemes

+
*43 DR. RAM CHANDRA DOME:
SHRI P. KARUNAKARAN:

Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission has urged that
the Union Government administer only 30 schemes and
provide funds to the States directly for the remaining
programmes/Schemes;

(b) if so, the details thereof;

(c) whether the National Development Council has
resolved to reduce the number of Centrally Sponsored
Schemes;

(d) if so, the details thereof;

(e) whether the Government has any proposal for
introduction of new mechanism in this regard;

(f) if so, the details thereof; and

(g) the steps taken/proposed to be taken by the
Government for the effective monitoring and functioning
of the schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) to (g) A Statement is laid on the
Table of the House.

Statement

(@) and (b) Planning Commission has set up a
Committee to took into the issue of restructuring/
rationalization of Centrally Sponsored Schemes under the
Chairmanship of Shri Bal Krishan Chaturvedi, Member,
Planning Commission. The Report of the Committee is
awaited.
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(c) and (d) The National Development Council (NDC)
in its last meeting held on 24th July, 2010 has not passed
any such resolution to reduce the number of Central
Government schemes.

(e) and (f) Mechanism for the review of the number
of centrally sponsored scheme is to be addressed by the
Committee mentioned in reply to (a) and (b) above. The
Report of the Committee is awaited.

(g) Monitoring and Evaluation is an integral part of
the guidelines issued for various Centrally Sponsored
Schemes being implemented by State Governments. The
Principal responsibility for monitoring these schemes rests
with the concerned line Ministries/Departments. However,
the progress of implementation of these schemes is also
reviewed on regular basis in sectoral Half Yearly
Performance Review Meetings chaired by Members of
the Planning Commission. Additionally a Delivery
Monitoring Unit (DMU) has been set up in the PMO to
review performance of select Flagship programmes/
initiatives/iconic projects. The DMU reports are available
on the websites of the concerned Central Ministry. The
Mid Term Appraisal of the plans also reviews the schemes
and suggests mid-course corrections. Further, the States
provide Utilization Certificates and other reports as may
be prescribed from time to time to the administrative
Ministries concerned responsible for implmentation of the
CSS; which forms the basis for further release of funds.

DR. RAM CHANDRA DOME: Madam, Speaker, in
the reply the Minister has stated that the Planning
Commission has set up a Committee to look into the
issue of restructuring, rationalization of Centrally-Sponsored
Schemes under the Chairmanship of Shri Bal Krishan
Chaturvedi, Member, Planning Commission and that the
Report of the Committee is awaited. So, my pointed
clarification is when this Chaturvedi Committee was
constituted and when the Report of this Bal Krishan
Chaturvedi is likely to be submitted.

SHRI ASHWANI KUMAR: Madam Speaker, the report
of the Committee is expected to be submitted sometime
this month. The work has been completed. | am given to
understand that the report is under preparation. | would
only like to clarify for the benefit of the House that the
number of Centrally-Sponsored Schemes today is 147
but these have changed over a period of time. | have
given a detailed list of those Schemes since 2002. The
idea is to rationalise and restructure those Schemes in
order to make them more purposive, more focussed and
more effective. This is precisely the terms of reference
that have been given to the B.K. Chaturvedi Committee.
As soon as we receive the report, we will be able to
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take a view on it and | do believe that the rationalisation
and restructuring would lead to better functional
efficiencies of the Schemes.

DR. RAM CHANDRA DOME: Madam, States’ share
is necessary for properly implementing the Centrally-
Sponsored Schemes. But in many of the flagship
schemes, the State Governments could not provide
matching grants due to the reasons known to everybody.
The States are, more or less, suffering from paucity of
adequate funds, that is why, many times, they could not
provide the adequate matching grants. This is a problem
being faced for proper and timely implementation of
flagship schemes.

So, in this backdrop, | want to know whether the
Government has a plan to increase its share for the
Centrally-Sponsored Schemes so that the States do not
face shortage of funds for providing matching grants for
such Centrally-Sponsored Schemes.

SHRI ASHWANI KUMAR: Madam Speaker, may |
inform the Hon’ble Member that for the 147 Centrally-
Sponsored Schemes which are in operation today, an
outlay of Rs. 1,80,389.33 crore, which is about 54 per
cent of the total gross budgetary support for 2011-12 is
involved and for the Eleventh Plan as a whole, the total
outlay of the Centrally-Sponsored Schemes is Rs. 6,58,021
crore, which is about 55 per cent of the Central budgetary
support and 41.4 per cent of the total plan expenditure?

The reason why | read out these figures is only to
demonstrate the Centre’s total commitment as far as the
resources are concerned to make these Schemes effective
because primarily the purpose of the Schemes is to
ensure the decline in poverty and poverty alleviation.
Therefore, we have always tried under these schemes to
assist the State Governments in view of paucity of
resources of the State Governments.

There is, at a certain level, a dichotomy and the
dichotomy is this, while they need the Central assistance
in terms of resources, they also want flexibility for
implementing the kind of Schemes in the manner they
think is their priority which also we would like to ensure.
That is why, B.K. Chaturvedi’s Terms of Reference include
something that is known as flexi-funding where there is
flexibility for funding and targeted funding both for the
States and the Central Government. So, in sum the
approach that we have taken is that there are certain
national priorities which must transcend the States, the
Central and the federal barriers. As you know under article
282 there are only three ways of transferring resources
— one are the tax receipts, other are the ACAs and then
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the Centrally-Sponsored Schemes. Therefore, the Central
Government from its own kitty are trying its utmost to
assist the State Governments in realizing common
priorities of the nation and also their priorities.

SHRI P. KARUNAKARAN: Madam Speaker, the
Minister has stated in his answer that a Committee has
been set up for studying or restructuring the Centrally-
Sponsored Schemes and that the Government is awaiting
its report. | would like to know from the hon. Minister
whether the Central Government has withdrawn any
Centrally-Sponsored Scheme even before getting this
report.

In this connection | would like to say that there was
an initiative from the Central Government to strengthen
the education of the poor students in the hilly areas.
That scheme is known as the Multi-learning Centres. In
many of the hilly districts in the State of Kerala, namely,
Kasargod, Waynad, etc. the students are especially from
the adivasi community. But the Central Government has
stopped the financial assistance last year. The State
Government has to take all the financial burden. As a
result, | am sorry to state that, the teachers are not
getting their wages and the students are not getting any
facilities. We have the Report in other Committees that
about 60 to 63 per cent is the drop outs in the adivasi
and hilly areas. So, in this connection | would like to ask
as to whether the Government will consider continuing
the scheme. Otherwise, the future of these adivasi
students would be in a very difficult position because the
State Government alone cannot give all the assistance.

SHRI ASHWANI KUMAR: Madam, Speaker, the
specific issue raised by the hon. Member does not arise
out of this question. | would like to be briefed on this
and | will separately give this information to the hon.
Member.

[Translation]

SHRI NISHIKANT DUBEY: Madam Speaker, poverty
increased to 37 percent from 27 percent and you are
saying that poverty is reducing due to centrally sponsored
schemes. There is Lakadwala Report, there is N.C.
Saxena report, Tendulkar Committee was formed, Hasim
Committee was formed and after that, this B.K.
Chaturvedi Committee is here. There is 32nd report of
Standing Committee on Finance. Planning Commission
is saying itself:

[English]

“l would like to mention that in April 2008 when we
began the distribution of smart cards for health
insurance we began with BPL although the inclusion
in the BPL list is a much an expression of power
and exclusion is an expression of lack of power”
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[Translation]
The same Planning Commission is further saying:
[English]

“The focus on allocation of money on the funds which
are going | crave your indulgence to say that what
is going is not getting spent well and sometimes is
not reaching also”

[Translation]

After that is the report of 18th March is there which
says that you convert 139 centrally sponsored schemes
into ten schemes. Indira Awas Yojana is there, Rajiv
Awas Yojana is there, Machhuara Awas Yojana is there
and Bidi Kamgar Awas Yojana is there. We all are
ashamed that all these schemes are for poor and four
ministries are looking after them. | ask what action has
the Government taken on the report of 18th March and
my second question is that. ...(Interruptions)

MADAM SPEAKER: You ask only one question.
...(Interruptions)

SHRI NISHIKANT DUBEY: The second question is
about the time by which you will implement the report
of the B.K. Chaturvedi committee or you will keep forming
committee after committee?

[English]

SHRI ASHWANI KUMAR: Madam, Speaker, | have
already answered that the Committee that was set up in
March 2011 is expected to submit its report this month
itself and as soon as the report is received, it would be
suitably examined and follow up action will be taken.

[Translation]

SHRI NISHIKANT DUBEY: Madam Speaker, is this
the answer? ...(Interruptions)

[English]

SHRI ADHIR CHOWDHURY: The hon. Minister has
already referred to flexi funds and the Government is
concerned about the universalisation of poverty alleviation
programmes without compromising the quality syndrome.
The Government is going to offer more autonomy to the
State Governments for planning their programmes where
the funds will be provided by the Central Government.
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In connection with this | would like to mention that
evaluation always plays formidable role in ascertaining
the effectiveness of any programme whatsoever. In this
regard | would like to mention that Programme Evaluation
Organization which is under the Planning Commission is
specialized in doing evaluation. Earlier they had 50 offices
in the country and now it has come down to only 10.

It is so when the Government spending has gone on
increasing. | think this is a dichotomy. | would like to ask
the hon. Minister concerned as to whether evaluation will
be given priority or not. If so, will the Planning Commission
take notice of the decreasing number of Programme
Evaluation Organisation under his Ministry?

SHRI ASHWANI KUMAR: Madam Speaker, |
understand the focus of the hon. Member's supplementary
on the evaluation and implementation of the schemes. |
have stated in my reply and | would like to repeat it that
there is an elaborate mechanism for evaluation and
monitoring of the implementation of the schemes. There
is a half-yearly performance review meeting mechanism
which is chaired by the members of the Planning
Commission. There is, additionally, a Delivery Monitoring
Unit under the Prime Minister's Office where performance
is regularly reviewed and the results are on the website.
Then, there are Mid-Term Appraisals of the Plan which
also review the schemes and suggest corrections. In
addition, the State Governments provide the monitoring
mechanism through the Utilisation Certificate.

Therefore, | would like to assure the hon. Member
that it is in everybody’s interest, more so in the interest
of the Central Government which is spending a bulk of
tax payers’ money on poverty alleviation and empowering
schemes to ensure that the flaws in implementation, if
any, are corrected and addressed as soon as possible
and as and when they are noticed. There is a
comprehensive system of review, evaluation and monitoring
mechanism.

MADAM SPEAKER: Q. No. 44. Shri S.R. Jeyadurai.

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): Madam Speaker,
as the hon. Minister’s throat is not all right, | may be
permitted to answer on his behalf.

Secondly, | may also be permitted to speak from this
seat.

MADAM SPEAKER: Yes.
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Revival of Air India

+
*44.  SHRI S.R. JEYADURAI:
SHRI K. SUGUMAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Air India has been incurring losses over
the years whereas some of the private airlines are
making profits;

(b) if so, the reaction of the Government thereto;

(c) the employees-aircraft ratio of Air India/NACIL
vis-a-vis the industry average;

(d) the loss incurred by Air India during 2010-11
and the total accumulated losses incurred by the
company so far;

(e) the total equity support required by Air India for
its turnaround and the extent of assistance sought by
the company alongwith the response of the Government
in this regard; and

(f) the rehabilitative action taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE. (SHRI V. NARAYANASAMY): (a) to (f) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Air India has been incurring losses over
the past few years and so have most other scheduled
private airlines. A Group of Ministers (GOM) is looking
into issues relating to Air India. The Turnaround Plan and
Financial Restructuring Plan of Air India are presently
being looked into by a Group of Officers appointed by
GOM.

(c) The employee-aircraft ratio of Air India is 263
viz.-a-viz. around 180 of British Airways, 406 of Air Lanka,
285 of Air France-KLM, 521 of PIA, 318 of Thai Airways,
234 of Malaysian Airlines.

(d) As per provisional estimates, the loss before tax
during 2010-11 is expected to be Rs. 6994 crores. The
total accumulated losses of Air India as on 31st March,
2010 are Rs. 13326.86 crores.
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(e) and (f) The turnaround plan submitted by Air
India envisages substantial equity support. The
Turnaround Plan and Financial Restructuring Plan of Air
India is being examined by the Government.

SHRI S.R. JEYADURAI: Madam Speaker, Air India
and Indian Airlines were two public aviation companies
which every Indian was proud of before 2004. Then a
decision to merge both Air Indian and Indian Airlines
was taken and a new company, the National Aviation
Company of India Limited was formed. Year after year,
the losses of Air India are mounting and this company is
bleeding profusely. The CAG has termed the Air India as
terminally ill.

I would like to know from the Hon. Minister the
causes which made Air India management give up
profitable routes in favour of private airlines and whether
the Government has assessed the profit which these
private airlines are making from these routes.

SHRI V. NARAYANASAMY: Madam Speaker, the hon.
Minister has raised certain concerns about the situation
prevailing in Air India now.

| would like to submit that there are main reasons
for the losses of Air India. One reason is decline in
passenger load ....(Interruptions)

SEVERAL HON. MEMBERS: No. ...(Interruptions)

SHRI V. NARAYANASAMY: Kindly hear me. There
was also fall in domestic demand. There was decline in
yield due to competition by the private airlines.
...(Interruptions) Kindly hear me and then you may put
your questions.

MADAM SPEAKER: Please hear him. Nothing will
go on record.

(Interruptions)...”

SHRI V. NARAYANASAMY: The next reason is
increase in financial cost due to aircraft acquisition and
working capital loans which the Air India has got. The
next one is increase in depreciation expenditure. There
is also increase in Wage Bill and also other staff costs.
Another reason is the abnormal increase in aviation
turbine fuel cost.... (Interruptions) There is also the entry
of low cost carriers which have been in operation
because of competition. Then, operational inefficiency is
also a reason. Therefore, these are the factors which
are responsible for the losses in Air India. New aircraft
were purchased and put into operation. Apart from that,
the working capital loans obtained by the Air India also
added to the interest that has to be paid.

*Not recorded.
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These are the cumulative factors. ...(Interruptions)
Therefore, to go into all these aspects, a GoM has
been constituted. ...(Interruptions)

MADAM SPEAKER: Please sit down.
...(Interruptions)

SHRI V. NARAYANASAMY: Kindly hear me. | am
prepared to answer all your questions. ... (Interruptions)
The GoM has been constituted by the Government to
go into the turn around plan and also into the financial
restructuring. ...(Interruptions)

MADAM SPEAKER: Please listen to the hon. Minister.
...(Interruptions)

SHRI V. NARAYANASAMY: The GoM had several
meetings. ... (Interruptions)

MADAM SPEAKER: Hon. Members, please sit down.
Please listen to the hon. Minister. Hon. Members, why
did you stand up?

...(Interruptions)

SHRI V. NARAYANASAMY: The Report was sent by
the GoM to the Committee of Officers. ...(Interruptions)
They are looking into it. ...(Interruptions) Therefore, the
turn around plan and the financial restructuring are under
the consideration of the GoM. ... (Interruptions) Therefore,
the Government is alive to the problem that is prevailing
in Air India. ... (Interruptions) The Government is paying
utmost attention to solve the problem. ... (Interruptions)
Therefore, the final decision will be taken by the GoM
and thereafter the Government will consider about the
losses incurred by the Air India. ... (Interruptions)

MADAM SPEAKER: Hon. Member to ask the second
supplementary. Please sit down. He is asking his second
supplementary.

...(Interruptions)

MADAM SPEAKER: The hon. Member is asking the
question. Please hear him.

...(Interruptions)
MADAM SPEAKER: Hon. Members, please take your
seats. Shri Baalu, please sit down. Hon. Prime Minister

would like to intervene.

...(Interruptions)
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THE PRIME MINISTER (DR. MANMOHAN SINGH):
Madam Speaker, that the Air India is in serious difficulties
is an open secret. A Group of Ministers is looking into
what can be done structurally and otherwise to put Air
India back into its normal shape. In this context, some
hon. Members have brought to my attention that Air
India does not have the resources even to pay the
salaries and wages of its employees. Whatever be the
final outcome of the working of the Group of Ministers,
| wish to assure the hon. Members of the House that
the Government will find ways and means to ensure
that wages and salaries of the Air India employees are
paid in time. ...(Interruptions)

MADAM SPEAKER: Please let the hon. Member ask
his second supplementary. Hon. Members, please sit
down. The hon. Member is asking his supplementary
question.

...(Interruptions)

SHRI S.R. JEYADURAI: | would like to know whether
the Air India is having any proposal to introduce new
flights from Thoothukkudi to Chennai as well as to other
parts of India. If not, the reasons therefor.

SHRI V. NARAYANASAMY: The hon. Member has
asked about introducing new flights between Tuticorin
and Chennai. As far as Air India is concerned, as the
financial restructuring and the turn around plans are
under consideration, expanding the routes of the Air
India will be considered by the Government after the
Report is submitted to the GoM and thereafter by the
Government.

MADAM SPEAKER. Thank you.

SHRI K. SUGUMAR : It is worrying that the total
accumulated loss of Air India has reached Rs. 77,000
crore till 2010-11. | am also worried as to how long the
Government can pump in or infuse money in the form of
equity. So, there is a need to find out a solution
permanently.

According to me, the Air India is not operating in
routes which are highly profitable and gave them away
to private players. For example, the Chennai -
Coimbatore route and vice versa, the Capital of six crore
Tamilians and a leading industrial hub in Tamil Nadu
respectively, is left to private operators who are earning
handsomely. Nearly eight flights are plying in these routes.
All these eight aircraft plying in this sector are fully
booked. But the Air India does not operate even a single
flight in this sector.
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Therefore, | would like to know from the hon. Minister
whether Air India would take action to operate aircraft in
routes which are highly profitable like this sector and
also in other profitable routes in the country.

SHRI V. NARAYANASAMY: As far as the hon.
Member’s observation that Air India has incurred a loss
of Rs. 77,000 crore is not correct.

Madam, | would like to submit that for acquisition of
the aircraft, a sum of Rs 22,000 has been provided and
the interest is being paid by the Government. For the
purpose of operational cost, the amount was borrowed
from various banks to the tune of about Rs. 22,165
crore. For that also, the interest is paid by the
Government.

Madam, apart from that, the monthly amount which
the Air India is getting is Rs. 1,700 crore and this amount
is the overhead cost which includes everything. The Air
India’s income is Rs. 1,100 crore. Therefore, the net
loss is coming to about Rs. 600 crore. Therefore, the
Government is very serious about considering the
restructuring plan which the hon. Member has been telling
about the lucrative routes which have been given to the
private operators. The study is being done and the
Government is also willing to go in for those routes
which the hon. Member has been referring to. The
Government has got an open mind on that. Apart from
that, it is not that the Government is favouring the private
operators. So, depending upon the aircraft availability, it
is being operated. We will definitely consider operating
in lucrative areas also in future after the restructuring
plan comes.

SHRIMATI YASHODHARA RAJE SCINDIA: Hon.
Speaker, through you, | would like to ask the hon.
Minister this question. | want to thank the hon. Prime
Minister for the assurances he has given us on Air India.
However, it is not cutting any of the problems that are
happening. | have been flying Air India since 1977. Many
of the employees and IFS and crew of the Airline have
not been able to pay their car loans because they have
not had their salaries for three months. Many of them
have not been able to pay their home loans because
they have not had their salaries for three months. Can
the hon. Prime Minister assure us that he will take care
of all those people and their bank accounts and
everything? How are these people going to tackle their
problems in their families? You have gallies in your
warehouses in London which everybody knows about. |
am talking about the new gallies that were bought. They
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are since lying there for the last five to ten years. You
also have ad hoc appointments that have been made
just because those relatives have Directors on the Air
India Board. A sum of Rs. 75,000 is being paid to those
ad hoc appointees and yet you are not being able to pay
the salaries of Rs. 22,000 and Rs. 75,000 to the IFS
crew. Please give us a reply that if you had a home loan
or car loan, would the bank wait for you?

SHRI V.NARAYANASAMY: The hon. Prime Minister
categorically told in this august House that as far as the
salary part of the employees are concerned for the months
of June and July and also for the incentives that have to
be given to them, it will be taken care of. The hon. Prime
Minister had already assured this august House. Whatever
the complaints which the hon. Member is having about
the other aspects which she has mentioned about, those
can be looked into by the Government.

DR. K.S. RAO : | have gone through the reply given
by the hon. Minister. | know the hon. Minister Shri Vayalar
Ravi. | also know that he cannot be held responsible for
all these losses. ...(Interruptions) Please hear me.

Now, the reply says that there is a loss of Rs. 7,000
crore in one year and that is almost subsidizing the richer
sections of the society. | did not have the information of
the value of the assets of the Civil Aviation (Air India); it
must have been more than Rs. 50,000 crore. So, instead
of earning at least Rs. 10,000 crore, losing Rs. 7,000
crore is a calamity. Apart from that, as a Members of
Parliament, we suspect that there is some foul play from
some corner. Whenever, as Members of Parliament, we
want to book a ticket in the Executive Class, they say
that it is full and when we go and see the aircraft, it is
totally vacant. So, it means, there must be some foul
play. Now, the hon. Prime Minister is also here. We have
heard his reply also.

Will he think in terms of getting the reply from the
Group of Ministers at the earliest so that a correct decision
can be taken either in closing down the Air India; saving
the Rs.10,000-20,0000 crore and using it for giving health
cover to all the BPL families in the country?

SHRI V. NARAYANASAMY: Madam, the hon. Member
has been suggesting that the report by the GoM may be
given well in advance, at the earlier point of time. The
GoM has sent the recommendations of the Experts Group
to the Committee of Officers. As soon as it comes, the
GoM will consider it. The GoM will definitely submit a
report to the Government as early as possible.
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[Translation]

SHRI SHAILENDRA KUMAR: Hon’ble Speaker
Madam, the question is quite clear but the answer is
ambiguous ...(Interruptions). | think a little has been
discussed about every matter. It has been written in it
that private airline companies are making profit. It is
true that if you travel in Air India then look at the quality
of the food, and hospitality whereas if you travel in private
airlines, you get an attendant who takes you to the flight,
then from flight to channel and takes you to outside.
Another thing which | would like to ask is that those
VIPOs who have travelled in chartered planes, their
payment to Air India is to be made by the Government.
Whether it has been paid to Air India by Government or
not?

Secondly, the pilots, whether private or Government,
they have not received their salary for three months.
Even the workers of third and fourth grade are at the
verge of starvation. Along with this there is a strike in
Air India on every other day. What are the reasons?
The Government has to think seriously on it.

Thirdly, they don’t have any fixed time table. While
waiting for the flight you come to know that flight is
cancelled. If you have to go for an important work then
flight gets cancelled. Hon’ble Prime Minister and hon’ble
Minister Ravi ji is sitting here. | would like to ask through
you about all these problems, what are the reasons that
private companies are making profit and their facilities
and time schedule is also good but your Air India
Company is in loss? How Government is going to
compensate for this loss time and again and till when it
will be continued? Whether the Government will do a
permanent solution of this problem or not, | would like
to ask this.

[English]

SHRI V. NARAYANASAMY: Madam, as far as the
question, which the hon. Members has raised, about the
VIPs travelling in the aircraft is concerned, | will be able
to send a reply to the hon. Member because | do not
have the immediate reply on that.

As far as the other issues which he raised about the
quality of food, the system which has been prevailing in
Air India, especially about the financial restructuring and
the turn-around plan, the overall things are being
considered by the GoM. Definitely, | assure this august
House that as far as the GoM is concerned, they will go
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into all the details for bringing back the Air India into the
mainstream. They will take all steps including the issue
which the hon. Members have been raising that some
lucrative routes in which Air India has to operate. All
these things are under the consideration of the GoM.
Definitely, the GoM will consider even the financial
restructuring because the interest which will be paid is
also a huge amount for the acquisition of aircraft and
also for the purpose of working capital. All these issues
are there. Therefore, the Government will consider all
these aspects and come with a concrete plan. for the
revival of Air India.

SHRI AMBICA BANERJEE: Madam, the Air India staff
are not getting their salaries since the last two or three
months. Seven pilots from Kolkata came to me and
reported that they have not been paid for seven months
and they are on the verge of starvation; they have to sell
their properties. They told me this thing. The important
point is that Air India is the number-one carrier of India.
From that position, it has now come down to the number-
five position. The aircraft is supposed to be in the air for
at least 12-14 hours. In that case, Air India’s aircraft is
flying for 8 hours.

Now, pilots are on the verge of starving. Hence, |
would like to know as to what steps have been taken by
the Government to make their payment.

SHRI V. NARAYANASAMY: This question has already
been replied by the hon. Prime Minister. For June and
July, they have to be paid salary, including incentives for
three months. The hon. Prime Minister has assured and
stated in this august House as to what the Government
is going to do on the salary part of Air India employees.

Supply of Coal to Power Companies

+
*45.  SHRIMATI J. SHANTHA:
DR. SANJEEV GANESH NAIK:

Will the Minister of COAL be pleased to state:

(a) whether some of the power companies are facing
shortage of coal;

(b) if so, the details of coal demanded and supplied
to the power companies during the last three vyears,
company-wise and year-wise;

(c) the steps taken/proposed to be taken for providing
sufficient quantity of coal to the power companies;
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(d) whether coal is also being imported for power
plants; and

(e) if so, the details of coal imported from different
countries alongwith the funds spent thereon during the
last three years, country-wise?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) By and large, there is no shortage of coal at the
power stations. On the contrary, coal stock with power
stations has increased from 11.63 Million Tonnes as on
28.7.2010 to 13.416 Million Tonnes as on 28.7.2011.

(b) During the process of formulation of Annual Plan,
Planning Commission assesses the overall demand of
the country, coal consuming sector-wise. Such demand is
not assessed consumer-wise and based on such assessed
demand, company-wise coal supply plan is formulated by
the Ministry of Coal for various sectors including Power
Utility sector.

By and large, CIL has been dispatching coal as per
targets fixed in the supply plan finalized as part of the
Annual Plan. During the last three years, dispatches to
Power Utilities have been 102%, 96% and 91% of the
targets respectively. In the current year upto June 2011,
dispatch is 94% of the target. Despatches could have
been better but for the frequent law and order problems
in CCL and MCL and constraints of wagon availability in
comparison to indents in certain coal fields in the 3rd
and 4th quarter of the previous year. Despatch
performance of ECL was also affected due to assembly
elections, heavy rains and accidents.

The details of Subsidiary-wise dispatch to Power Utility
Sector during the last three years and the current year
are given at Annexure-l.

(c) The coal supply position to power utilities is
regularly monitored, inter-alia, in the Ministry of Coal as
well as in the Cabinet Secretariat. For the year 2011-12,
against the estimated coal demand of 477 Million Tonnes
for the power plants, the availability of indigenous coal
has been estimated at 405 Million Tonnes, leaving a
shortfall of 72 Million Tonnes. To bridge this gap, power
utilities have been advised by Ministry of Power to import
35 Million Tonnes of coal, considered equivalent to about
52 MT of indigenous coal. In addition, 20 Million Tonnes



55 Oral Answers AUGUST

of coal is to be imported by thermal power stations
designed on imported coal.

(d) Coal is under Open General License (OGL) and
the power utilities import coal themselves to meet their
requirements.

3, 2011 to Questions 56

(e) Details of imports of thermal coal by power utilities
are not maintained separately. However, the total coal
import by various consumers, including the power utilities,
during the last three years and the value involved, country-

wise, is given at Annexure-ll.

Annexure-l

Details of coal supplies by CIL coal companies to Power Utilities during the last three years
and current year (upto June, 2011)

(figures in Million Tonnes)

Despatch performance to Power Utilities from Coal India Limited sources

Coall 2008-09 2009-10
company
Target Dispatch % Materialization  Target Dispatch % Materialization

ECL 26.50 23.69 89 26.00 25.21 97
BCCL 14.20 16.96 119 17.56 16.89 96
CCL 29.80 28.89 97 31.80 28.10 88
NCL 54.08 58.05 107 58.80 61.06 104
WCL 34.15 34.96 102 34.83 34.48 99
SECL 67.00 73.24 109 73.40 74.20 101
MCL 65.48 59.81 91 69.12 57.97 84
NEC 0.20 0.21 103 0.20 0.10 48
CIL Total 291.41 295.81 102 311.71 298.01 96

Despatch performance to Power Utilities from Coal India Limited sources

Coal 2010-11 2011-12 (upto Jne 2011)
company
Target Dispatch % Materialization  Target Dispatch % Materialization

ECL 26.40 26.20 99 6.71 5.91 88
BCCL 19.08 21.12 111 5.55 5.33 96
CCL 32.92 29.88 91 7.59 7.85 104
NCL 63.06 58.30 93 15.15 14.09 93
WCL 34.56 31.03 90 8.61 7.66 89
SECL 76.95 76.24 99 19.19 18.52 97
MCL 79.63 61.19 77 16.99 15.33 90
NEC 0.20 0.33 167 0.06 009 146
CIL Total 332.78 304.28 91 79.85 74.77 94
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Annexure Il 1 2 3 4
Details of coal import by various consumers
during the last three years 3. China P RP 44174 235500012
Sl. Country Quantity Value in 4. Germany 22 867810
No. (tonnes) ®) 5. Indonesia 32164179 115473598804
1 2 3 4 6. lIreland 91 1065400
2008-2009 7. lsrael 43603 306144662
1. Australia 19501006 201648751874 8. Latvia 147 2394832
2. China P RP 523380 4006357644 9. Lithuania 69 897299
3. Germany 81 2742970 10. Mangolia 16 544898
4. Indonesia 08767683 126439907199 1. Mozambique 82917 314730536
5. lran 556 5156573 12. Netherland 72 1414575
6. Ireland 54 545079 13. New Zealand 1059317 9976881500
7. Japan 18 395410 14. Oman 29828 164893897
8. Jordan 20552 45902003 15.  Philippines 670972 2235122102
o Lativa 100 9160405 16. Russia 146205 1382492461
10, Lithuania 03 363392 17. South Africa 14492320 62269478121
. Tajiki 1
11.  Netherland 38 791673 18. Tajikistan 53 504916
) Arab Emt 2 11512
12. New Zealand 839628 8862858168 19. U Arab Emts 00 51209
20. UK 925 15870322
13. Pakistan 115 605909
o 21. Ukraine 94600 610942695
14. Philippines 194017 715139869
, 22. USA 1400530 13303037775
15. Russia 436366 6367310008
, 23. Vietnam, Soc Rep 187869 1694285433
16. South Africa 7093242 44981006831
17. Thailand 45278 417908311 Total 73255048 391798266415
18. U Arab Emts 10326 152261776 2010-2011(April 2010 to June, 2010 (provisional)
19. UK. 84 1911055 1. Australia 4997686 51574836846
20. Unspecified 6000 21342562 2. Belgium 18000 179236528
21. USA 1215033 16322039369 3. China P RP 921 17384692
22. Vietnam, Soc Rep 257863 3419100281 4. Estonia 23 284757
Total 59002465 413414488561 5. Germany 1 21597
2009-2010 6. Indonesia 10244847 39265774013
7. Ireland 87 755997
1. Australia 22836411 183802972062
8. Latvia 24 393786
2. Austria 528 3475094
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1 2 3 4
9. Lithuania 46 477453
10. Mauritius 15 109840
11.  Netherland 23 417778
12. New Zealand 219844 2541124267
13. Philippines 256672 783471473
14. Russia 79987 806365515
15. South Africa 2446258 12578193806
16. UK 539 9342734
17. USA 523106 6595977523
18. Ukraine 14539 105573712
19. Vietnam, Soc Rep 111370 1081969412
Total 18913988 115541711729

Note: As per the available information, for the period April 2010
to November, 2010, the total coal import was 33.70 Million
Tonnes, valued at Rs. 297919 million.

[Translation]

SHRIMATI J. SHANTHA: Madam Speaker, | would
like to ask the hon’ble Minister that whether government
undertaking, Coal India Limited has expressed its
objection regarding. New Coal Distribution Policy 20077?
Whether it has requested the Government to do some
amendments in it? If so, then whether while opposing
the management of this policy, CIL has said that they
are not capable of fulfilling all the demands? Along with
this, whether for that purpose it is necessary to know
as to where and how coal is being used? | would also
like to know that wheat are the objections of CIL on
New Coal Distribution Policy 2007 and the reaction of
the Government thereon?

SHRI SHRIPRAKASH JAISWAL: Madam there is no
question of objecting Coal Distribution Policy. But time
to time Coal India has certainly said that to which extent
the demand of coal is increasing we are unable to
increase the production of coal to that extent. It has
various reasons like the law and order situation of the
regions where coal is produced, is not very good.
Naxalite and Maoist problem is there and closure is also
put up there. Some time ago elections were held in
Jharkhand and West Bengal. Because of all these
reasons the production of coal is not that much, what
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we expect, while requirement of coal is increasing very
rapidly. In this regard Coal India has requested the
Ministry that New Coal Distribution Policy should be
reviewed and our Ministry is reviewing New Coal
Distribution Policy. Very soon a New Coal Distribution
Policy will come up.

SHRIMATI J. SHANTHA: Madam Speaker, in April,
2009 and April 2010 Long Term Linkage and Coal Blocks
have been allotted to Karnataka Power Corporation for
their some projects like YERMARUS Thermal Power
Project, Yadlapur Thermal Power Project and Bellari
Thermal Power Project, Ministry of Coal and Ministry of
Power are being requested but Central Government is
not listening to them. In this regard | want to ask hon’ble
Minister that what are the reasons behind the delay in
sanctioning these proposals by Central Government?
...(Interruptions)

MADAM SPEAKER: There is not time. Let the
Minister speak.

SHRI SHRIPRAKASH JAISWAL: Hon’ble member
has expressed concern about coal linkage. Karnataka
Government’s six proposals for giving coal linkage are
pending with us. Ministry of Power has also sanctioned
those six projects and has sent them to us. In the coming
time wherever coal will be available with us we will call
the meeting of SLC and in that meeting this will be
considered. There is a system in our Ministry that for
the requirement, which comes for every state for coal
power project or for any other project, there is a
committee of SLC (TC). Time to time its meetings are
held under the chairmanship of Additional Secretary and
this committee considers on this that for which projects
and which state how much coal is required to be given.

In future time wherever it's meeting will be held, all
the proposals of Karnataka will be considered in that.
There are other states too, other than Karnataka who
have given proposals and whose recommendation has
come from the Ministry of Power, will be considered. |
assure the hon’ble member in this regard.

WRITTEN ANSWERS TO QUESTIONS
[English]
Fake Pilot Licences

*46. SHRI ABDUL RAHMAN:
SHRI GHANSHYAM ANURAGI:

Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) whether the Government has recently taken note
of pilots obtaining Commercial Pilot Licences (CPL)
through fraudulent means;

(b) if so, the details thereof;
(c) whether the matter is being investigated;

(d) if so, the action taken against the erring flying
institutes/pilots/officials/aviation companies including the
number of pilots, officials and others arrested;

(e) whether the Government also proposes to launch
a full-fledged internal investigation into the loopholes that
may have led to many fake pilots endangering the lives
of air passengers;

(f) if so, the details thereof; and

(g) the remedial steps taken/proposed to be taken
by the Government to prevent such incidents in future?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) Yes, Madam.

(b) to (d) After the incident of nose landing of Airbus
320 aircraft on 11.01.2011 by a pilot working in Indigo
Airlines, Directorate General of Civil Aviation (DGCA)
scrutinized the examination history of the candidates and
detected fake mark-sheet of the examination conducted
by DGCA. Thereafter, DGCA conducted a drive to check
the examination history of all candidates holding 1704
Airlines Transport Pilot Licence (ATPL) and 6331
Commercial Pilot Licence (CPL). In all 9 cases of CPL
and 6 case of ALTP were found to be procured by
submitting fake mark-sheets. In all above 15 cases, the
licences were suspended and cases were handed over
to Delhi Police Authorities and are under investigation.
15 cases of pilots obtaining licence on the basis of forged
flying records were also noticed as detected by Anti
Corruption Bureau, Rajasthan and are being investigated
by Anti Corruption Bureau, Rajasthan.

As a result of investigation by Crime Branch of Delhi
Police, eleven pilots, five middlemen and three officials of
DGCA were arrested for their involvement in the
irregularity. All three officials of DGCA have been
suspended. 15 pilots involved in forged flying records in
Rajasthan have been arrested and their licences
suspended. Licence issued to Rajasthan State Flying
School, Jaipur has since expired and has not been
renewed.
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(e) to (g) The existing procedures in the Licensing
Directorate of DGCA are strictly enforced. Result of DGCA
examination submitted by the candidates are cross-verified
with the Master result sheet from Central Examination
Organisation available with the Directorate of Licensing
and in case of non-availability of the result sheet, the
papers are required to be sent to Central Examination
Organisation for verification. Before conversion of foreign
licences into Indian licences, the licences are verified from
the concerned regulatory authority of the State issuing
the foreign licence.

The Government constituted an Expert Committee to
took into the current system of examination and licensing
of pilots and make recommendations to make the system
secure, credible and efficient and in line with modern
and best practices.

The Committee has since submitted its report to the
Government and made 12 recommendations. The
Committee’s report has been accepted by the Government.

Forged Certificates/Degrees

*47.  SHRI YASHBANT LAGURI:
SHRI KODIKKUNNIL SURESH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether instances of students getting admission
in educational institutions/universities on the basis of fake
caste certificates, fake mark-sheets and degrees in the
country including the University of Delhi have come to
the notice of the Government during the last two years
and the current year;

(b) if so, the details thereof, State-wise including Delhi;

(c) whether some officials of the universities were
involved in such incidents;

(d) if so, the details thereof;

(e) the details of action taken/proposed to be taken
against the accused persons/officials in the matter;

(f) whether the Union Government has directed the
University of Delhi to inquire all the cases where
admissions have been secured on the basis of SC/ST/
OBC certificates; and
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(g) if so, the details thereof and if not, the reasons
therefor alongwith the preventive measures being taken
in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (a) to (g) No centralized information
in regard to students seeking admission in educational
institutions/universities on the basis of fake documents
is maintained. Wherever such cases come to light,
institutions/universities are required to take necessary
action in terms of their relevant regulations as also to
resort to the penal provisions under the law.

The University of Delhi has informed that during the
year 2009-10, 52 and in the year 2010-11, 42 caste
certificates submitted by the students seeking admission
were found fake on verification. Colleges concerned were
requested to take action against the concerned, including
filing of FIR. Reports received from the college indicate
various stages of action. It has further informed that the
verification of caste certificates in respect of admissions
granted in the year is taken up after completion of the
admission process. This year the Delhi Police has, in
this connection, arrested five persons, including two
University employees who have since been placed under
suspension. The universities being statutory autonomous
bodies are empowered to take requisite necessary action
in such matters under their revelant statutory provisions.

Aviation Security

*48 SHRI INDER SINGH NAMDHARI:
SHRI SUBHASH BAPURAO WANKHEDE:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of instances of security lapses
reported during the last one year and the current year;

(b) whether the functioning of the Bureau of Civil
Aviation Security (BCAS) has been reviewed by the
authorities in this regard;

(c) if so, the details thereof; and
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(d) the specific measures being proposed to
restructure BCAS and lay down adequate operational
framework for aviation security?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) In 2010, there were 16 incidents while till
May, 2011 there have been 11 incidents.

(b) and (c) Yes, Madam. Review of functioning of
Bureau of Civil Aviation Security (BCAS) is carried out
at regular intervals at the Ministry level. From the year
2011, a new system of review by Management Information
System (MIS) has been introduced, to review the
functioning of BCAS in a structured manner covering all
aspects of its functioning.

(d) International Civil Aviation Organisation (ICAO)
were engaged to obtain specific cunsultation with respect
to:-

(i) Restructuring of Administration of the existing
BCAS;

(i) Setting up of a dedicated Aviation Security Force
(ASF) for airports;

(i) Design a robust operational framework for
aviation security, striking the right balance
between Aviation Security (AVSEC) and
facilitation; and

(iv) Propose alternative mechanism, if any, to
discharge non-core functions.

The report of the ICAO Study is awaited. Further
action on restructuring and operational guidelines shall
be pursued accordingly.

Safety of Nuclear Power Plants

*49.  SHRI BAIJAYANT PANDA:
DR. BHOLA SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has reviewed the safety
measures in atomic power plants of the country in the
aftermath of tsunami which struck Japan and radiation
from Japanese atomic plants;

(b) if so, the details and the findings thereof;

(c) whether the Indian atomic plants are safe against
natural disasters including tsunami;
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(d) if so, the details thereof and the other measures
taken/proposed to be taken to strengthen and ensure the
safety in post Japanese scenario;

(e) whether it is proposed to set up a Nuclear
Regulatory Authority to ensure fool-proof safety mechanism
for all existing and upcoming nuclear power plants; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam.

(b) The recent incidents at Fukushima Daiichi in
Japan occurred due to extreme natural events, a massive
earthquake followed by high itensity tsunami. There are
thirteen nuclear power reactors in the affected zone, six
reactors at Fukushima Daiichi, four at Fukushima Daini
and three at Onagawa. These reactors are located in
high seismic zone, close to tsunamigenic region. All the
13 reactors in the affected zone were shutdown on
sensing of earthquake and the nuclear fission chain
reaction was terminated. The external power supply was
lost due to the earthquake. The cooling of fuel was started
by on site emergency power supply systems at all the
reactors in the affected zone including Fukushima Daiichi.
However, at Fukushima Daiichi, the on-site emergency
power supply systems were also lost due to the tsunami
and the fuel cooling for removing the heat arising out of
radioactive decay of fission products in the fuel was
affected. This led to overheating of fuel, metal water
reaction resulting in hydrogen production and explosion
due to hydrogen fire. The progression of events led to
release of radioactivity from Fukushima Daiichi. On a
directive from Government of India, Nuclear Power
Corporation of India Limited (NPCIL) constituted four task
forces for each of the technology in operation and two
task forces for the two types of reactors under
construction. These task forces have revisited the safety
of all the nuclear power plants and found that Indian
nuclear power reactors have sufficient margins and
features in the design to withstand high intensity
earthquake and tsunami and thus are safe against
extreme natural events. The reports of the task forces
have been submitted and made public. The reports are
also posted on website of Department of Atomic Energy
(DAE) and Nuclear Power Corporation of India Limited
(NPCIL). The Atomic Energy Regulatory Board (AERB)
and Bhabha Atomic Research Centre (BARC) have also
constituted committees whose reports are expected in
the near future.
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(c) Yes, Madam.

(d) The review of safety has shown that sufficient
margins and features exist in designs of Indian nuclear
power plants in operation and under construction to
withstand extreme natural events including tsunamis,
cyclones, storm surges etc. at coastal sites and floods
from rain, dam breaks etc. at indian sites. Safety is a
moving target and its upgradation is an ongoing exercise.
The features, systems and procedures are periodically
reviewed in the context of operational feedback and
continuously evolving safety standards around the world.
In this direction and context of Fukushima events, the
task forces have made the following salient
recommendations to further enhance the safety in Indian
nuclear power plants:

e Automatic reactor shutdown initiation sensing
seismic activity.

¢ Augmentation of cooling water inventories and
provisions for additional hook up arrangements
through external sources and provision of mobile
diesel driven pump sets.

e Increasing the duration of the passive power
sources/battery operated devices for monitoring
important parameters for a longer duration.

¢ Additional Shore protections measures at Tarapur
Atomic Power Station and Madras Atomic Power
Station.

¢ Revision of Emergency Operating Procedures
(EOPs) and structured training programs to train
plant personnel on modified EOPs.

e Inerting (filling up of the containment with
nitrogen) of the TAPS-1&2 containment

(e) and (f) The safety of nuclear facilities in the
country including nuclear power plants is being regulated
currently by the Atomic Energy Regulatory Board (AERB),
an independent regulatory body, responsible to Atomic
Energy Commission (AEC). For creation of a statutory
nuclear safety authority which can operate in a transparent
and independent manner, the Department is in the process
of introducing in parliament “The Nuclear Safety
Regulatory Authority Bill, 2011”.

Opening of Kendriya Vidyalayas

*50.  SHRI MANOHAR TIRKEY:
SHRI D.V. SADANANDA GOWDA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the number of Kendriya Vidyalayas functioning in
the country at present, State-wise;

(b) the norms adopted for opening of Kendriya
Vidyalayas in the country;

(c) whether the quality of education and performance
of students in these schools are better than many of the
public schools in the country;

(d) if so, the details thereof;

(e) whether there is a proposal to open 275 new
KVs under the public private partnership; and

(f) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(@) The state-wise details of 1078 functional Kendriya
Vidyalayas (KVs) in the country are given in the enclosed
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(b) KVs are opened primarily to cater to the
educational needs of the children of transferable Central
Government employees including defence and para-military
personnel. KVs are opened on receipt of proposals from
the sponsoring agencies including Ministries of
Government of India, State Governments, Central Public
Sector Undertakings and Institute of Higher Learning,
committing the availability of requisite resources, which
include land for construction of permanent building and
temporary accommodation to commence the school.
Norms for opening of KVs are given in the enclosed
statement-I|

(c) and (d) The quality of education in KVs is good
because of provision of requisite infrastructure, recruiment
of quality teachers and subsequent teacher training
programmes, use of modern Information Communication
Technology (ICT), well planned common academic
calender, regular incentives to teaching & non-teaching
staff etc. The comparative performance of the students in

statement-| KVs is shown in the following statement:-
Class-X Class-XII

Year KVS All CBSE Private KVS All CBSE Private

School School School School
2007 95.64% 84.44% 91.81% 93.14% 80.64% 82.29%
2008 96.07% 87.08% 91.77% 91.00% 80.91% 81.68%
2009 96.35% 88.84% 91.89% 91.32% 81.00% 80.94%
2010 96.64% 89.28% 91.79% 91.13% 79.87% 79.42%
2011 99.21% 98.75% 98.65% 93.37% 81.71% 81.63%

(e) and (f) A proposal was formulated for opening
275 new KVs under the Public Private Partnership mode.

In the light of the comments received in the process of
inter-ministerial consultations, the proposal is being

revisited.

Statement |

State wise number of functional Kendriya Vidyalayas (As on 29.07.2011)

SI.No. Name of State Civil Defence Project I.H.L.* Total
1 2 3 5 6 7
1. Andaman and Nicobar Islands (UT) 1 0 0 2
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1 2 3 4 5 6 7
2. Andhra Pradesh 29 19 5 0 53
3. Arunachal Pradesh 12 1 0 1 14
4. Assam 24 14 14 2 54
5. Bihar 36 6 2 0 44
6. Chandigarh 0 5 0 0 5
7. Chhattisgarh 18 0 8 0 26
8. Dadra and Nagar Haveli 1 0 0 0 1
9. Daman and Diu 1 0 0 0 1
10. Delhi 31 8 2 1 42
11. Goa 0 5 0 0 5
12. Guijarat 18 16 9 1 44
13. Haryana 17 10 1 0 28
14. Himachal Pradesh 11 8 3 0 22
15. Jammu and Kashmir 16 16 3 0 35
16. Jharkhand 23 4 5 0 32
17. Karnataka 22 10 6 1 39
18. Kerala 25 8 2 0 35
19. Lakshdweep 1 0 0 0 1

20. Madhya Pradesh 61 19 11 0 91

21. Maharashtra 13 38 3 2 56

22. Manipur 5 1 1 0 7

23. Meghalaya 2 4 0 1 7

24. Mizoram 3 0 0 1 4

25. Nagaland 3 2 0 0 5

26. Orissa 44 5 4 0 53

27. Puducherry 3 0 0 1 4

28. Punjab 13 34 1 0 48

29. Rajasthan 37 22 4 0 63

30. Sikkim 1 0 1 0 2

31. Tamil Nadu 19 15 3 3 40

32. Tripura 7 0 1 1 9
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1 2 3 4 5 6 7
33. Uttar Pradesh 48 44 10 3 105
34. Uttarakhand 23 13 5 2 43
35. West Bengal 27 24 5 2 58
Total 595 352 109 22 1078

*Institute of Higher Learning
Statement Il
Norms for opening of New Kendriya Vidyalayas

1. Proposal for opening of new Kendriya Vidyalaya
(KV) (Central School) is considered only if sponsored by
one of the following:-

(i) (a) Ministries or Departments of the Government
of India.

(b) State Governments.
(c) Union ‘Territories’ Administrations.

(d) Organization of employees belonging to the
eligible categories.

(i) Free of cost land as defined under two
categories viz., (i) Minimum (ii) Desirable, the
details of which are as under:-

Sl.No. Location (i) Minimum (ii) Desirable
requirement extent (In
(In Acres) Acres)

| Metropolitan City 02 04

Il Hilly Areas 04 08

Il Urban Area 04 08

IV Semi-Urban Rural Areas 05 10

The Sponsoring Authority will, however, be liable to
provide land as per ‘desirable norms’ but where that
does not become possible despite best efforts, they would
be under obligation to make available land at least to
the extent of ‘minimum norms’, free of cost. Adequate
and suitable land at site should be identified/demarcated
for its transfer in favour of KVS within one vyear.

(iii) (a) When there is concentration of at least 500
employees of the Defence services or of Central
Government of the Government of India
Undertaking individually or jointly (250 in the
case of Special Focus Districts).

(b) When there is minimum potential enrolment of
children of specified categories for opening a
KV belonging to categories | to IV which may
be 200 or an average of 30 per class whichever
is more.
(iv) When the sponsoring authority makes available, free
of rent or on nominal rent temporary accommodation
to house the expanding Vidyalaya till the KVS does
construct its own Vidyalaya building on the land
leased to it; and

(v) Provision of the residental accommodation to at least
50% of the staff, should be made available by the
sponsoring authority. The number of such residental
units needs to be earmarked before the school is
opened.

2. A new KV may be opened in the campus of
Government of India undertaking if it agrees to bear
the recurring and non-recurring expenditure including
accommodation, land and future development facilities
as also the proportionate overhead charges on the
proposed Vidyalaya provided the need for such a
Vidyalaya is established with reference to the location
and non-availability of alternate educational facilities.

3. A new KV may be opened in the campus of an
Institution of Higher Learning, like 1IT, CSIR
Laboratories etc. on the same terms and conditions
as stipulated in respect of schools for Public Sector
Undertaking.

National Council for Teacher Education

*51.  SHRI GAJANAN D. BABAR:
SHRI KISHANBHAI V. PATEL:
Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:
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(a) whether the Government had appointed a high
powered committee to look into the functioning of regional
centres of National Council for Teacher Education (NCTE);

(b) if so, the details thereof including the findings of
the committee;

(c) whether the Government proposes to take over
NCTE in the light of report submitted by the Committee;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps taken/proposed to be taken by the
Government/NCTE to ensure quality education in the
country?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) and (b) The Government had set up two committees
in 2007 and 2010 to review the functioning of the Western
Regional Committee (WRC), Bhopal and Northern
Regional Committee (NRC), Jaipur of the National Council
for Teacher Education (NCTE). Both the Committees
pointed out lacunae in the functioning of the two regional
committees, including irregularities and inconsistencies in
the decision-making process and indequate monitoring by
the NCTE. The Committees also recommended that
systemic reforms should be initiated.

(c) and (d) Based on the reports of these two
committees and the overall working of NCTE, the
Government decided to exercise the powers conferred by
section 30 of the National Council for Teacher Education
Act, 1993. Accordingly, the Government, vide Notification
dated 7th July, 2011 superseded the Council of the NCTE
for a period of six months. The Government has appointed
a six-member Committee to exercise and perform all the
functions and duties which are vested in the Council under
the National Council for Teacher Education Act, 1993.

(e) To ensure provision of quality teachers in the
country, the Government/NCTE have taken several steps,
including the following:

(i) laying down the minimum qualifications for a
person to be appointed as a teacher in classes
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I to VIII, including passing of Teacher Eligibility
Test (TET) as one of the essential qualifications;

(i) development by the NCTE of the National
Curriculum Framework for Teacher Education,
2009 and the ‘model’ syllabus for various teacher
education courses;

(i) Regular monitoring of teacher education
institutions by way of inspections under the
NCTE Act;

(iv) Accreditation of teacher education institutions with
the National Assessment and Accreditation
Council (NAAC);

(v) Consultations with State Governments having
large number of untrained teachers to facilitate
the acquisition of the prescribed qualifications
within the time frame stipulated under the RTE
Act, by such teachers;

(vi) Preparation of a revised framework of the Sarva
Shiksha Abhiyan (SSA) for implementation of the
RTE Act which inter-alia provides for
strengthening of the Block Resources Centres
for improving the quality of in-service traning of
teachers;

(vii) Sanction under SSA of 4.55 lakh additional
teacher posts in 2010-11 and of 1.49 lakh posts
in 2011-12.

[Translation]
Strike by Al Pilots

*52.  SHRI BHUDEO CHOUDHARY:
PROF. RANJAN PRASAD YADAV:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Air India pilots went on strike in the
recent past;

(b) if so, the details thereof and the reasons therefor
alongwith the number of times the pilots of Air India
went on strike during each of the last three years and
the current year;



75 Written Answers

(c) the number of flights affected/ cancelled/
rescheduled and the extent of loss suffered by Air India
due to strike/quitting of pilots during the above period;

(d) the action taken by the Government against erring
pilots/staff and to compensate the losses suffered by Air
India;

(e) whether the Government has constituted a
committee/held meetings with representatives of Air India/
Indian Airlines pilots to look into their grievances; and

(f) if so, the details and the outcome thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Yes, Madam. The Indian Commercial
Pilots Association (ICPA) went on strike during 27.04.2011
to 06.05.2011 which led to disruption of large number of
flights. The ICPA has raised several demands including
parity in working conditions and emoluments between
erstwhile Indian Airlines and erstwhile Air India Pilots,
payment of fixed flying hours and fixed subsistence
Allowance payable in dollars every month. The Pilots have
not gone on strike on any other occasions in the last
three years except the one mentioned above. However,
the Executive Pilots of Air India had reported sick in a
concerted manner from 26.09.2009 till late evening of
30.09.2009.

(c) The details of the flights cancelled/rescheduled
are given in the enclosed Statement. The estimated
revenue loss suffered by Air India on account of the
strike is around Rs. 200 crores.

(d) Air India terminated 6 pilots and 3 Executive Pilots.
Apart from this, 7 pilots were suspended and also the
union of ICPA de-recognized. No salary has been paid to
the pilots for strike period.

(e) and (f) To resolve the disparities to the HR issues
like level mapping, compensation harmonization etc. for
all employees including pilots, Government has appointed
a committee headed by Justice D.M. Dharmadhikari, a
retired Judge of Supreme Court to independently and
impartially look into all the HR integration issues, including
pay parity, working conditions, seniority etc. The Committee
has already started examination of issues and has also
held meetings with the Pilots Association among others.
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Statement

Details of flights cancelled/rescheduled during the strike
by Air India Pilots

Date Scheduled Operated Cancelled
27.04.2011 216 154 62
28.04.2011 102 51 51
29.04.2011 60 51 09
30.04.2011 57 41 16
01.05.2011 49 49 0
02.05.2011 42 42 0
03.05.2011 35 35 0
04.05.2011 51 45 6
05.05.2011 40 38 2
06.05.2011 48 47 1
07.05.2011 73 73 0

773 147

During the initial period, flights were cancelled due
to strike.

However, with effect from April 28, 2011, flights were
curtailed to minimal operation.

Air India operates an average of approx. 220 flights
per day.

During the strike period, i.e. from April, 27—May 07,
2011, out of the total of 2420 flights, Air India could
operate only 773 flights which is about 32% of the normal
operations.

[English]
Construction of Dam on River Brahmaputra

*53.  SHRI NEERAJ SHEKHAR:
SHRI RADHA MOHAN SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
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(a) whether the Government is aware that China is
planning to divert the course of river Brahmaputra by
constructing a dam on it;

(b) if so, the details thereof;

(c) whether the Government has taken up the issue
with the Chinese Government;

(d) if so, the details thereof and the reaction of China
thereto; and

(e) the extent to which this step of China is likely to
affect India’s needs particularly the water needs of North-
Eastern States?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (e) Government is aware of the
construction activity at Zangmu, on the main Yarlung
Zangbo (Brahmaputra) River in the Tibet Autonomous
Region of China. Government has taken up this matter
with the Chinese side, including during the recent visit to
India by Chinese Premier Wen Jiabao in December 2010.
The Chinese Premier said that China’s development of
upstream areas will be on the basis of scientific planning
and study and will never harm downstream interests.
Government has ascetrained that this is a run-of-the-river
hydro-electric project, which does not store water and
will not adversely impact the downstream areas in India.
A large proportion of the catchment of the Brahmaputra
is within Indian territory. It is important that the States of
Arunachal Pradesh and Assam of India harness and utilize
the waters of the Brahmaputra. Government keeps a
constant watch on all developments having a bearing on
India’s national interest and takes all necessary measures
to safeguard it.

Extension of RTE Act

*54. DR. TARUN MANDAL:
SHRI VARUN GANDHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a proposal has been received for bringing
pre-school learning under the purview of the Right of
Children to Free and Compulsory Education (RTE) Act,
2009;
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(b) if so, the reaction of the Government thereto;

(c) whether the Government proposes to extend the
RTE Act to the secondary level;

(d) if so, the details thereof alongwith the extent of
funds required for the purpose;

(e) the increase in enrolment noticed after
implementation of the Act, State/Union Territory-wise;

(f) the States which are yet to implement the Act
and notify the model rules under the Act alongwith
reasons therefor, State-wise; and

(9) the number of primary and middle schools,
teachers and employees required for smooth
implementation of the Act, State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) to (d) The National Advisory Council (NAC)
has recommended the addition of pre-primary section in
all government schools. NAC has recommended that this
will pave the way for examining, over time the feasibility
of bringing pre-school learning under the purview of the
Right of Children to Free and Compulsory Education
(RTE) Act, 2009. The Central Advisory Board of Education
(CABE) has recommended the extension of the RTE Act
to the secondary stage of education. The Government
has approved the constitution of a CABE Committee to
formulate the draft legislation and estimate the requirement
of funds for extension of the RTE Act. The Planning
Commission has constituted an Inter-Ministerial Group to
examine various matters relating to re-structuring of the
Integrated Child Development Services (ICDS) Scheme,
including pre-school education.

(e) The information relating to enrolment in 2010-11
is being collated through the District Information System
for Education (DISE).

(f) Implementation of the RTE Act is an ongoing
process. The States/UTs which have not notified the RTE
Rules are Goa, Gujarat, Karnataka, Maharashtra,
Meghalaya, Punjab, Tamil Nadu, Uttrakhand, West Bengal.
UTs without Legislature viz. Chandigarh, Daman and Diu,
Dadra and Nagar Haveli, Lakshdweep and Andaman and
Nicobar Islands follow the Central RTE Rules.



79 Written Answers AUGUST 3, 2011 to Questions 80

(g) The Central Government has made an estimate
of 14.25 lakh additional classrooms, including classrooms
required for new primary and upper primary schools, and
5.08 lakh teachers to meet the RTE requirement. A

statement indicating the number of new primary and upper

primary schools, additional classrooms and teachers
sanctioned under the Sarva Shiksha Abhiyan (SSA) during

2010-11 to meet the RTE requirements is given in the
enclosed statement.

Statement

No. of primary schools, upper primary schools, additional classroom and additional teachers
sanctioned under the Sarva Shiksha Abhiyan (SSA) during 2010-11

Sl. No. State Name Primary Upper Additional Additional
schools Primary Classrooms Teachers
schools
1 2 3 4 5 6
1. Andhra Pradesh 13 0 15195 55
2. Arunachal Pradesh 194 0 828 550
3. Assam 1200 0 4845 19888
4. Bihar 0 0 47206 57956
5. Chhattisgarh 359 125 8128 1177
6. Goa 0 0 0 0
7. Guijarat 0 0 9647 20052
8. Haryana 114 117 6151 794
9. Himachal Pradesh 0 0 364 101
10. Jammu and Kashmir 1248 0 3054 3583
11.  Jharkhand 995 1017 21920 9446
12.  Karnataka 132 0 5971 2725
13. Kerala 6 0 1289 2689
14. Madhya Pradesh 386 954 31622 63659
15.  Maharashtra 1094 0 10101 28011
16.  Manipur 180 0 1024 450
17.  Meghalaya 574 0 1311 2338
18.  Mizoram 0 0 703 353
19. Nagaland 98 327 150 2557
20. Orissa 1177 379 11860 6552
21.  Punjab 36 112 3545 9259
22. Rajasthan 0 0 7486 6941
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1 2 3 4 5 6
23.  Sikkim 0 40 58 156
24.  Tamil Nadu 228 279 4071 2595
25.  Tripura 92 168 1487 719
26. Uttar Pradesh 26 1152 38604 122765
27.  Uttrakhand 7 14 125 2910
28. West Bengal 5499 323 29960 84213
29. Andaman and Nicobar Islands 0 0 41 0
30. Chandigarh 6 6 70 112
31. Dadra and Nagar Haveli 0 0 108 111
32. Daman and Diu 1 0 12 0
33.  Delhi 2 0 1119 2441
34. Lakshadweep 2 0 3 4
35.  Puducherry 0 0 22 0
Total 13669 5013 268080 455162

Clearance to Coal Blocks in “No-Go” Area

*55.  SHRI ANAND PRAKASH PARANJPE:
SHRI BIBHU PRASAD TARAI:

Will the Minister of COAL be pleased to state:

(a) whether the Government has given clearance to
some of the coal blocks in ‘no-go’ area of the country;

(b) if so, the details thereof and the reasons therefor
alongwith the names of coal blocks and their location;

(c) whether the Government has allocated these coal
blocks;

(d) if so, the details thereof alongwith the names of
the companies to whom these coal blocks allotted;

(e) whether his Ministry has consulted the Ministry
of Environment and Forests for clearance of other coal
blocks in “no-go” area including Morga-Il; and

(f) if so, the details thereof and reaction of the
Ministry of Environment and Forests in this regard?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) Yes, Madam. The four coal blocks

namely Tara, Parsa, Parsa East and Kante Basan located
in the “No-Go” areas in Hasdeo-Arand coalfied in the
Surguja district of Chhattisgarh were accorded approval
by Ministry of Environment and Forests (MoEF) under
the Forest (Consevation) Act, 1980. The reasons for
approval of the above coal blocks are given below:

(i) These coal blocks are in the fringe of the
Hasdeo-Arand forest region. It is separated by
a high hilly ridge and is a different watershed.

(i) The project proponents have made substantial
changes from the original mining plans.

* The significant changes incorporated in the
Tara Coal Block are (i) reduction in the
medium — density forest area from about
2000 hectares to 778 hectares; (ii) reduction
in the total trees to be felled from about 8.5
lakh to about 1.2 lakh; (iii) the operation
period of the mine reduced from 45 years to
25 years; (iv) all movement of coal from the
mine to the power plant situated 7 km away
through overhead conveyor systems only.

e The changes in the Parsa East and Kante
Basan includes mining in two phase. A 15 year
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Phase-l covers 762 hectares and a
subsequent 15 year phase-ll covers around
1136 hectares. The reclamation of the mined
out area starts from the 3rd year.

¢ The coal blocks are linked to the Supercritical
Thermal Power Stations. Supercritical
Technology is essential to deal with global
warming issues.

(i) The broader development picture has been
considered in approval of these projects.

(iv) The approval of these four coal blocks are also
accorded under the following conditions:

e The State Government is not to come up with
proposal for opening the main Hasdeo-Arand
Forest Area as it will severely disturb the fragile
eco-system of the region.
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e The renewal for Phase-ll in the Parsa East and
Kante Basan coal block is linked to the
performance on reforestation and bio-divercity
management in Phase-I|

¢ Wildlife Management Plan and Programme under
the aegis of reputed institution will be prepared
and executed with the funds from the project
proponents.

e The Parsa block will not be worked commercially
for atleast the next five years till some
reclamation of the other two coal blocks has
commenced in a visible manner.

(c) and (d) Yes, Madam. These blocks have been
allotted to the following companies as per details given below.

SI.LNo. Name of block Name of Company End-Use
1. Tara M/s. Chhattisgarh Mineral Development Corporation Limited Power
2. Parsa M/s. Chhattisgarh State Electricity Board. Power
3. Parsa East M/s. Rajasthan Rajya Vidyut Utapadan Nigam Limited Power
4. Kante Basan M/s. Rajasthan Rajya Vidyut Utapadan Nigam Limited Power

(e) and (f) Ministry of Coal (MoC) has approached
MoEF for considering all the blocks including Morga-Il
falling in forest areas without the criteria of Go and No
Go. However, it was not agreeable to MoEF as a result
of which MoC moved a Note for consideration of Cabinet
Committee on Infrastructure (CCI). CCI in turn decided to
refer the matter for consideration and recommendation of
a Group of Ministers (GoM) at the first instance. The
GoM has held three meetings in this regard.

Purchase of Aircraft by Al

*56. SHRI RAGHUVIR SINGH MEENA:
SHRI GAJENDRA SINGH RAJUKHEDI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether inspite of its deteriorating financial
conditions the Air India has purchased more than 100
aircraft from Boeing and Airbus Industries costing about
Rs. 50,000 crore;

(b) if so, the details thereof and the reasons therefor;

(c) whether any firm/agency had acted as consultants
to the above deals;

(d) if so, the details thereof including the broad
terms and conditions in the said contracts; and

(e) the present status of delivery of the aircraft
contracted for?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) The erstwhile Air India and Indian
Airlines went in for fleet acquisition in 2005/2006 placing
order with M/s Boeing and M/s Airbus for 68 and 43
aircraft respectively. At the time both the Airlines had an
ageing fleet profile (most of the fleet was old with an
average age of 15 years and above) and thus higher
maintenance costs, a higher percentage of snags and
groundings. This compromised the schedule integrity and
loss of market share.

(c) No, Madam.
(d) Does not arise.

(e) All the 43 aircraft ordered by erstwhile Indian
Airlines have been delivered. Out of 68 aircraft ordered
by erstwhile Air India, 38 have been delivered so far and
remaining to be delivered up to 2014.
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[Translation] 1 5 3 4
Funds for RTE Act/SSA )
3. Chhattisgarh 87863.00 28940.21
*57.  SHRI HARSH VARDHAN:
SHRI MADHUSUDAN YADAV: 4. Goa 671.27 579.14
) o 5. Gujarat 44065.01 28150.79
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state: 6. Haryana 32786.11 27061.66
(a) the details of funds allocated/released to various 7. Himachal Pradesh 13786.66 9192.78
States under Sarva Shiksha Abhiyan (SSA) and for the .
implementation of the Right of Children to Free and 8. Jammu and Kashmir 40348.79 19770.50
Compulsory Educatlon_Ac.:t (RTE) 2009 during 2010-11 9 Jharkhand 89562.26 41903.46
and 2011- 12, State-wise;
10. Karnataka 66903.00 42788.35

(b) whether the Planning Commission has expressed
its reservations on release of funds required for 11. Kerala 19660.73 17021.85
implementation of the RTE and SSA;
12.  Madhya Pradesh 176783.00 160427.12
(c) if so, the details thereof and the reasons therefor
alongwith the likely impact on the implementation of the 13.  Maharashtra 85537.00 102962.58
schemes; and

14. Orissa 73177.85 75719.98
(d) the §tep§ taken/proposed to be taken by the 15.  Punjab 39612 74 31609 44
Government in this regard?
16. Rajasthan 146182.29 99838.43
THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNICATIONS 17.  Tamil Nadu 69068.57 53937.15
AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
(a) A statement giving details of funds released to States/ 18. Uttar Pradesh 310462.88 145268.64
UTs during 2010-11 and 2011-12 (till 27.7.2011) for
implementation of Sarva Shiksha Abhiyan (SSA) 19. Uttrakhand 25793.94 20092.49
progrlar.nme, which has.been rewsegl to conform with the 20. West Bengal 17470317 131252 79
provisions of the Right of Children to Free and
Compulsory Education Act (RTE), 2009 is enclosed. 21. Andaman and 357.78 607.36

Nicobar Islands
(b) to (d) No, Madam. In the year 2010-11, the

Government provided additional funds of Rs. 4838 crore 22. Chandigarh 2155.89 1311.77
through supplementary grants to meet the enhanced
expenditure for the programme. 23. Dadra and Nagar 413.78 564.35
Haveli
Statement
24. Daman and Diu 162.99 230.06
Sl. States/UTs Amount released Amount released )
No.  (other than NER) (central share) as on 27.07.2011 25.  Delhi 3552.71 2135.28
during 2010-11  (central share) 26. Lakshadweep 127.39 127.86
(In Lakhs) during 2011-12
(In Lakhs) 27.  Puducherry 485.38 557.62
1 2 3 4 28. National Component* 780.72
1. Andhra Pradesh 81000.00 143551.72 Other Expenditure 3465.09

2. Bihar 204789.63 115908.94 TOTAL Non NER 1794259.63 1301512.32




87 Written Answers

States/UTs
(NER States)

Amount released Amount released
(central share) (central share)
during 2010-11  during 2011-12

(In Lakhs) (In Lakhs)
1. Assam 76854.35 79247.73
2. Arunachal Pradesh 20401.77 8880.10
3. Manipur 13258.77 2940.55
4. Meghalaya 18540.9 8424.62
5. Mizoram 10115.31 9314.06
6. Nagaland 8636.83 4798.33
7. Sikkim 4469.19 3022.84
8. Tripura 17121.48 10309.23
Total NER 169393.6 126937.46
Grand Total 1963653.23 1428449.78
[English]

Attacks on Indian Fishermen

*58.  SHRI P. KUMAR:
SHRI C. SIVASAMI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government is aware of the alleged
attacks on the Indian fishermen by the Sri Lankan Navy;

(b) if so, the details thereof alongwith the number of
the fishermen killed, injured and detained by Sri Lanka
during the last three years and the current year;

(c) whether the Government of India has taken up
this issue with the Government of Sri Lanka;

(d) if so, the outcome thereof alongwith the number
of fishermen released during the above period;

(e) the details of the compensation/financial assistance
paid to the fishermen during the above period; and

(f) the other steps taken by the Government to protect
the Indian fishermen and thier fishing boats from the
continuous attacks by the Sri Lankan forces?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (f) The Government accords the highest
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priority to the welfare, safety and security of Indian
fishermen.

There have been reports of incidents of attacks on
Indian fishermen allegedly by the Sri Lankan Navy.
Government, through Diplomatic Channels, has
consistently and immediately taken up any reported
incident involving arrest or violence against Indian
fishermen to ensure safety, security, early release and
repatriation. The Government has conveyed to the Sri
Lankan Government that the use of force could not be
justified under any circumstance and that all fishermen
should be treated in a humane manner.

The Sri Lankan side, while denying that their Navy
was involved in these incidents, has promised to seriously
investigate these incidents.

In a Joint Statement issued during the visit of the
Foreign Secretary to Sri Lanka from January 30-31 2011,
both sides agreed that the use of force cannot be justified
under any circumstances. Both sides also agreed that
the October 2008 Understanding on Fishing Arrangements
had led to a decrease in incidents and that there was a
need to discuss further arrangements so as to strengthen
the safety and security of fishermen. The third meeting of
the Joint Working Group on Fisheries was held in New
Delhi in March 2011, and contacts between the
fishermen’s associations on both sides have been
encouraged.

During meetings with his Sri Lankan counterpart in
February 2011 in Thimpu and in May 2011 in New Delhi,
the External Affairs Minister conveyed deep concern at
the violence against Indian fishermen and stressed the
need to ensure that these incidents do not recur. In a
Joint Press Statement following the visit of the Sri Lankan
Minister to India in May 2011, both sides agreed that the
use of force could not be justified under any circumstances
and that all fishermen should be treated in a humane
manner. In June 2011, a high level delegation comprising
of the National Security Advisor, the Foreign Secretary
and the Defence Secretary visited Sri Lanka. The
delegation met with the Sri Lankan authorities and inter-
alia raised the issue of welfare, safety and security of
our fishermen.

Following the October 2008 Understanding on Fishing
Arrangements through Joint Statement, incidents of
apprehension have come down significantly. In 2008, 1456
Indian fishermen were apprehended by Sri Lankan Navy.
In 2009, those appreheded came down to127 fishermen
and in 2010, only 34 fishermen were apprehended. Till
23rd July 2011, a total of 164 Indian fishermen were
apprehended by Sri Lanka and all were subsequently
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released. In 2008, the number of fishermen reported killed
was 5 with 1 missing. In 2009, there were no fishermen
killed or missing. In 2010, 1 fishermen had died. During
the current year, till 29th July 2011, 6 Indian fishermen
were reported to have died in three separate incidents.
As per information available, as of now there are no
Indian fishermen in Sri Lankan jails on charges of fishing
related violations.

Production and Distribution of Coal

*59. SHRI SAKTI MOHAN MALIK: Will the Minister
of COAL be pleased to state:

(a) whether coal was considered as an essential
commodity and included under the Essential Commaodities
Act, 1995 earlier and excluded later;

(b) if so, the details thereof;

(c) whether the Ministry had takenup the issue of
inclusion of coal again under the Essential Commodities
Act with the Ministry of Consumer Affairs, Food and Public
Distribution to regulate production and distribution of coal;

(d) if so, the details and the outcome thereof; and
(e) if not, the reason therefor?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) Coal was earlier classified as an
essential commodity in terms of the Essential Commodities
Act, 1955. With the enactment of the Essential
Commodities (Amendment) Act, 2006, coal stands omitted
from the list of essential commodities. The said
Amendment Act came into force with effect from
12.02.2007. In order to regulate colliery operations, coal
transportation etc. the Colliery Control Rules, 2004 have
been framed under the Mines and Minerals (Development
and Regulation) Act, 1957 and were notified in the Gazette
of India on 25.8.2004.
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(c) and (d) No such proposal is under consideration
at present.

(e) Does not arise in view of the reply to part (c)
and (d) above.

[Translation]
Attacks on Indians

*60. SHRI GANESHRAO NAGORAO
DUDHGAONKAR:
SHRI MAHENDRASINH P. CHAUHAN:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether attention of the Government has been
drawn towards the continuous attacks on Indians in foreign
countries including Australia and New Zealand;

(b) if so, the country-wise details thereof during the
last three years and the number of Indians who lost their
lives or injured in these attacks;

(c) whether the Government has held any talks with
these countries in this regard;

(d) if so, the reaction of these countries; and

(e) the steps taken by the Government to ensure
safety of Indians in foreign countries?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) Yes, Madam, attention of the Government has
been drawn towards attacks on Indians in Australia.

(b) The country-wise details of Indians who lost their
lives or injured in these attacks are as under:-

No. of Indians who lost their lives or injured in the attacks

SI.No. Name of the Year Year Year
country 2008 2009 2010
1 2 3 4 5
1. Australia 11 52 103
2. New Zealand - - 01

3. Iran 02
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1 2 3 4 5
4. Italy 01 01 -
5. U.K. (Edinburgh) - - 02
6. Kabul 40 02 13
7. Thailand 01 - 01
8. Philippines 27 31 30
9. Jamaica - - 01
10. USA (Houston) - 02 01
11. Poland 07 - 06
12. Chile 01 - -
13. South Africa - 02 -
14. Trinidad & Tobago - - 01
15. Venezuela - 01 01

(c) to (e) The issue of attacks on Indians in Australia
has been taken up at the highest level by GOI, including
at the Ministerial level as well as through the High
Commission and its Consulates in Australia It has been
conveyed to the Australian Government that it was the
responsibility of the Australian authorities to ensure the
well being and security of all Indians in Australia. Indian
High Commissioner and Consuls Generals in Australia
remain in regular touch with the Australian authorities
both at the federal and the state level. This has resulted
in several measures being put in place on the ground to
improve safety and security. The HCI and Consulates have
also been in constant touch with the Indian community to
offer support and assistance and follow-up on all reported
cases of attacks. The steps taken by the Australian
authorities have been useful, as reflected in the substantial
decrease in the number of attacks in recent months.

(i) High Commission of India, Wellington, New
Zealand has stated that by and large law and order
situation in New Zealand is good and no incident of racial
attacks on Indians has so far come to the notice of the
High Commission. The High Commission officials maintain
regular contacts with the concerned local police authorities
and the Ministry of Foreign Affairs.

(iii) Indian nationals abroad are sensitized by Indian
Missions/Posts to maintain caution and vigilance in their
general activities to avoid untoward incident. Consulate
officials are sent to the place of incidence as considered
necessary to liaise with the local authorities and Indian
community, and render all possible assistance. Indian
nationals are advised to contact the Indian Missions/Posts
in case of any attack or assault. Indian Missions closely
monitor the welfare of Indian citizens including their safety.
Indian Missions maintain close liaison with the local
administration/security agencies in the host countries and
extends consular access to the Indians as and when
required.

[English]
Promoting Indian Culture

461. SHRI M. SREENIVASULU REDDY: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether there is a sign of growing interest in
the study of Indian culture in European universities;

(b) if so, the details thereof; and

(c) the funds spent for the promotion of Indian Culture
in such universities?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI E. AHAMED): (a) and (b) Yes, the interest in the
study of Indian Culture in European Universities is growing
rapidly which is evident in the increased number of
scholars from those Universities visiting India under the
Fellowship programme of ICCR to conduct research and
studies on the cultural and intellectual heritage of India.

A large number of European Scholars participate in
International Conferences on Indian Culture and related
subjects. Such conference are organized by both ICCR
and other Institutions both in India and abroad. Council
has organized 10 such Conferences during last one and
a half years including an International Conference in Delhi
on “Indian Culture in a Globalized World” where scholars
from European Universities also participated. ICCR recently
sponsored a Conference in Paris with participation of
several prominent Indian and French scholars on liberal
cultural traditions of India and Frence. Several European
Scholars are also likely to participate in the Conferences
scheduled for September-October, 2011, one in Leh on
“Buddhism in Kashmir” and other in New Delhi on Tagore.

Council has also established approximately 40 Chairs
in various European Universities on subjects related to
India such as Indian Languages, Indian History, Philosophy
etc.

(c) The Council has incurred an expenditure of
approximately Rs.6.0 Crores for the promotion of Indian
Culture in European Universities on the above activities.

Creative Learning and Teaching Programme

462. SHRI ADHALRAO PATIL SHIVAJI:
SHRI ANANDRAO ADSUL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government proposes to launch
a new programme, based on the unique concept of
Creative Learning and Teaching (CLT) to bridge the gender
gap in Government run primary schools;

(b) if so, the details thereof;

(c) the extent to which it will help to reduce the girls
drop out;
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(d) whether the proposed new programme will be
implemented under Sarva Shiksha Abhiyan; and

(e) if so, the details thereof and the funds earmarked
for the said programme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) There is no proposal before
the Government to introduce a separate programme
entitled ‘Creative Learning and Teaching’' (CLT) under
Sarva Shiksha Abhiyan (SSA) for bridging the gender
gap in Government primary schools.

However, bridging gender and social category gaps
in elementary education is an important goal under SSA.
Consequently, SSA attempts to reach out to girls, and
children belonging to SC, ST and Muslim Minority
communities to provide inclusive learning facilities for all
children. SSA’s Framework of Implementation has been
revised to conform with the provisions of the Right of
Children to Free and Compulsory Education (RTE) Act,
2009. The revised Framework for Implementation address
equity and quality concerns in elementary education, and
encourages States to initiate curriculum renewal
processes especially in relation to the experiences of
girls and children belonging to SC, ST and Muslim
Minorities.

With a view to reducing drop outs among girls, SSA
provides for general intervensions, such as free textbooks
and uniforms, separate toilets for girls and boys, and
encourages States to engage women teachers. In
addition, SSA provides for specific interventions in the
form of (i) Kasturba Gandhi Balika Vidyalayas (KGBV) for
girls for SC, ST, OBC and Minority community in
educationally backward blocks (EBBs), (ii) National
Programme of Education for Girls in Elementary
Education (NPEGEL) to develop model cluster schools,
etc. in EBBs, (iii) Innovation Fund to address district
specific requirements for girls, and other disadvantaged
groups, including SC, ST, Muslim Minority children, etc.

Regional Imbalance

463. SHRI M. VENUGOPALA REDDY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has conducted any study/
survey to detect regional imbalances that exist within each
State of the country;

(b) if so, the details thereof, State-wise;
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(c) the reasons for the regional imbalances that exist
in various States despite implementation of various
Centrally Sponsored Schemes;

(d) whether the Government proposes to increase
the allocation of funds under the Centrally Sponsored
Schems for the backward districts of the country;

(e) if so, the details thereof; and

(f) the steps taken/proposed to be taken by the
Government to attain balanced development in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) and (b) Planning Commission
has not conducted any survey to detect regional
imbalance within the States of the country.

(c) Regional imbalances in States result from varying
factors such as differences in resource endowment,
geographical and historical characteristics and availability
of infrastructure.

(d) to (f) The planning and development of an area
is primarily the responsibility of the State concerned.
The Central Government, on its part, supplements the
efforts of the State Governments through various Special
Area Programmes, Flagship Programmes, and Centrally
Sponsored Schemes. In order to specifically address the
problem of regional imbalances in the country, the
Government initiated the Backward Regions Grant Fund
(BRGF) in 2006-07. The allocation under the Backward
Regions Grant Fund has been increased from Rs. 7300
crore in 2010-11 to Rs. 9890 crore in 2011-12.

Education in Tribal Areas

464. SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHATO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any study has been conducted regarding
the outcome of education being imparted through the
English medium in the tribal areas;

(b) if so, the details thereof;
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(c) whether the methods of addressing, clothing,
music etc. are getting affected/improved;

(d) if so, whether this matter has been investigated;
(e) if so, the outcome thereof;

(f) whether matters regarding Indian ideals, great
personalities and moral values are included in the syllabi
of private schools; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) Government is not aware
of any such study regarding the outcome of English
medium education in tribal areas.

(f) and (g) National Curriculum Framework (NCF),
2005, formulated by National Council of Educational
Research and Training (NCERT), emphasizes inculcation
of moral values and values enshirned in the Indian
Constitution. NCF, 2005, also focuses on strengthening of
our cultural heritage and national identity, so as to enable
the younger generation to reinterpret and re-evaluate the
past with reference to new priorities and emerging outlooks
in a changing societal context. NCERT has prepared
syllabi and textbooks for all classes based on NCF, 2005.
These promote Indian ideals and moral values and include
topics on great personalities. Central Board of Secondary
Education (CBSE) prescribes NCERT syllabi in different
subjects for Classes | to VIII. For Classes IX to XII, it
adopts and adapts syllabi framed by NCERT and
prescribes textbooks of NCERT.

Schools affiliated to State Boards follow curriculum
and syllabi of respective Boards.

[Translation]
Unsubscribed Caller Tunes

465. SHRI PREMCHAND GUDDU: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether in contravention of the rules of TRAI, the
mobile companies including MTNL and BSNL are setting
caller tunes on mobiles of consumer in the country without
the consent of the consumer and charging exorbitant fee
for the same;
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(b) if so, the details thereof alongwith the number of
complaints received from consumers in this regard, State-
wise; and

(c) the action taken/likely to be taken by the
Government against such telecom companies in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Telecom Regulatory
Authority of India (TRAI) has reported that it has been
receiving complaints from consumers regarding activation
of value added services, including ring tunes on their
mobile handsets by service providers without their explicit
consent. During the period 1st April 2010 to 31st March
2011 TRAI had received 672 number of complaints from
consumers relating to value added services. The state-
wise details of the complaints are not available in TRAI.

(c) To address concerns of consumers in this regard
and also to prevent accidental activation of value added
services, TRAI has issued directions to service providers,
from time to time, mandating them to ensure that no
value added service is activated without the explicit
consent of the consumers and also prescribing therein
the procedure for obtaining the explicit consent of the
consumers. These directions were issued on 3.5.2005,
30.10.2007, 27.4.2009 and 4.9.2009. Further, TRAI has
recently issued a direction on 4.7.2011 to all service
providers that in all cases of activation of value added
service, the service provider has to obtain a confirmation
from consumers within 24 hours of activation of value
added services through SMS or e-mail or fax or in writing,
failing which the value added service shall be de-activated
without any cost to the consumer.

[English]
Merger of Al and IA

466. SHRI RUDRAMADHAB RAY: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has completed the
process of merger of Air India and Indian Airlines and
resolved the problems of its employees both financial and
administrative;

(b) if so, the details thereof;

(c) whether the alliance air, a subsidiary of Air India/
Indian airlines, has also been merged,;
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(d) if not, the reasons therefor; and

(e) if so, the details of its employees, number of
fleets and total flights being operated by Alliance Air
alongwith reasons for its creation?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) The merger of Air India and Indian
Airlines has been completed in many areas including
single AOP, Single code, common procedures for
procurement, accounting and delegation of financial and
administrative powers, seniority at senior level, integration
of booking offices, PSS, Hub control centre, network
planning and schedule integration, common cargo
automation system etc. In some other areas, the merger
process is still in progress. A Committee headed by
Justice (Retd.) D.M. Dharmadhikari has been constituted
to examine the principles of integration across various
cadres, determination of level and seniorty, examine the
principles of pay/wage rationalisation and re-structuring
between all the employees and to examine and suggest
harmonised working conditions for various categories of
employees etc.

(c) No, Madam.

(d) as per the Scheme of Amalgamation of erstwhile
Air India and Indian Airlines, the subsidiary Companies
of both the Companies were to become subsidiary
companies of the Company into which the two Company
would merge. As a result, Alliance Air maintains its identity
as a subsidiary of Air India.

(e) Airline Allied Services Limited (Alliance Air) was
incorporated under the Companies Act, 1956 as a wholly
owned subsidiary of Indian Airliines Corporation in 19883.
Alliance Air remained a shell company till 8.12.1995, when
it was decided to reactivate it with a lean and trim
administrative set up with the objective of increasing the
utilization of Boeing aircraft. It started its operations w.e.f.
15.4.1996. Alliance Air currently operates 236 flights per
week with a fleet of 7 Turbo Prop and 4 CRJ type of
aircraft.

[Translation]
Desecration of Gurudwara Sahib in Pakistan

467. SHRI ARJUN RAM MEGHWAL: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:
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(a) whether the Government is aware of desecration
and vandalism at Gurudwara Sahib located in Rawal Pindi,
Pakistan as well as temples in Pakistan;

(b) if so, the details thereof; and

(c) the details of the diplomatic measures taken by
the Government to protect the religious places located in
Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) Government has seen reports in the Pakistan
media about a dispute over a Gurudwara in Rawalpindi.
Government has also seen media reports from time to
time regarding land disputes involving Hindu places of
worship and demolition in certain cases, in Pakistan.

(c) It is the responsibility of the Government of
Pakistan to discharge its obligations towards its citizens
including the protection of their places of worship.
However, based on reports of persecution of minority
groups in Pakistan, Government has taken up this matter
with the Government of Pakistan. The Government of
Pakistan stated that it was fully cognizant of the situation
and looked after the welfare of all its citizens, particularly
the minority community.

Facilities to Air Passengers

468. SHRIMATI JYOTI DHURVE: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to provide
special facilities to the passengers during the course of
air journey in order to attract foreign tourists;

(b) if so, the details thereof; and

(c) the annual estimated number of foreign tourists
likely to visit India after offering the said facilities?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) To attract foreign tourists, Government
is encouraging development of airport infrastructure by
way of expansion/upgradation of existing airports including
small and medium airports and through establishment of
new airports (including greenfield airports) with a view to
ensure:-

(i) Infrastructure to be in place ahead of demand.
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(i) Support for airport infrastructure development
initiatives to facilitate/encourage air connectivity
to remote and inaccessible areas of tourist
importance.

(ili) Government has also declared 17 airports as
international airports and 09 airports as custom
airports to facilitate foreign tourist across the
country.

In addition, Airports Operators are providing world
class infrastucture like terminal building, Immigration facility,
city side development around airport. Also, many airports
at places of tourist importance have been developed.

(c) No such estimation has been done by the Ministry.
Indians Arrested in Dubai

469. SHRIMATI JYOTI DHURVE:
SHRI NARANBHAI KACHHADIA:
SHRI PRABHATSINH CHAUHAN:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether many Indians working in Dubai were
arrested by the officials of Dubai;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government raised this issue with
the officials of Dubai;

(d) if so, the reaction of the Dubai officials thereto;
and

(e) the steps taken by the Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) to (d) Indian Consulate General in Dubai has
informed that the UAE government does not share
information on the number of Indians arrested and under
police detention. However, the matters relating to arrest
of Indian are taken up appropriately at the bilateral level
from time to time. As per information available with the
Consulate, there were 567 Indian inmates in the Central
Dubai Prison on 30th June, 2011. The crimes for which
Indians are in prisons include, murder, financial cases,
adultery, bribery, theft, illegal stay etc.
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(e) Consular visits are undertaken once a week to
the Dubai Central Prison to ascertain the welfare of the
Indian prisoners, including Indian women prisoners. The
Government of India runs ‘Indian Workers Resource
Centre’ in Dubai which provides free legal counselling to
Indian nationals in UAE. Periodically, legal Counselling is
also extended to Indian prisoners in Dubai Central Prison
by the Consulate. The Consulate also provides air tickets
to Indian inmates to return home when requested. The
Consulate also facilitates travel documents to Indian
inmates to return to India on the completion of their jail
terms.

[English]
Helicopter Crash in Arunachal Pradesh

470. SHRI JOSE K. MANI: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the electronic control unit of the helicopter
Eurocopter V8, operated by Pawan Hans involved in a
fatal crash near Tawang in Arunachal Pradesh recently, is
severely damaged beyond retrieval of recorded data;

(b) if so, the details thereof;

(c) whether the ill-fated helicopter was not equipped
with a cockpit voice recorder, which is considered a prime
safety measure;

(d) if so, the reasons therefor;

(e) whether the Government has initiated action to
enforce stricter safety measures for helicopters operated
by the civil aviation sector; and

(f) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Investigation of the accident is in
progress by a Committee of Inquiry set up under Rule
74 of the Aircraft Rules, 1937.

(c) and (d) Cockpit Voice Recorder was not mandatory
in the helicopter as per existing regulations.

(e) and (f) Follow up on the report of the Committee
of Inquiry will be taken up after it is accepted by the
Government. However, on the basis of preliminary enquiry
conducted by Directorate General of Civil Aviation (DGCA),
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necessary instructions have been issued to the helicopter
operators.

Problems of Indian Nuclear Industry

471. SHRI RAMSINH RATHWA: Will the PRIME
MINISTER be pleased to state:

(a) whether Indian Nuclear Industry has been
struggling with tackling the embargoes;

(b) if so, the details thereof;

(c) whether the Government is aware that most of
our Research and Development efforts have been spent
on import substituton due to lack infrastructure and
resources;

(d) if so, the details thereof;

(e) whether Indian reactor technology would take a
long time and efforts to come to the international level;
and

(f) if so, the steps being taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) No,
Madam. The Indian nuclear industry is now well matured
and does not have to struggle for tackling the embargos
for meeting the needs of Indian nuclear power programme,
based on Pressurised Heavy Water Reactors (PHWRs).

(c) and (d) Almost every aspect of nuclear
engineering and technology pertaining to nuclear power
plants and fuel cycle has already been indigenised. The
current research and development efforts are towards
development of technologies for advanced reactor systems.

(e) and (f) No, Madam. Indian nuclear reactor
technologies are already on par with the international
standards. With the opening of international nuclear
commerce, India is considering to build large sized nuclear
power plants (1000 MWe or larger light water reactors)
in technical collaboration with some foreign vendors mainly
to facilitate a faster growth of the nuclear power
programme.
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Overseas Offices of Al

472. SHRI BAL KUMAR PATEL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the National Aviation Company of India
Limited (NACIL)/Air India is maintaining its offices in some
of the cities world over where it did not have flight
operation;

(b) if so, the details of such offices alongwith the
expenditure incurred in running each of such overseas
offices vis-a-vis the revenue generated from such offices
for each of the last three years and the current year;

(c) whether these offices were reported to have been
set up on account of code sharing with other airlines
and for revenue generation;

(d) if so, the details thereof;

(e) whether to economise the operational costs, the
Airlines world over, out-source code sharing agreement;
and
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(f) if so, the justification for opening airlines offices
abroad instead of out-sourcing code sharing agreements?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Yes, Madam. The details of such
overseas offices along with the expenditure incurred vis-
a-vis the revenue generated from such offices for the last
three years are given in the enclosed Statement.

(c) and (d) These offices were opened for the purpose
of generating business and revenue, well before code
share was even conceived. The primary purpose of setting
up these offices was to feed Air India’s online stations
and to tap the market potential to increase revenues.

(e) and (f) An airline’s decision to open its own offices
in countries where it does not have its own operations is
primarily driven by the extent of contribution the country
is expected to make to the airline’s revenues. Thus, many
airlines maintain their own sales outlets at office cities to
promote sales or code share services.

Statement

Revenue/Expenditure for Overseas offline Office of Air India

(Rupees in lakhs)

Station 2007-08 2008-09 2009-10
Revenue Exp. Revenue Exp. Revenue Exp.
1 2 3 4 5 6 7
S.Francisco 1195.11 241.86 866.99 173.75 539.19 134.54
Houston 4408.2 297.01 5044.45 507.31 5303.06 110.69
Washington DC 9951.54 609.68 14585.65 1000.62 - -
Montreal* 9524.76 641.5 4823.54 114.23 - -
Vancuver* 849.75 52.12 405.45 42.48 *8201.48 *413.41
Los Angeles - - - - 9223.92 667.71
Stockholm* 684.58 18.68 - - - -
Copenhagen* 278.84 45.82 595.43 89.24 *1548.44 *236.76
Amsterdam 1071.4 169.11 1417.41 217.84 1621.14 305.23
Brussels 450.66 85.10 218.31 89.82 433.96 127.38
Rome/Milan 2173.51 214.41 1841.71 258.76 2564 422.93
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1 2 3 4 5 6 7
Geneva/Zurich 2321.83 433.66 2300.53 467.8 2349.34 473.9
Vienna 2256.54 211.26 2414.21 219.38 1966.58 275.93
Mauritius™ 117.31 8.85 91.71 10.66 - -
Lagos* 311.42 44.73 19.25 30.75 - -
Lusaka* 91.07 33.48 73.50 25.79 *437.00 *25.01
Beirut 309.07 49.7 143.50 21.87 212.73 24.00
Teheran 173.78 21.24 88.52 29.78 58.45 36.75
Cairo 79.48 16.26 51.88 16.31 284.05 343.58
Kuwait - - - - 1123.93 111.45
Tapei* 27414 17.25 240.20 15.45 - -
Manila*® 127.39 12.23 469.18 16.6 *370.44 *25.02
Sydney* 1749.27 212.02 3669.04 377.12 - -
Auckland* 110.87 37.35 62.72 33.17 *1331.92 *226.75
Jakarta - - - - 94.60 1.02
Moscow 2136.05 280.76 1503.43 123.43 2628.94 473.43

Blank columns mean that either the station was online in that year or is closed.

*2/3 offices were taken together

Establishment of PIO University

473. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether the Government has received any request
from the Persons of Indian Origin (PlOs) Association for
establishing a PIO University in India having campuses
in other countries;

(b) if so, the details thereof alongwith the action taken
thereon; and

(c) the time by which a final decision in this regard
is likely to be taken?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) to (c) No, Madam. There was a proposal to
set up NRI/PIO Universities in the country through an
Act of Parliament. However in the meantime the Ministry
of Human Resource Development has drafted an

Innovation Universities Bill. This contains similar provisions
as those of the proposed PIO University Bill. Therefor it
has been decided that the PIO University would be
established under the Innovation University Act (once it
is approved by the Parliament).

Closure of Commercial Operations

474. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India (AAIl) has
sought compensation from the Government for revenue
loss suffered due to closure of commercial operations at
Hyderabad and Bangalore;

(b) if so, the details thereof;

(c) whether the Government had earlier refused to
issued tax free bonds to help AAIl to meet its shortfall in
revenue; and

(d) if so, the reasons therefor?
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Yes, Madam. Airports Authority of India
(AAl) has made a proposal to pass on, the four per cent
Concession Fees on the Gross Revenue of
M/s Bangalore International Airport Limited (BIAL) and
M/s Hyderabad International Airport Limited (HIAL)
receivable by Government of India (Gol) as per the
provisions of Concession Agreements signed between Gol
and M/s BIAL and HIAL, to AAl as part compensation for
closure of commercial operations of old HAL airport and
Begumpet airport at Bangalore and Hyderabad
respectively.

(c) and (d) Yes, Madam. The request of AAI for issue
tax free bonds was not agreed to, as the Ministry of
Finance was of the view that tax free bonds tend to
distort the actual market determined rates of interest and
lead to competing demands for issue of such bonds by
other entities as well.

Discrimination in Mid Day Meal Scheme

475. SHRI SUKHDEV SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether instances of students not availing the
mid day meals at some places because of caste factor
have come to the notice of the Government;

(b) if so, the details thereof alongwith the other
complaints received by the Government regarding Mid
Day Meal Scheme; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Six complaints (two each
from Madhya Pradesh and Uttar Pradesh and one each
from Andhra Pradesh and Orissa) have been received
by this Department since 01.01.2010. They were referred
to the concerned States for enquiring into the matter
and taking necessary action. The States of Madhya
Pradesh, Uttar Pradesh and Andhra Pradesh have
informed that no discrimination due to caste factor was
found. In Orissa, however, it was found that the guardians
of the school students had stopped their children from
taking mid-day-meal prepared by a Cook belonging to
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the scheduled caste. After an enquiry, the State
Government booked a case against one of the guardians,
who was arrested and produced before the Court. The
Mid Day Meal programme in that school has been going
on smoothly thereafter.

The other complaints pertain to not serving mid day
meals regularly, false enrollment of students, involvement
of teachers in the scheme (11), corruption/
misappropriation of funds (7), serving poor quality meals
(8), non-coverage of schools (2), and non-payment of
cooking cost (1). These complaints were referred to the
State Governments for necessary action; who have taken
action on 16/19 of these complaints. Out of these, 4
complaints of irregularities and 4 cases of poor quality
were found baseless; on other cases, the State
Governments have taken necessary action which includes
recovery from Gram Pradhan, suspension of the School
Principal and compensating children as per the directions
of the Court.

(c) Many studies have shown mid day meal fosters
social equality, spreads egalitarian values, and breaks
barriers to caste and class in school. Similarly,
appointment of cooks from SC/ST communities teaches
children to overcome caste prejudices. In addition, many
States/UTs have formed Committees/Samities with
members from Scheduled Castes & Scheduled Tribes to
inspect preparation and distribution of food and give
priority to these groups in recruitment of cook-cum-
helpers.

In order to ensure effective implementation of the
scheme, there is an extensive monitoring mechanism at
the school, block, district, State and the National levels.
The scheme is constantly reviewed through Quarterly
Progress Reports; in the National level steering cum
Monitoring Committee meetings and during Programme
Approval Board meetings as well as through the Central
Review Missions. In addition independent monitoring
institutes evaluate the Scheme at regular intervals.

[Translation]
Hi-Tech Post Offices

476. SHRI P.L. PUNIA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) whether the Government has formulated/has any
proposal to formulate a scheme named "Hi-Tech Post
Office® for the modernisation/upgradation of post offices
across the country including the main post office of
Barabanki district of Uttar Pradesh; and

(b) if so, the details thereof and the time by which
the said scheme is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) There is no such
proposal in the Department to formulate the scheme for
‘Hi-Tech Post Offices’ for modernization/upgradation
throughout the country. However, the Government has
approved “India Post Technology Project-2012” for the IT
Modernization of Department of Posts to be implemented
in a phased manner by 2012-13, subject to availability of
funds for improving postal operations. Main Post Office at
Barabanki stands modernized and computerized. The
project would cover all the Post Offices across the country.

[English]
Ban on Mining of Coal

477. SHRI S. PAKKIRAPPA: Will the Minister of
COAL be pleased to state:

(a) whether a ban has been imposed on the mining
of coal in some areas of the country;

(b) if so, the areas where mining has been banned;

(c) whether the Government has the figures about
the contribution of coal in power generation in the country
and the likely loss the power sector would have to bear
due to such ban;

(d) if so, the details thereof;

(e) whether the Government has taken any initiative
to lift such ban; and

(f) if so, the time by which a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY COAL
(SHRI PRATIK PATIL): (a) and (b) Ministry of Environment
and Forests (MoEF) has imposed temporary restriction
on environmental clearance for development of projects
in 43 industrial clusters in India based on a
Comprehensive Environmental Pollution Index (CEPI)
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score of more than 70. Out of these 43 clusters, following
7 clusters cover the coal bearing areas.

SI.No. Industrial cluster/Area CEPI score
1. Chandrapur (Maharastra) 83.88
2. Korba (Chhattisgarh) 83.00
3. Singrauli (Uttar Pradesh) 81.73
4. Dhanbad (Jharkhand) 78.53
5. Angul-Talcher (Orissa) 82.09
6. Ib-Valley (Orissa) 74.00
7. Asansol (West Bengal) 70.20

Till date, the restrictions have been lifted in 25 out
of 43 clusters, out of which only 3 clusters cover coalfield
areas namely Singrauli, Angul-Talcher and Ib-Valley. The
restrictions in other clusters have been extended up to
30.09.2011.

(c) and (d) As per Ministry of Power/Central
Electricity Authority out of 811.10 Billion Units of total
power generation in the year 2010-11, about 562 Billion
Units were general on the basis of Coal and Lignite and
form about 69% of the total power generation. The impact
of extending moratorium due to CEPI is not expected to
affect power generation since the shortage from domestic
production in 2011-12 from Coal India Ltd. (CIL) is
envisaged to be met through liquidation of pit head
stocks.

(e) and (f) Ministry of Coal (MoC) had approached
MoEF for exemption of coal bearing areas from the
purview of these temporary restrictions on Environmental
Clearance. However, it was not agreeable to MoEF as a
result of which MoC moved a Note for consideration of
Cabinet Committee on Infrastructure (CCI). CCI in turn
decided to refer the matter for consideration and
recommendation of a Group of Ministers (GoM) at the
first instance. The GoM has held four meetings in this
regard.

Post Offices in Villages

478. SHRI ANANTHA VENKATARAMI REDDY:
SHRIMATI KAMLA DEVI PATLE:
DR. KRUPARANI KILLI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) the number of villages in the country where post
offices have been opened, Statewise;

(b) the number of villages in each State where there
is no post office at present;

(c) whether the Government proposes to provide a
post office in all such villages in a phased manner; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) The details of number
of villages in the country where post offices have been
opened and the number of villages where there is no
post office are given in the enclosed Statement.

(c) and (d) Opening of post offices in new locations
in an ongoing exercise. Post Offices are opened as per
the existing guidelines and subject to availability of
resources. There is no proposal to provide post offices
in all such villages.

Statement

Circle-wise number of Villages with Post Offices and
Villages without Post Offices as on 31.03.2011

SI.No. Name of the Villages with Villages
Circle Post Offices without
Post Offices
1 2 3 4
1. Andhra Pradesh 15010 17024
2. Assam 3702 22487
3.  Bihar(*) 8624 29851
4.  Chhattisgarh 2906 17499
5.  Delhi 76 85
6. Gujarat 8096 9335
7. Haryana 2321 4443
8.  Himachal Pradesh 2660 14835
9. Jammu and Kashmir 2316 4101
10.  Jharkhand 2828 26035
11.  Karnataka 9596 18821
12. Kerala 1453 0
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1 2 3 4
138. Madhya Pradesh 7396 44975
14.  Maharashtra(*) 11502 29852
15.  North East 3414 11406
16. Orissa 7595 43377
17.  Punjab 3401 8900
18. Rajasthan 9683 29225
19.  Tamil Nadu 11214 26187
20. Uttarakhand 2511 13250
21.  Uttar Pradesh 15632 86661
22. West Bengal 7912 30951

Total 139848 489300

(*) As on 31.03.2010
Interconnection Usage Charges

479. SHRI L. RAJAGOPAL: Will the Minister of
COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Telecom Regulatory Authority of India
(TRAI) has issued a consultation paper on
Interconnection Usage Charges;

(b) if so, the details thereof;

(c) whether some objections have been raised by
certain telecom operators in this regard;

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Yes, Madam. Telecom
Regulatory Authority of India (TRAI) has issued a
consultation paper on Interconnection Usage Charges
(IUC) on 27.04.2011. Addendum to the same was also
issued on 29.04.2011.

(c) to (e) TRAI recieved representation from M/s
Vodafone Essar Limited and M/s Bharti Airtel Limited to
review the IUC consultation paper according to direction
given by Hon’ble Telecom Dispute Settlement and
Appellate Tribunal (TDSAT)’s judgment dated 29.09.2010
on the apeal filed by service providers against the
“Telecommunications Interconnection Usage Charges”
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(10th amendment) Regulations, 2009 (2 of 2009) dated
09.03.2009. TRAI replied to the contentions made by
serice providers and requested them to participate and
cooperate in the consultation process in a positive
manner to the benefit of all stakeholders.
M/s Vodafone also filed M.A. No. 153/2011 in Hon’ble
TDSAT contending, inter-alia that issues raised in the
consultation paper are contrary to the direction given by
Tribunal in its judgment dated 29.09.2010. By its order
dated 13.05.2011, the Hon’ble TDSAT dismissed the said
M.A. of M/s Vodafone being it premature.

TRAI has also filed a Miscellaneous Application in
Hon’ble Supreme Court in the already filed appeal by
TRAI against TDSAT’s judgment dated 29.09.2010 inter-
alia seeking clarification/granting suitable directions
regarding the procedure and methodology to be followed.
Hon’ble Supreme Court vide order dated 29.07.2011 has
directed the service providers/operators to give the data
to the Regulator in order to enable in to complete the
exercise as early as possible.

[Translation]
Education in Naxal Affected Areas

480. KUMARI SAROJ PANDEY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to launch
several schemes for the comprehensive development of
education in naxal affected districts in the country;

(b) if so, the details thereof, schemewise; and

(c) the funds allocated for these schemes State-wise/
Union Territory-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Sarva Shiksha Abhhiyan
(SSA) is under implementation in Left Wing Extremism
(LWE) districts. The programme is monitored regularly.
Till 2010-11, focused provisioning in monitoring in respect
of LWE districts was done for 35 districts. From the year
2011-12, Planning Commission has increased the number
of LWE districts from 35 to 60. During 2011-12, the
following provisions are made for 60 LWE districts:

* New Primary Schools sanctioned - 244
* New Upper Primary Schools sanctioned - 280
* New teachers sanctioned - 20369
* Primary School buildings sanctioned - 77
+ Upper Primary School buildings sanctioned - 265
+ ACRs sanctioned - 28138
+ Toilets sanctioned - 1275
+ Separate girls toilet - 21011
+ Drinking water facilities - 1037

Rashtriya Madhyamik Shiksha Abhiyan (RMSA) inter
alia, envisages setting up of new secondary schools within
a reasonable distance of every habitation, improvement/
strengthening of existing Government Secondary Schools
and appointment of additional teachers to improve Pupil
Teacher Ratio (PTR). The Government has advised the
states of Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand,
Madhya Pradesh, Maharashtra, Orissa and Uttar Pradesh
to accord priority to the districts affected by left wing
extremism while formulating Annual Plans under RMSA.

(c) Statement giving details of provisions made for
LWE districts including allocations of funds for the year
2011-12 under SSA is Annexed.

Statement

Provisioning in LWE Districts (60) Under Sarva Shiksha Abhiyan (SSA) during 2011-12 (Tentative)

New School

Teachers’ Approval

Civil Works Finance (Rs. in lakhs)

State  SLNo. District ~ Total New  Total PS UPS ACR
New UPS  New (Phy)  (Phy)  (Phy)

ACR Toilet Separate Wrinking SSA  NPEGEL ~ KGBV Total
in lieu (Phy)  Girls

Water  (Fresh+

PS Teachers of UPS/ Toilet  (Phy)  Spill
PS Over)
(Phy)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
Andhra 1. Adilabad 0 0 0 0 0 1240 0 18 107 0 1642656 24000 534270  22009.26

Pradesh
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1 2 3 4 5 6 7 8 9 10 1Al 12 13 14 15 16 17
2. Khammam 0 0 0 0 0 1225 0 19 716 8 1667790  76.60 434380 21098.29
Bihar 3. Arwal 30 0 698 0 0 920 0 0 140 0 843135 2685 27786  8736.06
4. Aurangabad 27 15 4424 0 0 2650 0 20 600 34 2853539 8041 48756  29103.37
5. Gaya 47 0 4615 0 0 3689 0 0 150 0 4522324 15144 120448  46579.16
6. Jamui 3 0 2385 0 0 150 0 0 380 0 1833095 4915 40286 1888296
7. Jehanabad 6 0 1408 0 0 1035 0 0 140 0 1222001 4366  333.04 12596.71
8. Nawada 21 0 1969 0 0 3304 0 0 100 0 31099.13  89.85 67504  31864.02
9. Rohtes 0 0 2440 0 0 2993 0 177 290 7 3002524 24484  888.09  31185.17
Chhattis-  10. Bastar 0 0 228 0 0 0 0 8 736 12 19876.03 31947 34869  20544.19
garh
1. Bijapur 0 4 44 0 4 168 0 24 726 9 1915400 5851 14535  19357.86
12. Dantewara 0 0 47 0 0 235 0 43 1234 21 2539625 101.38  194.64  25692.27
13. Jashpur 0 2 108 0 2 0 0 20 610 11 824185 6234 81.81  8386.00
14, Kanker 15 8 174 15 8 90 0 52 1470 5 9209.31 0.00 2952 9238.83
15. Kawerdha 13 3 373 13 3 40 0 3 980 4 875085 12309 11808 899201
16. Koriya 4 0 132 4 0 0 0 29 320 7 575602 4532 11508 591642
17. Narayanpur 5 3 40 5 3 0 0 14 440 5 339228 3564 5754 348545
18. Rajnandgao 14 8 615 14 8 15 0 25 1687 21 12257.90 0.00 000 12257.90
19. Sarguja 16 3 395 16 3 0 0 127 3220 40 23556.81 368.83  437.32  24362.96
Jharkhand 20. Bokaro 0 0 0 0 0 144 0 0 0 8 759256 5196 21816 786268
21. Chatra 1 0 2 1 0 493 0 0 0 0 801022 7873 30943  8398.38
22. E. Singhbhum 0 0 0 0 0 164 0 0 0 0 577044 10634 24543 612220
23. Garhwa 0 0 0 0 0 1082 0 0 0 0 1329284 5861 38428 1373573
24, Gumla 0 0 0 0 0 374 0 0 0 0 578833 5317 28020  6121.70
25. Hazarbag 0 0 0 0 0 247 0 0 0 0 793350 7130 28521  8290.01
26. Koderma 0 0 0 0 0 258 0 0 0 0 505020 4489 11517  5210.26
27. Latehar 0 0 0 0 0 250 0 95 197 264 516706 4427 16812  5379.46
28. Lohardagga 0 0 0 0 0 59 0 0 0 0 208328 2621 15038  2259.87
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1 2 3 4 5 6 8 9 10 1Al 12 13 14 15 16 17
29. Palamau 0 0 0 0 325 0 0 0 22 1078703 106.16 33672 1122991
30. Ramgarh 0 0 0 0 121 0 20 12 9 316129 2658 11087  3298.74
31, Saraikela 0 0 0 0 900 0 0 279 414 10745.50 7272 35493  11173.15
32. Simdega 0 0 0 0 0 0 0 0 0 256456 2175 19314 277946
33 W. Singh- 9 6 36 6 531 0 0 0 0 758011 10642 47969  8166.22
bhum
Madhya ~ 34. Anupur 0 0 16 0 0 0 0 164 0 496829 5500 17173 519503
Pradesh
35. Balaghat 6 0 29 0 310 0 0 165 0 729000 2234 4800  7360.34
36.  Dindori 13 0 18 0 0 0 50 418 0 474488 7596 18330  5004.14
37. Mandla 7 0 28 0 0 0 0 286 0 466020 7149 37781  6889.50
38. Seoni 0 0 26 0 120 0 5 510 5 846238 5070 16953 868261
39. Shahdol 0 0 27 0 148 0 6 315 0 666486 6643 75857  7489.86
40.  Sidhi 2 0 28 0 120 0 61 481 0 921083 7355 40432  9688.70
41. Umaria 5 0 43 0 144 0 0 0 0 434716 3830 26176 4647.22
Mahara- 42 Gadchiroli 0 0 0 0 296 0 2 2 0 553396 1149 48552  6030.97
shira
43. Gondiya 0 0 0 0 290 0 3 3 5  4671.96 0.00 000  4671.96
Orissa  44. Balangir 0 0 0 0 345 0 3 25 0 804905 16641 42654  8642.00
45. Deogarh 0 15 0 15 80 0 10 10 0 321927 363 5159  3306.21
46. Gajapati 0 19 0 19 150 0 0 75 0 469791 10899 22899  5035.89
47. Kalahandi 0 12 0 12 355 0 34 47 4 853035 196.64 48218  9209.17
48.  Kandamal 0 13 0 13 175 0 26 0 0 658429 13482  458.62 7774
49. Keonjhar 0 60 0 60 221 0 0 20 20 880509 15580  369.36  9330.24
50. Koraput 0 45 0 45 240 0 50 20 20 8537.18 16457 31685  9018.61
51. Malkangii 0 0 0 0 167 0 0 25 4 477879 9021 36404  5233.04
52. Mayurbhanj 0 23 0 23 675 0 0 25 0 1564693 28750 109395 17028.38
53. Nabarangpur 0 14 0 14 290 0 0 53 8 710356 14741 45616  7707.14
54. Nuapada 0 7 0 7 189 0 0 26 0 432140 8036 16385 447561
55. Rayagada 0 6 0 6 200 0 73 70 19 772627 15622 49307  8375.56
56. Sambalpur 0 7 0 7 143 0 50 50 10 489841 4118 15639 509598
57. Sonapur 0 4 0 4 131 0 0 25 0 326835 6796 17817 351448
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1 2 3 4 5 6 7 8 9 10 1Al 12 13 14 15 16 17
58. Sundargarh 0 3 0 0 3 274 0 63 72 31 947163 13032  860.75 1046270

Uttar 59. Sonebhadra 0 0 0 0 0 300 0 0 0 0 1157517 0.00 000 1157517
Pradesh
West 60. West 0 0 21 0 0 73 0 0 2327 20 3354262  31.80 64.30  33638.72
Bengal Medinapur

60 District's 244 280 20369 77 265 28138 0 1275 21011 1037 651088.78 5447.27 2824053 684776.59

Total
[English] [Translation]

Indo-Bangla Border Dispute Capital Investment in MTNL
481. SHRI E.G. SUGAVANAM: Will the Minister of 482. SHRI PRATAPRAO GANPATRAO JADHAV:

EXTERNAL AFFAIRS be pleased to state:

(a) whether India and Bangladesh have agreed to
redraw their borders;

(b) if so, the details thereof; and

(c) the steps taken for amicable settlement of
disputes and to improve the bilateral relations between
the two countries?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) At the fourth India-Bangladesh Joint Boundary
Working Group meeting held in November 2010 in New
Delhi, both sides had agreed to undertake joint survey
to address the outstanding land boundary issues. In
implementation of this decision, joint surveys of
outstanding land boundary areas are being conducted.

(c) A Joint Communique issued during the visit of
the Prime Minister of Bangladesh to India in January
2010, outlined the major areas of cooperation between
India and Bangaldesh. Implementation of the Joint
Communique is currently underway. The momentum in
bilateral relations has been maintained through high level
exchanges of visits. These include from India, the visit
of Commerce & Industry Minister (April 23-24, 2011),
Vice-President (May 05-06, 2011), External Affairs
Minister (July 6-8, 2011) and Home Minister (July 29-
30, 2011) and from Bangladesh, the Minister of Foreign
Affairs (November 10-11, 2010 & February 22-24, 2011),
the Minister of Commerce (October 21-24, 2010,
February 04-06, 2011 & July 23, 2011) and the Minister
of Planning (May 06-07, 2011).

DR. SANJAY SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the capital investment made by the Government
in Mahanagar Telephone Nigam Limited (MTNL);

(b) whether the Government is receiving dividend on
profit in proportion to the said investment;

(c) if so, the details of dividend received by the
Government during the last three years and the current
year, year-wise; and

(d) if not, the reasons therefor and the action taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) The total paid up capital of
MTNL is Rs. 630 Crores out of which 56.25% is held by
the Government of India amounting to Rs. 354.36 Crores.

(b) to (d) The details of dividend received by the
Government during the last three years are as under:-

2009-10 Nil
2008-09 10%
2007-08 40%




121 Written Answers

[English]
Cutting Back of Al Flights

483. SHRI G.M. SIDDESHWARA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether Air India is cutting back on flights where
there is demand;

(b) if so, the details thereof and the reasons therefor;

(c) the criteria fixed by Air India to determine high
density routes;

(d) whether there is some unwritten agreement with
private airlines to give them a free hand to exploit high
density routes; and

(e) if so, the details of such agreements and
understanding arrived at by Air India?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) No, Madam,

(b) Does not arise.

(c) There is no defined criteria. However, Air India
decides on the basis of carriage and financial
performance of its services.

(d) No, Madam,
(e) Does not arise.
[Translation]
Broadband Internet Services

484. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of the public sector and private sector
companies providing broadband internet services in the
country;

(b) the detailed guidelines issued by Telecom
Regulatory Authority of India (TRAI) in regard to speed
of broadband internet;

(c) whether some private internet service providers
are selling their broadband services in contravention of
the set guidelines and policy;
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(d) if so, the name of such companies and the nature
of violation; and

(e) the action taken/likely to be taken by the
Government against these companies?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) As per the Telecom
Regulatory Authority of India (TRAI) report on “The Indian
Telecom Services Performance Indicators” for January-
March 2011 dated 28.07.2011, nine (9) Public sector and
one hundred and thirty two (132) private sector companies
are providing Broadband Internet Services in different
licensed areas across the country.

(b) TRAI has issued recommendations on National
Broadband Plan on 8th December 2010. Para 6.21 and
6.22 of these recommendations with regard to speed of
Broadband internet are reproduced below:-

“6.21 The Authority recommends that:
Broadband connection may be defined as

“A data connection using any technology that is able
to support interactive services including Internet
access and support a minimum download speed of
512 Kilo bits per second (Kbps)”.

6.22 It is to be noted that the upload speed will
atleast be half the download speed. This definition of
broadband (Both Wireline and Wireless) given in para
6.21 above, which will be effective from 1st January
2011. The stipulated download speed of 2 Mbps will
be effective from 1st January 2015

(c) to (e) Licensed Telecom Service Providers are to
provide Internet and Broadband services as per the terms
and conditions of their respective license. However, in
case of any violations, actions are taken as per the
provisions of the respective Telecom licenses. Further, 34
Telecom Enforcement, Resource and Monitoring (TERM)
Cells are functioning all across the country to curb illegal
activities in telecom services and checking the compliance
by the licencees, in respect of licence conditions and any
directions issued by the licensor.

[English]
Launch of Satellites

485. SHRI S.S. RAMASUBBU: Will the PRIME
MINISTER be pleased to state:

(a) the number of satellites so far launched by ISRO
alongwith reasons of failed launches, if any;
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(b) whether ISRO has recently successfully launched
Resource Satellites;

(c) if so, the details thereof;

(d) whether the ISRO has any proposal to launch
more satellites in the near future; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS

AUGUST 3, 2011
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AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) Using Indian
launch vehicles, ISRO has so far launched 64 satellites
which include 38 national satellites and 26 satellites for
international customers. All these have been
accomplished from the Indian spaceport, located at
Sriharikota Range (SDSC, SHAR).

There have been a total of seven failed launches,
of which five have been during experimental/development
phase whereas two were operational missions. Reasons
of the failed launches are as given below:

Sl. Launch Satellite Year Remarks

No. Vehicle

1. SLV-3 E1 RTP Aug. 1979 Experiental flight of SLV-3
Failure of second stage control system

2. ASLV-D1 SROSS-1 Mar. 1987 Developmental flight of ASLV
Failure due to Non-ignition of first stage.

3. ASLV-D2 SROSS-2 Jul. 1988 Developmental flight of ASLV
Failure due to loss of control during transition
from strap-on to first stage.

4. PSLV-D1 IRS-1E Sep. 1993 Development flight of PSLV
Failure during third stage of flight due to on-
board software

5. GSLV-F02 INSAT-4C Jul. 2006 Operational flight of GSLV
Failure due to malfunctioning of one of the liquid
strap-on motor (L40) of the first stage.

6. GSLV-D3 GSAT-4 Apr. 2010 Development flight of GSLV
Failure due to anomalous stoppage of Fuel
Booster Turbo Pump (FBTP) of Indigenous
Cryogenic Upper Stage.

7. GSLV-F06 GSAT-5P Dec. 2010 Operational flight of GSLV

Failure due to untimely and inadvertent snapping
of group of connectors located at the bottom
portion of the Russian Cryogenic Stage.

(b) and (c) Yes, Madam. On April 20, 2011, India’s
Polar Satellite Launch Vehicle PSLV-C16, successfully
launched RESOURCESAT-2 satellite. The data from this
satellite is planned to be used for a host of applications
and serivces like agriculture monitoring, natural resources
management, disaster management support as well as
infrastructure planning.

(d) and (e) Yes, Madam. During the current financial
year, ISRO is planning to launch two more national
satellite using Polar Satellite Launch Vehicle (PSLV). This
includes launch of MEGHA-TROPIQUES an Indo-French
joint satellite mission on-board PSLV-C18 and RISAT-1,
a Radar Imaging satellite on-board PSLV-C19.
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Recruitment of Teachers

486. SHRI M.B. RAJESH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether according to Right of Children to Free
and Compulsory Education (RTE) Act, 2009, pupil-teacher
ratio is to be calculated for whole school;

(b) if so, whether any States have been following
one teacher-one section norms in the country;

(c) if so, the details thereof and the manner in which
this contradiction is going to be resolved;

(d) whether the Government proposes to revise its
norm so as to facilitate States like Kerala to retain the
State norm and recruit teachers as per this norm; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCES DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) The Pupil-Teacher Ratio
(PTR) specified in the Schedule to the Right of Children
to Free and Compulsory Education (RTE) Act, 2009 is
applicable school-wise. The norms for sanctioning
teachers under Sarva Shiksha Abhiyan (SSA) have been
revised to correspond with the provisons of the RTE Act
as given below, and teacher posts under SSA are being
sanctioned as per the RTE provisions.

For Classes | to V

(i) Two teachers for up to sixty children

(i) Three teachers for 60-90 children
(iii) Four teachers for 91-120 children
(iv) Five teachers for 121-200 children

(v) One Head Teacher, other than the five teachers,
if the number of children exceeds 150

(vi) If the number of children exceeds two hundred
the PTR (excluding Head Teacher) shall not
exceed forty.

For Classes VI to VII

(1) At least one teacher per class so that there
shall be at least one teacher each for
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(i) Science and Mathematics; (ii) Social Studies,
(iii) Languages

(2) At least one teacher for every thirty-five children.

(8) Where admission of children is above one
hundred, there will be

(i) A full time Head Teacher,

(i) Part time instructors for (a) Art
Education, (b) Health and Physical
Education; and (c) Work Education.

States have also been advised to rationalise the
deployment of teachers to ensure that every school
adheres to the prescribed PTR.

The PTR prescribed in the RTE Act are minimum
norms, and States are free to provide for norms, which
are higher than the minimum norms, from the State
Budgets.

Rented Buildings

487. SHRI ANJANKUMAR M. YADAV: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited
(BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
have taken a number of buildings on rent despite having
its buildings;

(b) if so, the reasons therefor and the amount spent
on rented buildings including the Corporate Office in New
Delhi during each of the last three years and the current
year;

(c) whether efforts are being made by BSNL and
MTNL to shift their offices to their own buildings so as
to minimize their expenses on this account; and

(d) if so, the steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b) Buildings are hired
on rent by Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL) for
technical/administrative requirments wherever, space in
their own buildings are not available. The amount spent
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on rented buildings during each of the last three years
and the current year is as under:

Year Amount spent on rent (Rs. in Crores) by
Mahanagar Bharat Sanchar
Telephone Nigam Limited

Nigam Limited

2008-09 31.11 263.57

2009-10 34.97 350.25

2010-11 35.66 328.07

2011-12 6.42 82.01

(c) and (d) Yes, Madam. The rented buildings are
vacated as and when the spaces in buildings owned by
the concerned Public Sector Undertakings become
available. No other action is warranted by the Government
as hiring of or vacations of buildings are within the
competence of the concerned Public Sector Undertaking.

Availability of Text Books

488. SHRI P. VISWANATHAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the demand and supply of the National Council
of Educational Research and Training (NCERT) text books
for different classes in various States and UTs for the
last two years and the current year, State/UT-wise and
year-wise;

(b) whether NCERT is unable to meet the demand
of the States/UTs for supply of text books;

(c) if so, the reasons therefor; and

(d) the action taken by the Government to ensure
that the text books are made available to the students
well before onset of an academic session?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) National Council of
Educational Research and Training (NCERT) is mandated
to print textbooks for the schools affiliated to Central
Board of Secondary Education (CBSE). In addition,
NCERT has granted copyright permission to ten States
namely Assam, Bihar, Goa, Haryana, Himachal Pradesh,
Jharkhand, Uttarakhand, Rajasthan, Sikkim and Delhi to
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print their requirement of textbooks upto the year 2011-
12. State Governments do not place any demand for
supply of textbooks to NCERT.

For the academic years 2008-10 and 2010-11
NCERT printed 34496501 and 30320508 copies
respectively and for the academic year 2011-12 estimated
requirement is 31475000 copies of textbooks for Classes
I to XIl.

(d) NCERT supplies textbooks to students through
a netowrk of more than 340 wholesale agents in the
country. The printed copies of the textbooks are supplied
to four Regional Production-cum-Distribution Centres
(RPDCs) located at Ahmedabad, Bangluru, Kolkata and
Guwahati in bulk quantities based on their periodical
requirement to cater to their respective regions. All
RPDCs keep sufficient stock of all titles. The requirements
of northern region are met by NCERT, Headquarters,
New Delhi. In addition, all the NCERT textbooks are
available on NCERT’s website www.ncert.nic.in

Tri-Lateral Initiative

489. SHRI UDAY SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether it is true that India will be a part of a
tri-lateral initiative with Afghanistan and Iran;

(b) if so, the details of the objectives of the summit;
and

(c) the nature of ties between India and Iran
presently in terms of infrastructure projects in
Afghanistan?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (c) At present India is not part of any trilateral Initiative
with Afghanistan and Iran. However a Memorandum of
Understanding on “The Development and Construction
of Transit and Transport Infrastructures in Chabaher-Milak-
Zaranj-Delaram route between Iran, India and
Afghanistan” was signed in January 2003 after a trilateral
Ministerial level meeting between India, Iran and
Afghanistan in Tehran. India has completed the Zaranj-
Delaram highway in Afghanistan as part of its bilateral
assistance program in Afghanistan. Discussions are
ongoing with Iran on the development of Chabahar port
and related inftrastructure projects.
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Indian Nurses in Libya

490. SHRI HAMDULLAH SAYEED: Will the Minister
of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether it is a fact that a large number of nurses
working in Libya lost their earnings and belongings as
they left that country abruptly because of the unrest
there; and

(b) the steps taken to help them in getting
employment and to relocate their children in various
schools to enable them to continue their studies?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) Yes, Madam. As a consequence of the unrest
and uprising in Libya 17,927 Indians including nurses
were evacuated by the Government.

(b) The Government has constituted an Inter-
Ministerial Committee of Secretaries under the
Chairmanship of Cabinet Secretary to examine issues
relating to repatriation, relief and rehabilitation of Indian
nationals affected by the recent developments in West
Asia/Gulf/North Africa regions. State Governments
concerned were also requested to assist them and
provide relief where necessary.

[Translation]
Setting up of Community Colleges

491. DR. KIRODI LAL MEENA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has launched any
scheme for setting up of about 600 community colleges
in various parts of the country;

(b) if so, the details thereof, State-wise;
(c) the aims and objectives of such colleges;

(d) whether the locations have been identified for
setting up of such colleges in the country; and

(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.
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(b) to (e) In view of (a) above the question does not
arise.

People Brought Above Poverty Line

492. SHRI JAI PRAKASH AGARWAL: Will the PRIME
MINISTER be pleased to state:

(a) the number of people who have been brought
above the poverty line in the country, particularly in the
rural areas during the last three years and the current
year, State-wise;

(b) the estimated number of people living below
poverty line as on date in rural areas;

(c) whether the Government proposes to formulate
any scheme to raise the living standard of people living
below poverty line, particularly from rural areas;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) to (e) Information is being
collected and shall be laid on the Table of the House.

[English]
Change in Norms of SSA

493. SHRIMATI DARSHANA JARDOSH: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Sarva Shiksha Abhiyan (SSA) norms
do not provide for inclusion of expenditure on free text
books to students of Primary Schools in SSA budget if
concerned State Government was providing free text
books to students at the time of commencement of SSA
Project;

(b) if so, whether this does not amount to penalizing
these State Governments;

(c) whether the Government proposes to change the
norms and include expenditure of providing free text
books to be included in SSA budget for all States without
any restriction;

(d) if so, the details thereof;
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(e) whether the Government proposes to reimburse
the expenditure borne by the State Governments
including the Government of Gujarat on meeting
expenditure on this account; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (f) The norms for implementation
of Sarva Shiksha Abhiyan (SSA) provide for textbooks
at the rate of Rs. 150/- per child at primary level and
Rs. 250/- per child at upper primary level for all children
in Government/local body and Government aided schools.
States that have been providing text-books to children
under State Sector Schemes will continue to fund
textbooks from the State budget, since it is not the
intention of SSA to provide funds to replace State
expenditure, but to provide funds to augment State efforts
to universalize elementary education. Therefore, SSA
norms also provide that if States have undertaken
curricular reform in consonance with the National
Curriculum Framework (NCF) 2005, and have taken steps
to improve the content, production and printing quality
of text-books, SSA support will be provided as ‘top-up’
grants for text-books even under State Sector Schemes,
within the prescribed per child ceilings.

Space Technology with Indo-US Cooperation

494. SHRI P.K. BIJU: Will the PRIME MINISTER be
pleased to state:

(a) whether any discussion was recently held
between India and the United States for cooperation in
the field of space technology and commerce under the
Next Steps in Strategic Partnership (NSSP);

(b) if so, the details and the outcome thereof;

(c) whether any proposals for Launch Service
Agreement (LSA) and Technology Safeguards Agreement
(TSA) came up in the discussions; and

(d) if so, the present status of the said proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) Yes, Madam,

(b) The third meeting of India-USA Joint Working
Group on Civil Space Cooperation (JWG-CSC) was held
at Bangalore during July 13-14, 2011. Both the sides
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shared on their activities and plans mainly on Earth
Observation, Satellite Navigation and Space Exploration.
The JWG-CSC agreed to jointly explore the cooperation
possibilities through exchange of scientific personnel,
organising workshops, utilisation of meteorological data
from Indian satellites, exchange of data on space debris,
etc.

(c) and (d) Government of the Republic of India
and Government of the United States of America signed
a Technology Safeguard Agreement (TSA) at New Delhi
on July 20, 2009. This will enable US to grant export
licences for the US satellites and for other countries’
satellites containing US components, meant for civil and
non commercial purpose for launch from India.

During the third meeting of Joint Working Group on
Civil Space Cooperation (JWG-CSC), India and USA
exchanged their current position with respect to
Commercial Space Launch Agreement (CSLA) and
agreed to continue the discussion.

Minority Status to Jamia Milia Islamia University

495. SHRI ASADUDDIN OWAISI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the National Commission for Minority
Institutions (NCMI) has passed judgement to give minority
status to Jamia Milia Islamia University, Delhi;

(b) if so, whether the Government has accepted the
report of the NCMI;

(c) if so, the details thereof and if not, the reasons
therefor; and

(d) the present position of reservation in the
University to Minority Community?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam,

(b) to (d) The judicial pronouncement by the National
Commission for Minority Educational Institutions (NCMEI)
has been challenged in the High Court of Delhi but no
stay has been granted. As a follow-up the order of the
NCMEL, Jamia Millia Islamia has framed an Ordinance
providing for 50% reservation to Muslim students from
the Academic Session 2011-12.
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[Translation]
Bigger Aircraft at Pant Nagar Airport

496. SHRI K.C. SINGH BABA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has received any
proposals for starting bigger aircraft at the Pant Nagar
Airport;

(b) if so, the details thereof and the action taken by
the Government thereon; and

(c) the time by which the bigger aircraft will start
flying from the above airport?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) to (c) Pantnagar Airport in Uttarakhand is an
operational airport belonging to Airports Authority of India
(AAl), having a runway length 4500 feet suitable for small
aircraft operations like ATR-42 type of aircrafts.

Kingfisher Airlines operates four flights per week on
Delhi-Pantnagar-Delhi route with ATR-42 type of aircraft,
which will be on daily basis with effect from 1st August
2011.

In addition, Government has laid down route dispersal
guidelines with a view to achieve better regulation of air
transport services taking into account the need for air
transport services of different regions of the country
including North-East region. It is however, up to the airlines
to provide air services to specific places including
Pantnagar depending upon the traffic demand and
commercial viability. As such airlines are free to operate
anywhere in the country subject to compliance of route
dispersal guidelines issued by the Government.

[English]
Facilities for Classical Languages

497. SHRI PRALHAD JOSHLI:
SHRI RAMESH VISWANATH KATTI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is providing various
facilities to the classical languages in the country
including Kannada for their development and propagation;

(b) if so, the details thereof during the Eleventh Plan,
language-wise;
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(c) if not, the reasons therefor;

(d) the grants allocated/released for development and
propagation of classical languages during the last three
years and the current year, year-wise and language wise;

(e) whether the Union Government has received any
complaints for the non-utilization of the funds for classical
languages in the States, including Karnataka;

(f) if so, the reasons therefor; and

(g) the action taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Tamil, Sanskrit, Telugu and
Kannada languages have been declared as Classical
Languages by the Govt. of India.

The Government of India is promoting Sanskrit
through schemes implemented by three Sanskrit
Universities (Deemed) viz. Rashtriya Sanskrit Sansthan
(RSKS), New Delhi, Sri Lal Bahadur Shastri Rashtriya
Sanskrit Vidyapeetha (SLBSRSV), New Delhi and
Rashtriya Sanskrit Vidyapeetha (RSV), Tirupati and
Maharishi Sandipni Rastriya Ved Vidya Pratishthan,
Ujjanin (MRSVVP), an autonomous organisation under
the M/o HRD. The Central Institute of Classical Tamil
(CICT) has been set up at Chennai in January 2008 as
an autonomous body fully funded by the Central Govt.
for promoting Classical Tamil.

RSKS imparts education mainly on Sanskrit language
from school level to Post Graduate/Doctorate level through
its campuses and affiliated institutions. It implements
various schemes through Adarsh Sanskrit Mahavidayalas.
It has other schemes such as vocational training scheme,
Sanskrit Dictionary project, production of Sanskrit
Literature, purchase of Sanskrit books, Merit scholarship.
MSRVVP, Ujjain is working for preservation of Oral
tradition in Vedic studies.

The CICT offers fellowships, Grant in Aid for short
term projects, grants for holding meetings, workshops
and seminars and publications of newsletters, books and
CDs. Eminent scholars of Sanskrit and Tamil are adorned
with Presidential Awards.

The Central Goverment is in the process of
establishing centre of excellence for the development and
promotion of classical Kannada and Telugu.
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(d) The grants released for development and
progragation of classical languages during the last three
years including current year are given below:

(Rs. in crore)

Language/Year 2008-09  2009-10 2010-11  2011-12 (till date)

Tamil 4.47 8.61 10.16 3.00

Sanskrit 7210 99.18 108.75 54.97

(e) to (g) The programmes for development of
classical languages is undertaken and implemented
directly by the Central Government as a Central Sector
programme and as such the question of non-utilisation
of funds in the States/UTs does not arise.

Unique Identification Number

498. SHRI ANTO ANTONY: Will the PRIME
MINISTER be pleased to state:

(a) the number of Unique Identification Number
issued so far in the country, State-wise;

(b) the details of amount spent so far in this regard
and the amount earmarked for the completion of issuing
UID number; and

(c) the time by which the task of UID to all citizens
will be completed including the time limit fixed, if any, in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) A total number of 1,78,67,200
Aadhaar numbers have been issued so far. State/UT-
wise details are annexed as statement.

(b) The total approved estimated cost of Phase-l
and Il of the project spread over five years from Financial
Years 2009-10 to 2013-14 is Rs. 3,170.32 crore. The
actual annual expenditure on the Scheme so far is given
below:

Year Total Expenditure (Rs. in crore)
2009-10 26.21

2010-11 268.41

2011-12 36.36 (Upto June, 2011)
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(c) UIDAI's mandate is to issue Aadhaar numbers
to all residents. The number is only a proof of identity
and not citizenship. The Authority plans to cover 600
million residents by March, 2014.

Statement
Andaman and Nicobar Islands 72
Andhra Pradesh 6960454
Arunachal Pradesh 13
Assam 2393
Bihar 64056
Chandigarh 14846
Chhattisgarh 1644
Dadra and Nagar Haveli 1
Daman and Diu 34987
Delhi 606418
Goa 1821
Gujarat 67898
Haryana 53680
Himachal Pradesh 423568
Jammu and Kashmir 1653
Jharkhand 1129778
Karnataka 2457122
Kerala 8052
Lakshadweep 13
Madhya Pradesh 545394
Maharashtra 3221602
Manipur 25371
Meghalaya 33
Mizoram 13
Nagaland 4836
Orissa 153885
Puducherry 61743
Punjab 101670
Rajasthan 97687
Sikkim 58286
Tamil Nadu 201904
Tripura 1118422
Uttar Pradesh 260763
Uttarakhand 116954
West Bengal 70168

Total 17867200
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CTE Wing of CVC Report

499. SHRI PURNMASI RAM: Will the PRIME
MINISTER be pleased to state:

(a) whether the Chief Technical Examination (CTE)
Wing of the CVC in its report on CWG projects has
found deficiencies, serious irregularities and use of sub-
standard material in certain CWG infrastructure projects
carried out by PWD, MCD, NDMC, DDA and Rail India
Technical and Economic Services (RITES);

(b) if so, the details thereof and the action taken by
the Government on the findings thereof;

(c) whether as per the CTE findings, the Naraina,
Barapulla and Gazipur flyovers are sub-standard and are
detrimental to the safety of its users;

(d) if so, the measures taken or proposed to be
taken in this regard; and

(e) the action taken against the authorities/agencies
responsible for using sub-standard material in the
construction of flyovers etc.?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
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AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Chief
Technical Examiner’s Organisation (CTEO) of the Central
Vigilance Commission (CVC) during intensive examination
of certain Common Wealth Games Projects of PWD,
MCD, NDMC, DDA, RITES found prima facie cases of
deficiencies/irregularities/use of sub-standard material. The
observations were communicated to the respective
executing departments for clarification, remedial
measures, fixing responsibilities etc. The details of works
inspected by the CVC are given in the enclosed
Statement. Further, 6 cases have been registered by
the CBI.

(c) and (d) During intensive examination, samples
of cement/concrete taken from the works of flyovers at
Naraina, Barapulla and Gazipur failed to meet the
contracted standards. The executing departments have
been advised by the CVC to carry out further conformity
tests like load test etc. to confirm the safety of structures
and quality of concrete. A case has also been registered
by the CBI pertaining to Barapullah Elevated Flyover.

(e) This would depend on the outcome of the cases
registered by the CBI.

Statement

Status report on major deficiencies observed by CTE organisation during inspection of CWG related works

SI.No. Name of work Agency Cost
(in
crores)
1 2 3 4
1. Construction of Grade Separator at Rajaram Kohli Marg Intersection and PWD, Delhi 214.57

Shastri Nagar Intersection at East Delhi.

SH: C/o main flyover including loops, slip roads, bridges, sub-way, bus-bays,

cycle tracks, drainage and allied works.

2. Construction of Elevated Road over Barapulla Nallah starting from Sarai Kale

Khan to Jawharlal Nehru Stadium.

PWD, Delhi  433.71

SH: Construction of Elevated Road, slip Roads, Drainage, Electrical, Land Scaping
& Allied work from Sarai Kale Khan to Mathura Road (Package-l) & from Mathura

Road to Jawharlal Nehru Stadium (Package-2).

3. Construction of 3-Level Grade Separator at Crossing of NH-24 and Road No.56

at Ghazipur on NH-24, Delhi

PWD, Delhi  199.79

SH: Construction of Main Flyover, Underpass, Slip Road, Bridge widening over drain,
Footbridge, Bus bays, Cycle Tracks, Drainage, Electrical, Landscaping and Allied
Works at Ghazipur Crossing of NH-24 and Road No. 56
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1 ) 3 4
4. Construction of Flyover at Naraina T-Point, Ring Road, New Delhi PWD, Delhi 97.91
5. Covering of Sunahari Nallah from Lala Lajpat Rai Marg (Behind Lodhi Hotel) to DDA 38.76
Dayal Singh College along Lodhi Road & Covering of Kushak Nallah from Jawharlal
Nehru Stadium (South Gate) to IVth Avenue Road, Lodhi Road, Lodhi
Colony, for providing parking facility for Common Wealth Grames-2010.
6. C/o Common Wealth Games Village for Common Wealth Games, Delhi 2010 near DDA 38.76
Akshardham Temple off Road No. NH-24.
SH: C/o Swimming pool, Training Hall, Fitness centre, Athletic track at Common
Wealth Games Village.
7. Up-gradation of Street Lighting on Roads in Delhi under Jurisdiction of MCD 34.54
MCD Phase-I
8. UP-gradation of Street Lighting on Delhi PWD Roads under PWD, Delhi 51.19
Note-Three separate works. 48.61
55.15
9. Construction of indoor stadium for Badminton & Squash for commonwealth DDA 154.40
games-2010 at Sirifort Sports Complex.
10. Improvement/Upgradation of Shivaji Stadium New Delhi. NDMC 160.27
11. Upgradation & Renovation of Major Dhyan Chand National Stadium, New Delhi CPWD 147.82
12. Upgradation of Talkatora Stadium (Const. of additional Blocks) NDMC 52.98
13. Upgradation of Dr. S.P.M. Swimming Pool CPWD 229.73
14. Development of Practice venue for Rugby at Jamia Milia Islamia University RITES 18.37
15. C/o Road Under Bridge (RUB) at Prem Nagar/Sewa Nagar Railway crossing. MCD 20.75
16. C/o Ring Road Bye-pass from Salim Garh Fort to Velodrome Road PWD, Delhi 214.73
17. Streetscaping of Roads in NDMC area, SH:Streetscaping of S.P. Marg. NDMC 7.97
18. Improvement and Upgradation of surrounding area of Hotels and Guest Houses MCD 4.87
at Pahar Ganj SH:Const. of central verge, duct, footpath and borms.
19. Remodeling and Upgradation of Major Dhyan Chand National Stadium, New Delhi CPWD 2.38
for Commonwealth Games. SH: Providing PA System
Hostel Facilities (b) if so, the details thereof and the reasons therefor;

(a) whether some reputed and old universities and
colleges in the country have not provided adequate hostel
facilities to the students who are pursuing the studies in
the professional courses;

and

500. SHRI A. GANESHAMURTHI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

Government in this regard?

(c) the action taken or proposed to be taken by the

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The Ministry does not compile
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information of this nature, however, several old
Universities and Colleges do have hostel facilities for
their students, including those who are pursuing studies
in professional courses.

(b) and (c) As per information furnished by University
Grants Commission (UGC), they do not provide grants
for construction of women hostel in professional colleges.
However, during XI Plan period financial assistance of
Rs. 68099.43 lakhs has been provided to 3457 colleges
under the special scheme of construction of women’s
hostel.

In addition, UGC provides financial assistance to all
central, state and deemed universities for construction
of Women’s Hostel under merged scheme during XI Plan
period.

[Translation]
Computerisation of Post Offices

501. SHRI BHISMA SHANKAR ALIAS KUSHAL
TIWARI:
SHRI RAM SUNDAR DAS:
DR. KRUPARANI KILLI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of computerised post offices in the
country alongwith the number of post offices which are
yet to be computerised, State-wise;

(b) whether the Government has formulated any plan
to computerise all post offices in the country;

(c) if so, the details thereof; and
(d) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) The details of computerized
Post Offices in the country along with the number of
post offices which are yet to be computerized are given
in the enclosed Statements-l and II.

(b) to (d) The Government has approved “India Post
Technology Project-2012” for the IT Modernization of
Department of Posts to be implemented in a phased
manner by 2012-13, subject to availability of funds for
improving postal operations. The project would cover all
post offices across the country.
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Statement |

Details of Post offices for which computer hardware is
supplied till date

SI.No. State No. of Post Offices
1. Andhra Pradesh 2284
2. Assam 632
3. Bihar 909
4. Chhattisgarh 331
5. Delhi 357
6. Gujarat 1260
7. Haryana 454
8. Himachal Pradesh 462
9. Jammu and Kashmir 218
10. Jharkhand 419
11. Karnataka 1679
12. Kerala 1438
13. Madhya Pradesh 1053
14. Maharashtra 2077
15. North Eastern 365
16. Orissa 1185
17. Punjab 767
18. Rajasthan 1273
19. Tamil Nadu 2485
20. Uttar Pradesh 2338
21. Uttarakhand 374
22. West Bengal 1655
Total 24015

Statement Il

State-wise Post Offices yet to be computerized

SI.No. Circle No. of Post Offices
1 2 3

1. Andhra Pradesh 60

2. Arunachal Pradesh 13
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1 2 3
3. Assam 0
4. Bihar 134
5. Chhattisgarh 173
6. Delhi 38
7. Gujarat 69
8. Haryana 37
9. Himachal Pradesh 0
10. Jammu and Kashmir 40
11. Jharkhand 34
12. Karnataka 5
13. Kerala 69
14. Madhya Pradesh 16
15. Meghalaya 2
16. Manipur 4
17. Maharashtra 155
18. Orissa 8
19. Punjab 4
20. Rajasthan 59
21. Tamil Nadu 70
22. Uttar Pradesh 204
28. Uttarakhand 9
24. West Bengal 76
Total 1279
[English]

Unfair Practices/Irregularities in Admissions

502. SHRI A. SAMPATH:
SHRI PK. BIJU:
KUMARI SAROJ PANDEY:
SHRIMATI DEEPA DASMUNSI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has received complaints/
representations regarding unfair practices/irregularities
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committed by technical and professional institutions in
the country, especially in giving admissions;

(b) if so, the details of such complaints received
during the current year alongwith the nature of such
complaints;

(c) the action taken against the erring institutions;

(d) whether the Government has constituted any
committee to check such malpractices and unfair
practices;

(e) if so, the details thereof and the action taken/
being taken to control such activities; and

(f) the steps being taken to check the mushrooming
of self-financing professional and other institutions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) As per the information given
by the All Indian Council for Technical Education (AICTE),
admission to the technical colleges approved by it are
coordinated by State level Admission Authorities and
AICTE has no role to play in it. Further, the Council has
not received any complaints/representations regarding
unfair practices/irregularities committed by technical and
professional institutions in the country, especially in giving
admissions.

(d) to (f) No such committee has been setup by the
Government. However, a Bill namely “The prohibition of
unfair practices in Technical Educational Institutions
Medical Educational Institutions and Universities Bill,
2010” was introduced in the Parliament and draft cabinet
note revised on the basis of suggestions of the
Parliamentary Standing Committee has been circulated
for inter-ministerial consultations.

[Translation]
Outstanding Dues Against Airlines

503. SHRI SAJJAN VERMA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the name of airlines against which landing, parking
and other charges are outstanding alongwith the details
in this regard as on 30 June, 2011;

(b) whether any effective action has been taken by
the Government to recover the said outstanding dues;
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(c) if so, the outcome thereof; and

(d) the time by which the said dues are likely to be
recovered?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) Outstanding charges in respect of airlines for
the airports managed by Airports Authority of India (AAl)
as on 30th June, 2011 are given in the enclosed
Statement.

(b) to (d) The outstanding dues are monitored on
regular basis. In cases of delay, Airports Authority of India
(AAI) issues notices to the airlines to settle the dues.
Penal interest has been charged on account of delay in
the settlement of bills. In cases where delay persisted,
the Security Deposit has been encashed and the
concerned Airlines has been put on ‘Cash and Carry’
basis.

Pursuant to issuance of notice by AAIl, the dues have
been settled by the Airlines. Major defaulting airlines which
did not settle dues even after issuance of notice are Air
India Limited and Kingfisher Airlines.

Efforts are being made by Airports Authority of India
(AAIl) to recover the said dues expeditiously.

Statement
Airports Authority of India

Outstanding dues against Airlines on Account of
Landing, Parking and other charges as on 30.06.2011

Sl. Name of the Airline Amount

No. (Rs. in Crores)

1 2 3

1 National Carriers

1. Air India Ltd. 833.56

2. Pawan Hans Ltd. 14.04
Sub Total 847.60

2 Other Domestic Airlines

3. Go Airlines 4.45

4. Indigo (Interglobe Aviation Ltd. 10.10

5. Jet Airways (India) Limited 38.35

6. Jet Lite (India) Limited 13.17

SRAVANA 12, 1933 (Saka)

to Questions

146

1 2 3
7. Kingfisher Airlines 205.18
8. Paramount Airways 4.88
9. Spicejet Airways 15.65
10. Others Less Than 1 Crore & 56.84
Non Operative Airlines
Sub Total 348.62
3 Foreign Airlines
11.  Air Arabia 3.82
12.  Air Asia Berhad 2.84
13.  Alitalia ltalian Airlines 1.47
14.  British Airways 4.33
15.  Cargolux 1.69
16. Cathay Pacific Airways Ltd. 3.42
17.  Emirates 13.99
18.  Ethiopian Airlines 3.13
19.  Etihad Airways 5.52
20. Gulf Airways 4.32
21.  Jett Airlines Cargo Pvt. Ltd. 1.01
22. Kuwait Airways 213
23.  Lufthansa German Airlines 3.67
24.  Lufthansa German Airlines 1.24
(Cargo Division)
25.  Malaysia Airlines 3.53
26. Oman Air 1.90
27.  Quatar Airways 9.51
28. Saudi Arabian Airlines 3.55
29. Singapore Airlines Ltd. 9.09
30. Sri Lankan Airlines Limited 7.78
31. Thai Airways INTL PCL 6.42
32. Tiger Airways Pvt. Ltd. 2.72
33.  Turkish Airlines 1.80
34.  Turkmenistan Airlines 1.88
35. Others Less Than 1 Crore 120.92
Sub Total 221.68
Grand Total 1417.89
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Civil Services Examination

504. SHRI DANVE RAOSAHEB PATIL:
SHRI K.P. DHANAPLAN:
DR. KIRIT PREMAJIBHAI SOLANKI:
SHRI PRATAPRAO GANPATRAO JADHAV:

Will the Minister of PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS be pleased to state:

(a) whether the new pattern and syllabus of the Civil
Services Examination have been introduced;

(b) if so, the details thereof;

(c) whether the earlier examination system was not
successful in selecting candidates with good administrative
skills; and

(d) if so, the reaction of the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Yes,
Madam. There is a change in the pattern and syllabus of
Civil Services (Preliminary) Examination from Civil Services
Examination (CSE), 2011. So far there was one Paper of
General studies which carried 150 marks and a second
Paper where the candidate had the option to choose
from 23 optional Papers, carrying 300 marks. Under the
revised pattern there will be two papers each carrying
200 marks. The details are annexed as Statement.

(c) and (d) The changes in the Civil Services
(Preliminary) Examination have been made after
considering recommendations of Alagh Committee, Second
Administrative Reforms Commission and on the basis of
recommendations of the UPSC.

Statement

From Civil Service Examination - 2011, Preliminary
Examination would consist of Paper | and Paper Il. The
syllabus and pattern of the Preliminary Examination would
be as under:-

(Paper 1) (200 marks) Duration : Two hrs

« Current events of national and international
importance

+ History of India and Indian National Movement

Indian and World Geography - Physical, Social,
Economic, Geography of India and the World

AUGUST 3, 2011

to Questions 148

Indian Polity and Governance - Constitution,
Political System, Panchayati Raj, Public Policy,
Rights Issues, etc.

+ Economic and Social Development - Sustainable
Development, Poverty, Inclusion, Demographics,
Social Sector Initiatives, etc.

+ General issues on Environmental ecology,
Biodiversity and Climate Change - that do not
require subject specialization

+ General Science
(Paper Il) (200 marks) - Duration : Two hrs

« Comprehension
Interpersonal skills including communication skills
+ Logical reasoning and analytical ability
+ Decision making and problem solving
+ General mental ability

+ Basic numeracy (numbers and their relations,
orders of magnitude etc.) (Class X level) and
Data interpretation (Graphs, charts, tables, data
sufficiency etc.) (Class X level)

+ English Language comprehension skills (Class
X level)

[English]
Metro Infrastructure in Rural Areas

505. SHRI NITYANANDA PRADHAN: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has any proposal to
develop metro infrastructure in rural India to control
migration from rural areas to urban areas in search of
livelihood; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) and (b) No Madam, as of now
no such proposal is under consideration of Planning
Commission.

Fliers at Risk

506. SHRIMATI BOTCHA JHANSI LAKSHMI: Will the
Minister of CIVIL AVIATION be pleased to state:
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(a) whether relatives of officials/ employees of Bureau
of Civil Aviation Security (BCAS) are holding lucrative
jobs with various aviation related companies raising
issues of conflict of interest;

(b) if so, the details thereof;

(c) whether the Government has taken any steps to
plug the loopholes leading to such practices; and

(d) if so, the details thereof alongwith the measures
taken/proposed to be taken to punish the guilty?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Some relatives of officials of Bureau
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of Civil Aviation Security (BCAS) are employed with
aviation related companies. Details of the employees are
given in the enclosed Statement.

(c) and (d) Employment of family members of
Government officials in private organisations with which
the concerned officials are having offical dealing, is
regulated by Rule 4(2)(i) and Rule 4(2)(ii) of CCS
(Conduct) Rules, 1964. Accordingly, the matter was
examined in the light of the provisions laid down in the
said Rules and warnings issued to all the erring officials.
They have also been directed not to deal with any matter
relating to the particular airlines/aviation related company
which involves use of discretionary powers and/or
important policy issue.

Statement

Details of employees of BCAS whose relative are employed in aviation related companies

SI. Name of employee Name of relatives Name of the Prior permission
No. & designation and relation with Airlines/Airports from BCAS taken,
the employee /Aviation company Yes/No.
etc, where the relative
is employed
1 2 3 4 5

1. Sh. Sanjeev Kumar Jha Mrs. Archana Jha
Steno Grade ‘D’ Wife

2. Sh. PU. Mathai, Assistant Sh. P.U. Joseph,

Commissioner of Brother
Security (CA) Smt. Jancy Nelson,
Sister

3. Sh. A.K. Chaturvedi,
Assistant Commissioner
of Security (CA)

4, Smt. Rad.ha Rani
Poojari, Sr. Clerk

5. Sh. V. Savakhande,
Head Constable

6. Sh. N.V. Deshmukh
Consultant

Sh. Sanjay Kumar,
Brother

Sh. Prem Kumar
Poojari, Husband

Sh. Kiran R. Mane,
Brother-in-law

Sh. Sanjay
Deshmukh, Brother

7. Sh. V.M. Kamble Head
Constable

Sh. Prashant
Kamble, Son
Kamble, Daughter

DIAL New Delhi No. the Candidate was

selected on the basis of open

interview).

Jet Airways No

DFA No

Go Air-Jaipur No

Airport

Air India, Mumabi Yes

Blue Dart No.

Aviation, Mumbai

Celebi Nas No

Mumbai (Joined prior to joining BCAS)
The person is also not a
regular employee of BCAS.

Go Airlines, No

Mumbai

DFS Mumbai
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1 2 3 4 5
8. Sh. J.S. Rana, Sh. Paras Rana Working in No
Regional Deputy Son Aviation Sector
Commissioner of since 2004.
Security (CA) Mr. Devender Kumar Working in DIAL
Brother since 2006
working in
Aviation Section No
since 1993
working in
Lufthansa airlines
since 2001
9. Smt. Chander Kanta Ranga Mr. Rajesh Ranga Working in No
Assistant Commissioner of Husband Kingfisher airlines
Security since 2003
10. Sh. Jagat Singh Mr. Ajay Kumar Working in BWFS No
Sub-Inspector Son
11. Ram Lal, Mr. Kuldeep Son Working in DIAL No
Dog Handler
12. Shri Jamuna Dass Mr. Om Bir Singh Working in No
Dog Handler Son Cambata Aviation
Mr. Ganga Prasad Working in No
Brother Cambata Avaiation
Mr. Devi Singh Working in No
Brother Cambata Aviation
13. Sh. O.P. Yaday, Poonam Yadav Working with No.
Assistant Daughter Spice Jet Airlines (The Candidate was
Commissioner of selected on the basis
Security (CA) of open interview
14. Sh. Rajesh Kumar, Smt. Preeti, Wife DIAL, GMR Yes
Stenographer IGI Airport, N.D.
as Coordinator
15. Sh. Raj Singh Sh. Satish Kumar CELEBI No
Jr. Clerk Son w.e.f. July, 2010 Delhi.
[Translation] (c) the steps being taken by the Government to stop

Anti-India Activities

507. YOGI ADITYA NATH: Will the Minister of

EXTERNAL AFFAIRS be pleased to state:

(a) whether Bhutan and Myanmar are giving shelter

to certain separatist groups of North-Eastern States;

(b) if so, the details thereof; and

anti-India activities in Bhutan and Myanmar?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
The Governments of Bhutan and Myanmar are not giving
shelter to any separatist groups of North-Eastern States.
However, reports have appeared from time to time
indicating presence of some Indian insurgent groups in
the areas along the India-Bhutan and the India-Myanmar
borders.
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The Royal Government of Bhutan has repeatedly
assured Government of India that Bhutanese territory will
not be allowed to be used for activities inimical to India’s
interest, under any circumstances. The Government of
Myanmar has also assured that it would not allow its
territories to be used for activities inimical to India.

(b) Does not arise.

(c) India and Bhutan maintain close cooperation and
ongoing dialogue regarding security issues and border
management at the Central level through the Secretary-
level Joint Working Group on Border Management and
Security, and at the State level through Border Districts
Coordination Meetings between officials of the Royal
Government of Bhutan and the adjoining states of West
Bengal and Assam.

Issues relating to security have been discussed
regularly between India and Myanmar, including at the
highest levels and a continuous dialogue on security
cooperation is maintained with Myanmar through diplomatic
and institutional mechanisms. These include National Level
Meetings (NLM) and Sectoral Level Meetings (SLM), which
are held annually with representatives of Ministry of Home
Affairs, Ministry of Defence and the State Governments
of Arunachal Pradesh, Nagaland, Manipur and Mizoram.
In addition, Foreign Office Consultations, and Border
Liaison Meeting (BLM) between Area Commanders of the
Armies of the two countries are also held regularly. During
the visit of Chairman, State Peace and Development
Council, Senior General Than Shwe to India in July 2010
and External Affairs Minister’s visit to Myanmar in June
2011, both sides agreed to further strengthen the close
cooperation between the security forces of the two
countries.

Declining Share of BSNL and MTNL

508. SHRI MANSUKHBHAI D. VASAVA:
DR. SANJAY JAISWAL:
SHRIMATI PARAMJIT KAUR GULSHAN:
SHRI S. PAKKIRAPPA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of new landline and mobile
connections issued by BSNL and MTNL in the country
during the last three years and the current year, State-
wise;
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(b) whether the market share of BSNL and MTNL is
declining continuously;

(c) if so, the details thereof and the reasons therefor;

(d) whether these companies also propose to
introduce some new attractive plans for mobile/landline
users like reduction in tariff and the monthly rental and
also improvement in customer services so as to increase
their customer base; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) The number of new landline
and mobile connections issued by Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL) in the country during the last three years and
the current year are given Circle wise at Statements-l &
Il respectively.

(b) and (c) Yes Madam, the market share of
subscribers of BSNL and MTNL is declining. Market share
of BSNL and the market share of MTNL (Delhi and
Mumbai) during last three years and the current year are
as follows:

SI.LNo. As on BSNLs MTNLs percentage
percentage market share
Market share  Delhi Mumbai
1 31.3.2009 18.98 14.64 20.21
2 31.3.2010 15.66 12.71 15.80
3 31.3.2011 13.83 10.04 12.58
4 30.6.2011 13.37 9.62* 12177

*This figure is as on 31.5.2011.

The reasons for decline in market share of BSNL
and MTNL are as follows:

+ Fierce competition with private telecom service
providers especially in wireless services.

+ Churning of fixed line subscribers, due to their
preference for mobile services.
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(d) and (e) Promotional Schemes, recently introduced
by BSNL and MTNL, are as follows:

() BSNL

+ BSNL has recently launched very attractive
mobile plan like “Rakshak Plan”. This plan is
for Paramilitary forces of the country. Under
‘Rakshak Plan’, the Paramilitary personnel can
make free calls upto 30 minutes per day to his/
her home mobile number from any part of the
country where BSNL is a service provider, no
roaming charge is applicable for the paramilitary
personnel while roaming in BSNL network and
SIM Activation charge and security deposit are
waived off under this plan.

+ BSNL has recently revised many old tariff plans
and introduced many new tariff plans for its
broadband & landline-cum-broadband
connections for offering reduction in download
charges, reduction in monthly rental, increase in
download speeds, increase in free download limit
and free call limits etc.

(i) MTNL
MTNL Delhi:

* New Friends and Family (FnF) Plan - 90 days
Promotional offer

+ Regularization of Promotional offer - UNLIMITED
Data Plans in 3G (Postpaid & Prepaid)

+ Tariff Revision of Broadband Plan ‘TriB Delight
850 & TriB Delight 850 combo’ w.e.f 18.07.2011
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MTNL Mumbai:

+ ‘Happy Hour’ Unlimited Plans for surfing at
higher speed at Night & on Sundays.

» Broadband unlimited and combo plans, offers
more speed during night and additional free calls.

In order to improve customer services, BSNL and
MTNL are taking the following steps:

(i) BSNL

+ Stepping up of service level agreement based
outsourced call centres.

» Up gradation of all its customer service centres
with Information Technology (IT).

Introduction of Call Details Record (CDR) based
billing and commercial & customer relations
management.

Introduction of computerized on-line customers
interfaces for bill payment etc

+ Upgradation of its external plants.
(i) MTNL

+ Taking care of its customer’s conveniences by
opening Sanchar Haat, customer service centre.

 Increasing the points where customers can make
payments.

+ Appointment of Dealers & Agent & special care
of Corporate Customers.

+ Customer care portal, online complaint booking
and tracking, etc.

Statement |

Circle-wise new telephone connections issued by BSNL during last three years and current year (upto 31.05.2011)

SI.LNo.  Name of Circle Landline Cellular Mobile
2008-09 2009-10 2010-11 2011-12 2008-09 2009-10 2010-11 2011-12
(upto (upto
31.05.11) 31.05.11)
1 2 3 4 5 6 7 8 9 10
1. Andaman and Nicobar 708 1,594 2,163 177 31,167 53,989 72,013 9,703

Islands
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1 2 3 4 5 6 7 8 9 10
2. Andhra Pradesh 3,14,149  2,83,967  2,49,263 33,244  12,44,470  14,08,397  28,70,046 4,79,244
3. Assam 15,084 15,930 16,874 2,306 4,14,753 3,06,706 4,18,171 45,541
4. Bihar 26,782 24,557 28,413 3,294 997,222  14,43,507  10,78,304 1,14,669
5. Chhattisgarh 11,672 12,059 11,764 1,580 2,02,244 1,65,418 2,61,597 21,895
6. Gujarat 1,08,533  1,16,288  1,19,842 11,243 6,93,135 6,51,334 7,83,142 60,038
7. Haryana 69,134 58,990 54,825 6,667 6,09,480 8,94,474 6,561,413 65,038
8. Himachal Pradesh 11,887 11,591 18,271 1,506 4,63,509 4,30,118 4,76,376 50,012
9. Jammu and Kashmir 13,371 17,567 13,363 2,689 37,773 1,35,284 5,29,182 76,288
10.  Jharkhand 14,905 17,050 46,737 1,692 1,97,229 4,71,185 4,66,733 1,55,848
11.  Karnataka 2,40,589  2,20,568  1,85,557 24,579 9,563,318 13,561,022  18,88,056 2,48,346
12. Kerala 1,45115 135213  1,27,896 19,438 8,74,379  13,06,353  18,72,917 1,48,910
13. Madhya Pradesh 64,318 41,709 31,660 5,621 8,11,470 8,40,550 8,62,699 85,646
14.  Maharashtra 298,363 2,19,405  1,51,230 16,211 12,09,058  11,41,948  20,59,912 2,82,103
15.  North East-1 5,416 4,876 21,263 3,491 1,27,166 1,55,355 1,95,388 30,420
16.  North East-2 8,086 6,237 17,605 1,257 83,346 1,83,444 2,55,583 42,009
17.  Orissa 40,620 29,396 39,818 4,045 4,03,170 9,11,089  14,45,663 1,72,445
18.  Punjab 1,20,368  1,00,162 74,960 9,751 15,17,942  10,30,255  10,47,817 1,34,283
19.  Rajasthan 78,452 62,596 36,515 7,994  14,88,250  15,58,855  16,04,538 1,54,783
20.  Tamil Nadu 1,79,239  1,93,727  1,81,001 28,991 13,16,481 13,99,704  23,55,304 1,56,664
21.  Uttarakhand 15,612 12,785 18,979 2,416 1,39,337 2,94,092 2,77,519 55,077
22. UP (East) 54,889 22,816 37,806 19,885  15,89,043 22,14,134  20,09,075 72,863
23. UP (West) 60,974  1,01,732 53,154 6,638 8,31,151 7,79,500 9,40,083 33,180
24.  West Bengal 29,081 68,446 40,819 4,204 5,96,535 7,44,361 9,36,898 81,917
25.  Kolkatta Telephones 62,784 37,571 35,165 4,794 6,49,643 5,18,159 8,42,899 2,829
26.  Chennai Telephones 1,17,185 93,339 85,896 10,620 3,99,022 3,63,268 2,69,690 13,180

Total 21,07,316  19,10,171 17,00,839  2,34,333 1,78,80,293 2,07,52,501 2,64,71,018  27,92,931
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The details of gross number of telephone connection (landline & GSM)
provided by MTNL during last three years & current year:

In MTNL Delhi In MTNL Mumbai
Year Landline GSM Landline GSM
2008-09 123738 535980 176865 521517
2009-10 107285 464410 116527 292434
2010-11 97409 354184 126921 183602
2011-12 (upto June 2011) 22130 48901 22854 30453

Unsatisfactory Service of MTNL and BSNL

509. SHRI GORAKH PRASAD JAISWAL:
SHRI MAHENDRASINH P. CHAUHAN:
SHRI SURENDRA SINGH NAGAR:
SHRI C. RAJENDRAN:
DR. SANJAY SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the telephone services (Mobile/Landlines
and WLL) rendered by Bharat Sanchar Nigam Limited
(BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
are unsatisfactory in comparison to private operators;

(b) if so, the reasons therefor;

(c) whether the issuance of telephone connection
beyond their installed capacity is one of the reasons for
their poor performance; and

(d) if so, the steps taken by the Government to
improve the services rendered by both the companies?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (d) The telephone services
rendered by Bharat Sanchar Nigam Limited (BSNL) and
Mahanagar Telephone Nigam Limited (MTNL) are, in
general, meeting the Quality of Service (QoS) benchmarks
prescribed by the Telecom Regulatory Authority of India
(TRAI), however, to further improve the QoS, both
companies are also augmenting its telecom network
progressively so as to enhance coverage and capacity.

They are also optimizing the telecom network continuously
for improving the performance and upgrade the telecom
network based on techno-commercial considerations.

In order to improve customer services, BSNL and
MTNL are taking the following steps:

() BSNL

+ Stepping up of service level agreement based
outsourced call centres.

+ Up gradation of all its customer service centres
with Information Technology (IT).

Introduction of Call Details Record (CDR) based
billing and commercial & customer relations
management.

+ Introduction of computerized on-line customers
interfaces for bill payment etc

+ Upgradation of its external plants.
(i) MTNL

+ Taking care of its customer’s conveniences by
opening Sanchar Haat, customer service centre.

* Increasing the points where customers can make
payments.

+ Appointment of Dealers & Agent & special care
of Corporate Customers.

+ Customer care portal, online complaint booking
and tracking, etc.
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[English]
Complaints against Officers

510. SHRI S. ALAGIRI:
DR. SANJAY SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether various complaints have been received
against the working officers of the rank of Joint Secretary
and above during the last three years and the current
year;

(b) if so, the details thereof, Ministry/ Department-
wise; and

(c) the steps taken/being taken against the guilty
officers?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) As per
information provided by CBI, it has registered 83
complaints against the working officers of the rank of
Joint Secretary and above during the period 2008 and
2011 (till 30.06.2011).

(b) Ministry/Department wise details are given in the
enclosed statement.

(c) The complaints are verified by the CBI and on
the basis of verifications it is decided to register cases
or not. On the basis of verification of complaints, 14
Regular Cases (RC) have been registered by the CBI.
Apart from this, 12 Preliminary Enquiries (PEs) have
also been registered.

Statement
Year No. of Complaints Name of Ministries/Departments
1 2 3
2008 1 Ministry of Mines (NALCO)
2 Ministry of Shipping, Road, Transport & Highways
1 State Government of Assam
1 Ministry of Mines
2 Ministry of Human Resource Development
2 Ministry of Power
1 Ministry of Petroleum, Oil & Natural Gas
2009 1 Ministry of Telecom
4 Ministry of Human Resource Development
2 Ministry of Defence
3 Ministry of Coal
1 Ministry of Shipping
1 Ministry of Health & Family Welfare
1 Ministry of Railways
1 Ministry of Finance
1 Water and Power Consultancy Service India Ltd.
(Ministry of Water Resources)
2010 6 Ministry of Finance
2 Ministry of Agriculture

1 Ministry of Defence
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W w NN

Ministry of Commerce

Ministry of Petroleum, Oil & Natural Gas
Ministry of Mines

Ministry of Human Resource Development
Ministry of Urban Development

Ministry of | & B

Government of Uttar Pradesh

Ministry of Shipping

Ministry of Coal

Ministry of Inland, Water & Transport
Ministry of Steel

Ministry of Railways

Ministry of Health & Family Welfare
Ministry of Law & Justice

Ministry of Telecommunications

NCT of Delhi

Ministry of Micro, Small & Medium Enterprises
Ministry of Statistics & Programme Implementation
Ministry of Power

Ministry of Culture

UT of Chandigarh

Ministry of Agriculture

(NALCO) Ministry of Mines

Ministry of Coal

Ministry of Shipping

Ministry of Information & Broadcasting
Ministry of Health & Family Welfare
Ministry of Home Affairs

Ministry of Finance

Ministry of Power
Ministry of Information & Broadcasting

Ministry of Defence
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E-learning Programmes

511. SHRIMATI SUPRIYA SULE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has taken any steps to
promote e-learning in Universities across the country;

(b) if so, the details thereof, State-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam. The Department of
Higher Education is administering a Centrally Sponsored
Scheme namely: National Mission on Education through
Information and Communication Technology (NMEICT),
which seeks to leverage the potential of ICT in providing
high quality knowledge modules over the internet/intranet
for learners in higher education institutions. The Mission
has two major components viz. (a) content generation
and (b) connectivity alongwiththe provision of access
devices for institutions and learners.

(b) State-wise details of universities connected as
on 31.07.2011 is given in the enclosed Statement.

(c) Does not arise.

Statement

Sl.No. State Total No. of
Universities
connected

1 2 3

1. Andhra Pradesh 30

2. Arunachal Pradesh 2

3. Assam 7

4. Bihar 14

5. Chhattisgarh 2

6. Delhi 10

7. Gujarat 23

8. Haryana 10

9. Himachal Pradesh 3
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1 2 3
10. Jammu and Kashmir 6
11. Jharkhand 9
12. Karnataka 29
13. Kerala 15
14. Madhya Pradesh 18
15. Maharashtra 23
16. Manipur 2
17. Meghalaya 2
18. Mizoram 1
19. Nagaland 1
20. Orissa 12
21. Punjab 8
22. Rajasthan 36
23. Tamil Nadu 44
24. Tripura 2
25. Uttar Pradesh 38
26. Uttarakhand 11
27. West Bengal 16
28. Sikkim 2

Total 376

Quality of Higher Education

512. SHRI RAYAPATI SAMBASIVA RAO:
SHRI K.J.S.P. REDDY:
SHRI RAJAIAH SIRICILLA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has taken adequate
steps to improve the quality of education in each State
of the country during the last three years and the current
year;

(b) if so, the details thereof;

(c) whether the Government is contemplating to meet
the challenges of public funding for higher education;
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(d) if so, the details thereof and the funds spent for
this purpose during the above period; and

(e) the action plan prepared for the remaining
Eleventh Five Year Plan for each State universities?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Education as a subject
on the Concurrent List, is the shared responsibility of
both Central and State Governments. The responsibility
of school education lies primarily with the State
Governments. It is the constant endeavor of the
Government to promote qualitative improvement in
education to make the education employment oriented.
The Government has established various Boards of
Studies which advise on academic matters falling in its
area of concern, standards, model curricula, model
facilities and structure of courses. Government has taken
major initiatives in academic and institutional reforms in
higher education sector which marks a paradigm shift in
the development of higher education. Government aims
to set up a National Commission/Council for Higher
Education and Research as an apex body for
determination, coordination and maintenance of standards
and promotion of highter education and research. It also
aims to have mandatory accreditation system in place
of the present voluntary system of accreditation, to
promote quality. The National Vocational Education
Qualification Framework (NVEQF) aims to embed
vocational education in the educational system providing
for horizontal and vertical mobility for youth to seamlessly
move between general and vocational education.

Government also aims to curb adoption of unfair
practices by technical and medical educational institutions
and universities in matters related to charging of
capitation fee, making admissions not according to merit,
making false claims on availability of inftrasturcture,
faculty or recognition of the institution etc. The Education
Tribunals Bill introduced in the Parliament provides for a
two tier system to deal with disputes between students,
teachers, institutions and regulators. The government has
also introduced in the Parliament, a Bill to regulate the
entry of foreign education providers. The Right of Children
to Free & Compulsory Education Act, 2009 has been
enacted which envisages significant reforms in the
Elementary Education sector specially with reference to
admission, attendance and completion of elementary
education by all children in schools which conform to
specified norms and standards.

(c) to (e) The National Policy on Education, 1986
(as modified in 1992) encourages non-governmental and
voluntary efforts in education, while preventing
establishment of institutions which intend to
Commercialize Education. The amount allocated and the
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actual expenditure for the Department of Higher
Education during the last three years are as under:—

(Rs. in crores)

Year Plan allocation Actual Expenditure Plan
2008-09 7600.00 6711.98

2009-10 9600.00 7794.58

2010-11 11000.00 9356.77

2011-12 13103.00 -

The State Universities do not come under the
administrative control of Department of Higher Education.

[Translation]
Telephone Connections in Gujarat and MP

513. SHRI NARANBHAI KACHHADIA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of telephone connections provided by
BSNL in Gujarat and Madhya Pradesh during the last
two years and the current year, circle-wise;

(b) the details of applications for new connections
lying pending with BSNL since 2007 till date, circle-wise;

(c) whether non-availability of cables is one of the
reasons for large number of pending cases; and

(d) if so, the details thereof and the action taken by
the Government to clear the pending applications for fresh
telephone connection?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) Madam, the number of gross
telephone connections provided by Bharat Sanchar Nigam
Limited (BSNL) in Gujarat and Madhya Pradesh telecom
circles during last two years and the current year Circle-
wise is as under:

Name of Circle Gross Connections provided

during the year

2009-10 2010-11 2011-12
(upto
30.06.2011)
Gujarat 1,16,288 1,19,842 17,725
Madhya Pradesh 41,709 31,660 8,353
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(b) The Circle-wise status of number of applications (c) No, Madam.
lying pending with BSNL for new wireline connections
since 31.03.2007 to 30.06.2011 is given in the enclosed (d) Does not arise in view of (c) above.
Statement.
Statement

Circle-wise waiting list of wireline telephone from 31.03.2007 to 30.06.2011

SI.No. Name of Circle Waiting list as on

31.03.07 31.03.08 31.03.09 31.03.10 31.03.11 2011-12

(upto

30.06.11)
1. Andaman and Nicobar Islands 750 198 206 6 73 85
2. Andhra Pradesh 15,862 11,014 54,892 13,582 8,252 8,120
3. Assam 8,080 1,063 447 409 49 6
4. Bihar 61,542 48,642 8,134 1,885 364 238
5. Chhattisgarh 35 18 12 0 0 0
6. Gujarat 54,180 13,278 4,465 10,402 5,110 5,531
7. Haryana 6,717 2,912 583 231 489 488
8. Himachal Pradesh 25,657 11,724 8,074 425 434 377
9. Jammu and Kashmir 38,552 4,490 4,472 3,983 10,938 11,538
10.  Jharkhand 1,907 987 81 17 22 88
11.  Karnataka 63,834 40,301 42,383 27,472 8,207 10,295
12. Kerala 133,218 45,304 19,853 12,645 11,545 12,227
13. Madhya Pradesh 11,409 5,244 1,075 867 67 91
14.  Maharashtra 64,932 32,480 47,664 35,197 14,751 15,504
15.  North East-1 930 0 107 18 221 386
16.  North East-2 1,794 616 109 0 0 0
17.  Orissa 11,701 4,529 547 630 317 7
18.  Punjab 1,382 133 92 179 28 33
19.  Rajasthan 61,055 5,530 377 71 88 87
20.  Tamil Nadu 3,163 11,822 6,875 2,918 5,055 3,919
21.  Uttarakhand 166 83 576 149 5 0
22.  UP (East) 38,916 16,523 1,486 281 3 0
23.  UP (West) 3,197 1,662 334 0 0 0
24.  West Bengal 99,376 49,217 19,971 12,345 1,663 1,635
25. Kolkatta Telephones 1,080 0 0 0 452 763

N
o

Chennai Telephones 1,121 656 423 0 0 0
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[English]
New Campus of MDI

514. SHRI SHRIPAD YESSO NAIK: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to set up a
new campus of Management Development Institute (MDI)
in West Bengal; and

(b) if so, the details thereof and the present status
of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) Does not arise.
Fake Pilot Licenses

515. SHRI VIJAY BAHADUR SINGH: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether there is nexus among touts, flying
schools and DGCA officials in Pilot’s fake license scam
endangering the life of millions of passengers;

(b) if so, the details thereof;

(c) whether there is an urgent need to revamp the
issuing of pilot license including conducting common
entrance test for admission to flying schools, audit of
flying schools and creation of online registry of pilots;
and

(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) Cases of pilots obtaining licences on the basis
of fake documents have come to light recently.

(b) The Directorate General of Civil Aviation (DGCA)
conducted a scrutiny of Commercial Pilot Licences (CPL)
and Airline Transport Pilot Licences (ATPL) issued by
ADCA to ascertain if these licences were issued on the
basis of fake documents. 16 cases involving forgery/fraud
have been handed over to Police Authorities for further
investigation. Three officials of DGCA have also been
suspended.

(c) and (d) The Government constituted an Expert
Committee to look into the current system of examination
and licensing of pilots and make recommendations to
make the system secure, credible and efficient and in
line with modern and best practices. The Committee’s
report has been accepted by the Government.
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[Translation]
Contract between IGlI and GMR

516. SHRI R.K. SINGH PATEL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of terms and conditions of agreement
signed between Delhi International Airport Ltd. (DIAL) and
M/s GMR Group company;

(b) the total amount of funds to be released to DIAL
by GMR Group and the amount released so far;

(c) the amount spent on upgradation, development
and extension of Terminal-l and I-A till date;

(d) whether the Government proposes to make
maximum utilization of above terminals after total extension
of Terminal 3;

(e) if so, the details thereof and if not, the reasons
therefor; and

(f) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) For restructuring of Indira Gandhi
International Airport, Delhi through Joint Venture route, a
consortium led by GMR was selected through open
competitive bidding. A company by the name M/s Delhi
International Airport Pvt. Lid. (DIAL), a Joint Venture
between the GMR led consortium (74%) and Airports
Authority of India (26% of shares) was formed under
Companies Act, 1956 for operation, management and
development of IGI Airport, New Delhi. A Shareholders
Agreement was entered into between DIAL, AAl and GMR
led consordium Companies. Out of the total equity base
of DIAL of Rs. 2450 crore, M/s GMR Infrastructure Ltd.has
contributed an amount of Rs. 1323 crores.

(c) Expenditure of Rs. 560.38 crores has been
incurred on upgradation, development and extension of
Terminal-1 and 1-A till date.

(d) and (f) After commencement of flight operations
from Terminal-3, terminals-1 and 1-A are being used for
domestic operations by Indigo, Spicejet, Go Air and for
general aviation.

[English]
Appeals pending before CIC

517. SHRI SANJAY NIRUPAM: Will the PRIME
MINISTER be pleased to state:

(a) the number of appeals/complaints pending for
disposal before the Central Information Commission (CIC)
as on June 30, 2011;
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(b) the reasons for the delay in disposal of these
cases;

(c) the steps taken by the Government to clear such
appeals/complaints pending before CIC;

(d) the steps taken by the Government to ensure
the prevention of a large number of cases of appeals/
complaints pending before CIC; and

(e) the number of cases disposed of during the last
two years and the current year, year-wise, till 30 June,
201172

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) 19,276 appeals/
complaints were pending before the Central Information
Commission (CIC) as on 30.06.2011.

(b) The Central Information Commission has informed
that there is no delay in disposal of the pending appeals/
complaints.

(c) The Commission has introduced hearing of the
cases by constitution of Benches and through
teleconferencing and video-conferencing so as to ensure
speedier disposal of appeals/complaints. In addition, the
Commission launched a special drive in November, 2010
to dispose of the cases which were more than three
months old.

(d) The Government has issued guidelines/
instructions to public authorities emphasizing that they
should provide as much information suo-motu as possible
to the public through obtain information. Programmes are
conducted to train the Public Information Officers to
enable them to supply correct and complete information
and to the Departmental Appellate Authorities to dispose
of the appeals judiciously. As a result of these steps,
though the absolute number of appeals/complaints filed
in the Commission has increased, the rate of increase
in their number is slower than the relative increase in
RTI applications.

(e) The Commission had disposed of 19482 appeals/
complaints during 2009-10 and 24071 during the year
2010-11. Number of cases disposed of by the
Commission during the period April, 2011 to June, 2011
is 5485.

Result Oriented Dialogues

518. SHRI K.J.S.P. REDDY:
SHRI RAMKISHUN:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
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(a) whether the Government is concerned about the
present relations of India with various neighbouring
countries which are not cordial;

(b) if so, the details thereof;

(c) whether it is a fact that various sectors including
trade, tourism, etc. have suffered huge losses due to
such incordial relations; and

(d) the details of steps taken by the Government for
having result oriented dialogues and resolving the
disputed matters during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRI E. AHAMED): (a) and (b) India’s relations with
neighbouring countries are cordial, friendly and
multifaceted extending to political, economic, cultural and
other ties. Where outstanding issues exist, India is
committed to resolving these through dialogue.

(c) Does not arise.

(d) The relationship with neighbouring countries is a
priority in Indian foreign policy. Regular high level visits
and frequent contracts at the ministerial and official levels
have furthered a mutually beneficial relationship with
India’s neighbours. India is committed to deepen ties
with neighbouring countries and to address outstanding
issues through bilateral dialogue based on mutual trust
and understanding.

US Aid to Pakistan

519. SHRI MAHESH JOSHI:
SHRI L. RAJAGOPAL:
SHRI RAJAIAH SIRICILLA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Government is aware of the
increasing military/financial support extended to Pakistan
by various countries particularly United States;

(b) if so, the details thereof;

(c) whether the Government see any possibility of
misusing this support, extended for fighting terrorism,
against India;

(d) if so, the reaction of the Government thereto;

(e) whether the Government has raised this
apprehension with any of the countries;

(f) if so, their response in this regard; and
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(g) the reaction of the Government on the
suspension/reduction of US military aid to Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) Yes. According to official US sources, Pakistan
has received from the United States, during the period
2002-2010, US$ 12.5 billion as security assistance and
reimbursements under the Coalition Support Fund; and
approximately US$ 6 billion as economic assistance. In
October 2010, a US$ 2.29 billion security assistance
package was announced for the period 2012-2016, which
includes Foreign Military Financing of US$ 400 million a
year. This will raise the annual Foreign Military Financing
by US$ 100 million from the present level. In addition,
the United States will provide US$ 1.2 billion to Pakistan
under the Pakistan Counterinsurgency Capability Fund,
while the reminbursements under the Coalition Support
Fund are likely to continue at the level of approximately
US$ 800 million to US$ 1 billion per annum.

(c) to (g) Government has consistently drawn the
attention of the United States and other countries to the
need for proper benchmarks and accountability to prevent
the diversion of assistance provided to Pakistan for use
in its military build up against India. Government has
also stressed the need for constant vigilance as also
close monitoring of such assistance being provided. The
United States has conveyed that it will seek to ensure
that its security assistance to Pakistan is used for counter
terrorism and not utilized against India. Further, in 2009,
the United States passed the Enhanced Partnership with
Pakistan Act, which, inter alia, stipulates that Pakistan
should close terrorist camps including those of Lashkar-
e-Taiba and Jaish-e-Mohammed; cases all support to
extremism and terrorist groups; and prevent attacks into
neighbouring countries.
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[Translation]
Coal Mines

520. SHRI MAHABAL MISHRA: Will the Minister of
COAL be pleased to state:

(a) the number of underground and open cast coal
mines in the country as on date, company-wise and State-
wise;

(b) the details of the new coal mines opened during
the last three years and the current year, State-wise and
location-wise;

(c) whether the Government proposes to open new
coal mines to increase coal production in the country;

(d) if so, the details thereof, location-wise and State-
wise and

(e) the total investment likely to be made for the
purpose and the sources from where funds are likely to
be mobilized in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) The list of company-
wise, state-wise number of underground and opencast
coal mines is enclosed as Statement-I.

(b) The list of new coal mines opened during the
last three years (provisional) in the Coal India Limited
(CIL), Singareni Collieries Company Ltd. (SCCL) and
others is enclosed as Statement-II.

(c) and (d) Yes, Madam. The list of identified future
coal mine projects is enclosed as Statement-IIl.

(e) The estimated investment likely to be made in
CIL and its subsidiaries for the purpose is Rs. 27,946.42
Crore and it would be mobilized from internal resources
of the company.

Statement |

Number of Working Coal Mines as on 31.03.2010 (including non-producing but not yet closed

Commpany Andhra Pradesh Arunachal Pradesh Assam Chhattisgarh J&K Jharkhand Madhya Pradesh
ss 8gsfgs8gsfEgsggsg g s
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25
Eastern Coalfields Ltd. 0 0 0 0 6 9 1 16 0
Bharat Coking Coal Ltd. 0 0 0 0 17 38 23 78 0
Central Coalfields Ltd. 0 0 0 0 37 24 2 63 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25
Northern Coalfields Ltd. 0 0 0 0 0 5 5
Western Coalfields Ltd. 0 0 0 0 0 7 23 2 32
South Eastern 0 0 14 39 1 54 0 0 8 29 0 37

Coalfields Ltd.

Mahanadi Coalfields Ltd. 0 0 0 0 0 0
North Eastern Coalfields 0 3 4 7 0 0 0 0
Coal India Ltd. 0 0 0 3 4 7 14 3 1 54 0 0 0 60 71 26 157 20 52 2 74
Singareni Colliery 14 35 49 0 0 0 0 0 0
Company Ltd.

Jharkhand State Mineral 0 0 0 0 0 1 1 0
Development

Corporation Ltd.

Damodar Valley 0 0 0 0 0 1 1 0
Corporation
Indian Iron & Steel 0 0 0 0 0 17 0

Company Ltd.

Jammu & Kashmir 0 0 0 0 7 7 0 0
Minerals Ltd.
West Bengal Power 0 0 0 0 0 0 0
Development

Corporation Ltd.

Steel Authority of 0 0 0 0 0 1 1 0
India Ltd.

Bengal Emta Coal 0 0 0 0 0 0 0
Mines Ltd.

Integraied Coal 0 0 0 0 0 0 0
Mining Ltd.

Jindal Steel Power Ltd. 0 0 0 1 1 0 0 0
Hindalco Industries Ltd. 0 0 0 0 0 0 0
Tata Steel Company Ltd. 0 0 0 0 0 3 5 8 0
Monnet Ispat Ltd. 0 0 0 1 1 0 0 0
BLA Industries Ltd. 0 0 0 0 0 0 1 1

Castron Mining Ltd. 0 0 0 0 0 1 1 0
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1 2 3 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25
PANEM Coal 0 0 0 0 1 1 0
Mines Ltd.
Prakash Industries Ltd. 0 0 1 1 0 0 0
Jayswal Neco Ltd. 0 0 1 1 0 0 0
Jindal Power Open 0 0 1 1 0 0 0
Coal Mine
Sunflag Iron & Sieel 0 0 0 0 0 0
Company Ltd.
Arunachal Pradesh Mineral 1 0 0 0 0 0
Development
Corporation Ltd.
Usha Martin Ltd. 0 0 0 0 1 1 0
Karnataka Emta 0 0 0 0 0 0
Coal Mines Ltd.
Electro Steel Casting Ltd. 0 0 0 0 1 1 0
Sarda Energy & 0 0 1 1 0 0 0
Minerals Ltd.
Total 14 3 0 1 3 7 19 40 1 60 0 7 7 70 77 271 174 20 52 2 75
Number of Working Coal Mines as on 31.03.2010 (including non-producing but not closed)
Company Maharashtra Orissa uP West Bengal Meghalaya Al India

s g £ 8 83 g8 B 8 g £ 8 g 8 g8 g £ B
1 6 27 28 29 3 3 ¥ 3BV ¥4 ¥ ¥ 3 3BV 339 40 4 42 4B M
Eastern Coalfields Ltd. 0 0 0 13 73 6 92 0 19 82 7108
Bharat Coking Coal Ltd. 0 0 0 1 2 3 0 18 40 23 8
Central Coalfields Ltd. 0 0 0 0 0 37 24 2 63
Northern Coalfields Ltd. 0 0 5 5 0 0 10 0 0 10
Western Coalfields Ltd. 31 22 53 0 0 0 0 38 4 2 8
South Eastern 0 0 0 0 0 22 68 19
Coalfields Ltd.
Mahanadi Coalfields Ltd. 0 16 9 25 0 0 0 16 9 0 25
North Eastern Coalfields 0 0 0 0 1 1 3 5 0 8
Coal India Ltd. A2 0 53 16 9 25 5 5 14 75 6 9% 1 1 163 273 35 471
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1 6 27 28 29 3 3 ¥ 3B ¥ 3H ¥ Iy 3B 39 40 4 42 48 4
Singareni Colliery 0 0 0 0 0 14 3 0 49
Company Ltd.

Jharkhand State Mineral 0 0 0 0 0 1 0 0 1
Development

Corporation Ltd.

Damodar Valley 0 0 0 0 0 1 0 0 1
Corporation

Indian Iron & Steel 0 0 0 1 1 2 0 1 2 1 4
Company Ltd.

Jammu & Kashmir 0 0 0 0 0 0 7 0 7
Minerals Ltd.

West Bengal Power Q 0 0 1 1 0 0 0 1
Development

Corporation Ltd.

Steel Authority of 0 0 0 0 0 1 0 0 1
India Ltd.

Bengal Emta Coal 0 0 0 1 1 0 1 0 0 1
Mines Ltd.

Integrated Coal 0 0 0 1 1 0 1 0 0 1
Mining Ltd.

Jindal Steel & Power Lid. 0 0 0 0 0 1 0 0 1
Hindalco Industries Ltd. 0 1 1 0 0 0 1 0 0 1
Tata Steel Company Ltd. 0 0 0 0 0 3 5 0 8
Monnet Ispal Ltd. 0 0 0 0 0 0 | 0 1
BLA Industries Ltd. 0 0 0 0 0 1 0 0 1
Castron Mining Ltd. 0 0 0 0 0 1 0 0 1
PANEM Coal Mines Ltd. 0 0 0 0 0 1 0 0 1
Prakash Indusiries Ltd. 0 0 0 0 0 1 0 0 1
Jayswal Neco Ltd. 0 0 0 0 0 1 0 0 1
Jindal Power Open 0 0 0 0 0 1 0 0 1
Coal Mine

Sunflag Iron & Steel 1 1 0 0 0 0 0 1 0 1
Company Ltd.

Arunachal Pradesh 0 0 0 0 0 1 0 0 1
Mineral Development

Corporation Ltd.

Usha Martin Ltd. 0 0 0 0 0 1 0 0 1
Kamataka Emta Coal 1 1 0 0 0 0 1 0 0 1
Mines Ltd.

Electro Steel Casting Ltd. 0 0 0 0 0 1 0 0 |
Sarda Energy & 0 0 0 0 0 1 0 0 1
Minerals Ltd.

Total 2 0 5 17 9 26 5 5 18 76 6 100 1 1200 324 36 560
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Statement Il

The new coal mines opened during the last three years (provisional)

184

(a) PSU

SI.No. Coal Company Name of Mine State

1. CCL Purnadih OC Jharkhand

2. CCL Pindra OC Jharkhand

3. CCL Tarmi OC Jharkhand

4. WCL Urdhan Madhya Pradesh
5. WCL Ghonsa Maharashtra

6. WCL Inder UG to OC Maharashtra

7. WCL Waghoda UG Maharashtra

8. WCL Juna Kunada Maharashtra

9. SECL Vijay West Chhattisgarh

10. SECL Amera Chhattisgarh

11. SECL Ketki Chhattisgarh

12. SECL Amadand Madhya Pradesh
13. SECL Khaira Madhya Pradesh
14. SECL Kotma West UG Madhya Pradesh
15. SECL Mahan 1l OC Chhattisgarh

16. SECL Saraipalli OC Chhattisgarh

17. SECL Amgaon OC Chhattisgarh

18. MCL Kaniha OCP Orissa

19. MCL Talcher West Project UG Orissa

20. MCL Natraj UG Orissa

21. NEC Ledo Assam

22. SCCL Dorli-I Andhra Pradesh
283. SCCL Koyagudam OC-II Andhra Pradesh
24, SCCL Dorli-ll Andhra Pradesh
25. SCCL Kondapuram Andhra Pradesh
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(b) Captive Coal Blocks

SI.No Coal Company Coal field wise Block Name Statewise
Location location
1. Karnataka Power Corp. Ltd. Wardha Baranj I-IV, Kiloni & manora Deep  Maharastra
2. Usha Martin Ltd. Daltongunj Kathautia Jharkhand
3. Electro Steel Casting Ltd. Jharia Central Parbatpur Jharkhand
4. Raipur Alloys & Steel Ltd. Mand Raigarh Gare palma IV/7 Chhattisgarh
5. West Bengal Power Dev. Corp. Ltd.  Kasta Barjora West Bengal
6. Steel Authority of India Ltd. Jharia Tasra Jharkhand
7. B.S. Ispat Ltd. Wardha Marki Mangli-I Maharastra
8. DVC Kasta Barjore North West Bengal

Statement Il

List of identified future coal mine projects in CIL and its Subsidiaries

SI.No. State Sub Project Capacity  Sanctioned
(Mty) Capital
(Rs. Crs)

1 2 3 4 5 6
1. Jharkhand BCCL KAPURIA 2.00 900.00
2. Jharkhand BCCL BLOCK-IV 3.25 600.00
3. Jharkhand BCCL MADHUBAND & PHULARITAND 1.00 250.00
4. Jharkhand BCCL NORTH& SOUTH TISRA (2.00) 4.50 1004.85
5. Jharkhand BCCL BLOCK-III (SOCP&MOCP) (5.00) 3.50 223.10
6. Jharkhand BCCL LOCK-Il CM (AUG) 1.00 250.00
7. Jharkhand CCL KAISAIDIH 1.00 100.00
8. Jharkhand CCL AMRAPALI 12.00 517.62
9. Jharkhand CCL ASHOK(W)/ASHOK EXPN. 13.50 968.50
10. Jharkhand CCL RAMGARH 1l WEST 1.00 175.00
11. Jharkhand CCL CHANO-RIKBA 2.00 175.00

12. Jharkhand CCL KEDLA EPR 5.00 2689.29
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1 2 3 4 5 6
13. Jharkhand CCL DRD 4.00 1811.18
14. Jharkhand CCL PICHRI/PICHRI EXTN. 3.00 250.00
15. Jharkhand CCL ASHWA NORTH SOUTH 2.00 200.00
16. Jharkhand CCL GODO 2.00 308.80
17. Jharkhand CCL GOSE-PARSABERA INT. 2.00 175.00
18. Jharkhand CCL KOYAD-MANATU (AAP) 10.00 1265.26
19. Jharkhand CCL PACHRA INTEGRATED 15.00 2156.00
20. West Bengal ECL RANGAMATI-B 0.51 125.29
21. West Bengal ECL SONEPUR BAZARI COMB. 5.00 495.09
22. West Bengal ECL RANGAMATI-A 0.36 65.00
23. West Bengal ECL TILABONI 0.54 145.40
24, West Bengal ECL KUNOSTORIA DOBRANA 0.54 149.88
25. Jharkhand ECL CHUPERVITA 4.00 232.05
26. Jharkhand ECL HURA 3.00 144.45
27. Orissa MCL MADHUPUR 2.00 150.00
28. Orissa MCL CHHENDIPADA EXPN./BAITARANI(E) 4.65 400.00
29. Orissa MCL SIARMAL/SIARMAL(W) EXTN. 30.00 1618.48
30. Orissa MCL KALINGA OC EXTN.(KONARK) 2.00 300.00
31. Orissa MCL BALABHADRA 6.00 175.00
32. Orissa MCL KALINGA(WEST) 4.00 150.00
33. Orissa MCL GARJANBAHAL OCP 10.00 291.95
34. Madhya Pradesh NCL JAYANT EXPN. (15) 5.00 1060.03
35. Madhya Pradesh NCL KHADIA EXPN. 6.00 1488.57
36. ASSAM NEC PQ BLOCK 0.15 50.00
37. ASSAM NEC TIPONG 1.00 604.85
38. ASSAM NEC LACHITKHANI 1.00 1000.00
39. ASSAM NEC TIKAK EXPN. 0.40 400.00
40. Chhattisgarh SECL PATHAKPUR 0.72 280.01
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41. Chhattisgarh SECL JAMDAI 0.36 53.00
42. Chhattisgarh SECL MADANNAGAR SOUTH (MAHAN-II/I) 3.00 225.00
43. Chhattisgarh SECL DURGAPUR 6.00 360.21
44, Madhya Pradesh SECL AMRITDHARA UG 0.48 133.27
45. Chhattisgarh SECL VIJAY (EAST) 0.40 53.00
46. Chhattisgarh SECL GUMGARA 0.36 53.00
47. Chhattisgarh SECL BADAULI EXTN. 0.78 149.76
48. Madhya Pradesh SECL BAKULMUNI 0.36 85.59
49. Chhattisgarh SECL AMBA 0.24 60.48
50. Chhattisgarh SECL RAI EAST-WEST COMB. 15.00 500.00
51. Madhya Pradesh SECL BODRI 0.78 155.31
52. Chhattisgarh SECL CHIMTAPANI 5.00 250.00
53. Maharashtra WCL BHATADI NORTH WEST 0.65 50.00
54, Maharashtra WCL NEW MAJRI SEC.A EXTN. 1.50 100.00
55. Maharashtra WCL NAND 1 0.70 316.61
56. Maharashtra WCL KAMPTEE DEEP 1.50 58.93
57. Maharashtra WCL CHIKALGAON-CHINCHALA 4.50 406.26
58. Maharashtra WCL BORDA (NORTH OF GHONSA) 0.96 258.12
59. Maharashtra WCL DHANWA 0.50 150.00
60. Maharashtra WCL UKNI DEEP 2.00 185.79
61. Maharashtra WCL YEKONA-II EXTN. 0.60 70.00
62. Maharashtra WCL PAUNI DEEP 0.60 80.00
63. Maharashtra WCL NILJAI DEEP 1.50 95.00
64. Maharashtra WCL MURPUR EXPN (BHANSULI) 3.00 250.00
65. Maharashtra WCL MOTAGHAT 1.00 115.00
66. Maharashtra WCL PAUNI 111 1.25 173.75
67. Maharashtra WCL PADMAPUR DEEP 1.00 120.00
68. Maharashtra WCL YEKONA-1 EXTN. 0.50 92.69
TOTAL 229.140 27946.42
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[English]
Criminal Charges

521.  DR. KIRIT PREMJIBHAI SOLANKI:
DR. MAHENDRASINH P. CHAUHAN:

Will the PRIME MINISTER be pleased to state:

(a) the details of the IAS, IRS, IFS, and IPS officers
against whom criminal/ corruption charges are being
pursued by Government during 2010-11; and

(b) the steps taken/proposed to be taken to ensure
that these vital services do not lose public confidence?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) Such data is
not maintained centrally. However, as per information
provided by the CBI, the number of cases registered
against IAS, IRS, IFS and IPS officers under the
Prevention of Corruption Act, 1988 during the year 2010-
11 (up to 30.06.2011) are as under:—

AUGUST 3, 2011

Officers 2010 2011
(upto to 30.06.2011)

IAS 5 7
IRS 8 8
IFS 1 0
IPS 2 0
Total 16 15

(b) As part of the measures to improve public
confidence in these services, Government has decided
that the Annual Immovable Property Returns of all
members of All India Services and other Group ‘A’
services of the Central Government be placed in public
domain by the respective cadre controlling authorities.
Members of these services are also proposed to be
brought under the jurisdiction of Lokpal under the Lokpal
Bill, 2011.

Further, names of officers with doubtful integrity are
placed in the “List of Officers with Doubtful Integrity”
and are not considered for sensitive posts in the
respective Departments.

to Questions 192

[Translation]
Voluntary Retirement by Bureaucrats

522. SHRI DATTA MEGHE: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government is aware that the IAS,
IPS and IFS officers working in various offices and senior
officers of the financial sector are joining the private sector
by taking Voluntary Retirement Scheme;

(b) if so, the number of such officers who have joined
private sector during the last three years and the current
year;

(c) the number of officers belonging to the
Maharashtra Cadre in the above list; and

(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) to (c) Yes,
Madam. Government is aware of some cases. However,
the information is not centrally maintained.

In respect of Maharashtra Cadre, as per information
received from the State Government, from 1st January,
2008 4(four) Indian Administrative Service officers of
Maharashtra Cadre have been granted permission for
accepting commercial employment in various organizations
after voluntary retirement as per Rule-26 under All India
Services (Death-Cum-Retirement Benefits) Rules, 1958.
There is no officer of Indian Police Service or Indian
Forest Service belonging to Maharashtra Cadre who has
been granted permission for commercial employment from
last three years.

(d) All India Service Officers are permitted under the
rules to take voluntary retirement provided they fulfil the
conditions prescribed therein. In the event of an officer
proposing to take up any commercial employment within
one year after his retirement, prior approval is necessary.

Senior officers of the financial sector can resign as
per provisions of the Nationalised Banks (Management
and Miscellaneous Provisions) Scheme, 1970/1980. The
terms and Conditions of Appointment of Whole Time
Directors of Public Sector Banks prescribe that acceptance
of commercial employment within one year of demitting
office will be with the prior permission of the Central
Government.
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[English]
New Guidelines of NSG

523. SHRI MANISH TEWARI:
SHRI RAMESH BAIS:
SHRI GURUDAS DASGUPTA:
SHRI R. THAMARAISELVAN:
SHRI GOPINATH MUNDE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Nuclear Supplier's Group (NSG) by
adopting new guidelines on the transfer of sensitive
nuclear technology, effectively nullified the “clean” waiver
India received in 2008 as far as the import of enrichment
and reprocessing equipment and Technology (ENR) is
concerned;

(b) if so, the reaction of the Government thereto;

(c) whether it is true that the NSG in 2011 adopted
a new paragraph 6 specifying objective and subjective
criteria a recipient country must meet before an NSG
member can sell ENR to it and the very first of these
is NPT membership;

(d) if so, the details thereof;

(e) whether the above provision in the guidelines
was expressly designed to target India, to which the
restrictions of that paragraph no longer applied due to
the clean waiver given in 2008;

(f) if so, the reaction of the Government thereto;

(g) whether it is true that an entire category of
nuclear items which NSG members were allowed to sell
to India as a result of the 2008 exception can no longer
be supplied; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (h) Nuclear Suppliers Group (NSG) agreed on new
guidelines on the transfer of enrichment and reprocessing
(ENR) technologies during its plenary in the Netherlands
on 23-24 June 2011. As per new guidelines, suppliers
should not authorise the transfer of enrichment and
reprocessing facilities, and equipment and technology
therefor, if the recipient does not meet various criteria,
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to Questions 194

Inter alia being a party to the Treaty on the Non-
Proliferation of Nuclear Weapons (NPT). India has raised
this issue with NSG and its member countries. With
respect to the 2008 decision of NSG, the United States,
France and Russia have clarified, in separate statements
their positions on the NSG decision and have reiterated
commitment to the full implementation of the respective
bilateral agreements with India on cooperation in the
peaceful uses of nuclear energy.

Rehabilitation of Villagers

524. SHRI BANSA GOPAL CHOWDHURY: Will the
Minister of COAL be pleased to state:

(a) whether the Government proposes to expand
Sonepur-Bazari project;

(b) if so, the details thereof;

(c) whether the villagers around the project are likely
to be affected;

(d) if so, the details thereof;

(e) whether the Government proposes to rehabilitate
these villages; and

(f) if so, the details thereof and the action taken/
being taken by the Government in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) Yes, Madam.
The present capacity of Sonepur Bazari opencast project
of 3.0 Million tonnes year (MTY) is proposed to be
expanded to 8.0 MTY.

(c) to (f) Yes, Madam. The villagers in the 11 villages
that are likely to be affected due to the implementation
of the project will be rehabilitated in a phased manner.

[Translation]
Digging of Roads for Laying Cable

525. SHRI ANURAG SINGH THAKUR: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is true that the frequent digging of
roads for laying telephone/internet/electricity cable etc.
particularly in the hilly areas where the roads are already
very narrow apart from being a safety hazard, hamper
smooth traffic movement;
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(b) if so, the details thereof;

(c) whether the Government has devised/proposes to
devise a permanent solution to this problem in coordination
with all concerned departments;

(d) if so, the details thereof; and
(e) the steps taken in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (e) Information is being
collected and will be laid on the Table of the House.

Separate Forum to Resolve Issues

526. SHRI DEORAJ SINGH PATEL: Will the Minister
of COAL be pleased to state:

(a) whether the Government proposes to constitute a
separate forum for better coordination between Union and
State Governments to resolve the issues related to coal
and other minerals;

(b) if so, the details thereof;

(c) the time by which the said forum is likely to be
constituted; and

(d) if not, the manner in which the Government
proposes to resolve the disputed issues?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) No Madam.

(b) and (c) Does not arise in view of (a) above.

(d) Ministry of Coal and coal companies are taking
up relevant issues with the concerned State Governments
at various levels on case to case basis for resolving
issues relating to coal mining.

Reservation of SCs/STs Students in Universities

527. SHRI LALCHAND KATARIA:
SHRI UDAY PRATAP SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the details of the policy formulated and executed
for admission of SCs/STs students in the Central
Universities in the country including University of Delhi
and other higher educational institutions; and

(b) the measures taken by the Government to ensure
the admission of brilliant students of such categories in
view of a high cut-off limit for the admission?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The admission of SCs
and STs students in Central Universities including
University of Delhi is done as per provisions of Central
Educational Institutions (Reservation in Admission) Act,
2006. As per provisions of this Act, out of the annual
permitted strength in each branch of study or faculty,
fifteen per cent and seven and one-half per cent seats
shall be reserved for Scheduled Castes and Scheduled
Tribes, respectively.

[English]
Landing Facilities at Airports

528. DR. KRUPARANI KILLI: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government has identified certain
airports lacking instrumentation facilities for night landing/
landing during inclement weather conditions;

(b) if so, the details thereof, airport-wise;

(c) whether the Government proposes to provide
latest Instrumental Landing System (ILS) to these airports
without much delay;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to maintain international landing standards
in all the airports of the country?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) to (d) The upgradation of Instrument Landing
Facilities is an on-going process and are provided on
need basis to facilitate landing at night and during
inclement weather conditions. The list of airports where
Instrument Landing System (ILS) provided by Airports
Authority of India (AAl) is enclosed as Statement.



197 Written Answers SRAVANA 12,

(e) All the instruments for landing installed at the
airports are maintained as per International Civil Aviation
Organisation (ICAO) standards and is in conformity with
the Civil Aviation requirements notified by Directorate
General of Civil Aviation (DGCA).

Statement

List of airports where ILS is in operation

S.No. Name of Airports

1 2

Eastern Region

1. Kolkata 01 Rwy

2. Kolkata 19L Rwy

3. Patna

4. Ranchi

5. Bhubaneshwar

6. Portblair (Localizer & LP DME)
7. Gaya

North Eastern Region

8. Guwabhati

9. Imphal
10. Dibrugarh
11. Agartala
12. Dimapur
13. Silchar

Northern Region

14. Delhi 10 Rwy
15. Delhi 11 Rwy
16. Delhi 27 Rwy
17. Delhi 28 Rwy
18. Delhi 29 Rwy
19. Amritsar

20. Jaipur

21. Lucknow

1933 (Saka) to Questions 198
1 2
22. Varanasi
23. Khajuraho
24. Jammu
25. Udaipur
26. Srinagar
27. Chandigarh
28. Kanpur

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

Western Region
Ahmedabad
Bhopal
Vadodara

Raipur
Bhavnagar
Indore

Nagpur

Rajkot
Aurangabad
Mumbai 14
Mumbai 09
Mumbai 27
Surat

Gondia
Southern Region
Trichy

Chennai Rwy 07
Chennai Rwy 25
Vizag

Madurai
Mangalore
Calicut Rwy 28

Calicut Rwy 10
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51. Coimbatore

52. Hyderabad

53. HIAL Rwy 09
54, HIAL Rwy 27
55. Bangalore (Hal)
56. BIAL Rwy 27
57. BIAL Rwy 09
58. Cochin

59. Trivandrum

Undergraduate Courses for OBCs

529. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI GAJANAN D. BABAR:
SHRI DHARMENDRA YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is an eligibility criteria for admission
in undergraduate courses for Other Backward Classes
(OBCs) in the University of Delhi;

(b) if so, the details thereof;

(c) if not, the reasons for not filing up OBCs seats
in DU undergraduate colleges; and

(d) the steps taken by the Union Government to fill
up OBCs quota in educational institutions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) All Central Educational
Institutions, including the University of Delhi, are required
to fill up their 27% seats from amongst the candidates
belonging to Other Backward Classes (OBCs) as per
the Central Educational Institutions (Reservation in
Admission) Act, 2006. The University of Delhi has laid
down general principles and minimum eligibility criteria
for admission to various courses for each academic
session and the same are notified to the colleges. The
additional eligibility criteria for various courses are also
prescribed by the colleges themselves. The details in
this regard are available on the University’s website
www.du.ac.in.

to Questions 200

(c) and (d) The University has informed that it strictly
following the Central Educational Institutions (Reservation
in Admissions) Act, 2006 as interpreted by the Apex
Court for filling up the seats reserved for OBCs. ObC
seats in Delhi University have not been filled fully due
to non-availability of OBC candidates within the
prescribed 10% lower cut off marks than that of the
general category. The matter is sub-judice. However, in
order to ensure filling up of the OBC quota, the colleges
have been asked by the University not to convert vacant
OBC seats to unreserved seats until further orders.

[Translation]
Allotment of Spectrum

530. SHRIMATI RAMA DEVI:
SHRI HARISH CHOUDHARY:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the names of the agencies which allot the
spectrum to telecom companies;

(b) the method adopted to fix the rate for allotment
of different spectrums;

(c) whether some telecom companies are providing
network facility in contravention of the prescribed
guidelines/norms;

(d) if so, the names of such companies; and
(e) the action taken of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) Wireless Planning and
Coordination (WPC) Wing of Ministry of Communications
& IT allot the spectrum to telecom companies.

(b) Different spectrums are allotted to telecom
companies as per the provisions of their respective service
license agreements. The annual spectrum usage charges
for these spectrums are based on percentage of Adjusted
Gross Revenue (AGR) as per the charging orders in force.

(c) to (e) Network facilities will be allowed as per the
provisions of Telecom Service License. Any violation will
be dealt as per the provisions of the Service License.
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Audit of Flying Clubs

531. SHRI ASHOK ARGAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the details of flying clubs, public as well as private
in the country;

(b) whether some of the flying clubs have been
audited by the Directorate General of Civil Aviation
(DGCA) recently;

(c) if so, the details of irregularities found in each
flying club;

(d) the action taken/proposed to be taken against
guilty officers; and

(e) the steps taken/proposed to be taken by the
Government to ensure that the flying clubs adhere to the
laid down procedures?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) There are 41 Flying Training Institutes approved
by the Directorate General of Civil Aviation (DGCA). 23
of these are under private ownership.

(b) Yes, Madam. 20 Flying Clubs have been audited
by DGCA.

(c) The discrepancies found during the audit include
not maintaining proper documents; non-completion of
Flying training Dossiers; improper briefing and de-briefing;
non-maintenance of dissemination registers for working
engineers etc.

(d) and (e) Corrective action as per the nature of
Audit Observation is taken with the concerned flying
training institutes with the aim to improve the system.
Further, inspections of facilities at the flying training
institutes is carried out by DGCA to ensure compliance
of laid down norms and procedures before renewal of
approval.

[English]
Literacy Rate

532. SHRI IJYARAJ SINGH:
SHRI HARISH CHOUDHARY:
SHRI SURENDRA SINGH NAGAR:
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to Questions 202

SHRI C. RAJENDRAN:

SHRI NRIPENDRA NATH ROY:

SHRI RAMSINH RATHWA:

SHRI NARAHARI MAHATO:

SHRI ANANTHA VENKATARAMI REDDY:
SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI PRASANTA KUMAR MAJUMDAR:
SHRI MANOHAR TIRKEY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the gender-wise number of illiterates in each
State/Union Territory at present;

(b) the details of the expenditure sanctioned and
incurred on National Literacy Mission during the years
2010-11 and 2011-12, Year-wise and State-wise;

(c) the achievements made so far under the said
scheme;

(d) the details of the States achieving high literacy
rate in the country and those lagging behind; and

(e) the steps taken/proposed to be taken by the
Government to improve the level of literacy in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) A statement-l indicating the
gender-wise number of illiterates in each State/Union
Territory as per provisional data of census report 2011
is enclosed.

(b) A statement-ll indicating the funds allocated
during the years 2010-11 and 2011-12 year-wise and
State-wise is enclosed.

(c) The scheme is under implementation in different
stages. 70,474 Adult Education Centres have been
reported to be set up in as many Gram Panchayats.
Survey to identify non-literates for Basic Literacy
Programme has been undertaken in 11 States and
259.56 lakh learners have been identified.

(d) As per the provisional report of census 2011,
Kerala has the highest literacy rate of 93.91 percent
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and Bihar has the lowest literacy rate of 68.32 percent
in literary. Statement-1ll indicating the rank of State/Union
Territory by literacy rate is enclosed.

(e) Government of India has launched Saakshar
Bharat, the new variant of National Literacy Mission, on
8th September, 2009 to improve adult literacy. In order
to improve literacy in the age group of 6 to 14,
Government have enacted Right of Children for Free
and Compulsory Education (RTE) Act, 2009.

Statement |

SI.No. Name of

No. of illiterates as per

States/UTs provisional data of
census 2011

Male Female
1 2 3 4

1. Andhra Pradesh
2. Arunachal Pradesh
3. Assam

4. Bihar

5. Chhattisgarh

6. Goa

7. Guijarat

8. Haryana

9. Himachal Pradesh
10. Jammu and Kashmir
11. Jharkhand

12. Karnataka

13. Kerala

14. Madhya Pradesh
15. Maharashtra

16. Manipur

17. Meghalaya

18. Mizoram

9301769 15282568

162270 227639

2892902 4258046

11858092 4258046

2040807 4317047

48016 118095

3512496 7428279

1711245 3439788

281669 706470

1214295 2080936

3067118 5907878

4721430 8524150

569467 1261736

6247826 11974251

5245094 11767278

160347 316976
276388 314036
29425 48461

to Questions 204
1 2 3 4
19. Nagaland 146800 190242
20. Orissa 3272434 6526898
21. Punjab 2414769 3359286
22. Rajasthan 5855092 13290504
23. Sikkim 36879 60438
24. Tripura 128540 266695
25. Tamil Nadu 4301925 8529096
26. Uttar Pradesh 18464044 32965393
27. Uttarakhand 519235 1271240
28. West Bengal 7231966 11388615
29. Andman and Nicobar 18017 28735

Islands
30. Chandigarh 48929 78151
31. Daman and Diu 11633 16424
32. Dadra and Nagar Haveli 22687 42942
33. Delhi 710625 1308748
34. Lakshadweep 1142 3285
35. Puducherry 42978 107276
Total 96568351 176381664
Statement Il
Sl.No. Name of Details of expenditure sanctioned
States/UTs under Saakshar Bharat
Programme
(Rs. in lakh)
2010-11 2011-12

1 2 3 4
1. Andhra Pradesh 8466.69 6454.91
2. Arunachal Pradesh 487.03 0.00
3. Assam 858.08 0.00
4. Bihar 8518.94 0.00
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1 2 3 4

5.  Chhattisgarh 1961.53 0.00
6. Dadra and Nagar Haveli 17.95 0.00
7. Haryana 727.56 0.00
8. Himachal Pradesh 146.34 0.00
9. Jharkhand 2576.09 0.00
10. Karnataka 4562.92 0.00
11. Madhya Pradesh 2070.01 0.00
12. Maharashtra 479.55 0.00
13. Meghalaya 362.02 0.00
14. Nagaland 196.26 0.00
15. Punjab 1561.33 0.00
16. Tamil Nadu 1139.63 0.00
17. Uttarakhand 190.93 0.00

Total 34322.86 6454.91
Statement Il

SI.No. Name of States/UTs Literacy

1 2 3

1. Kerala 93.91

2. Lakshadweep 92.28

3. Mizoram 91.58
4. Tripura 87.75

5. Goa 87.40

6. Daman and Diu 87.07

7. Puducherry 86.55

8. Chandigarh 86.43

9. NCT of Delhi 86.34
10. Andman and Nicobar Islands 86.27
11. Himachal Pradesh 83.78
12. Maharashtra 82.91
13. Sikkim 82.20
14. Tamil Nadu 80.33
15. Nagaland 80.11

to Questions 206

1 2 3
16. Manipur 79.85
17. Uttarakhand 79.63
18. Gujarat 79.31
19. Dadra and Nagar Haveli 77.65
20. West Bengal 77.08
21. Punjab 76.68
22. Haryana 76.64
23. Karnataka 75.60
24. Meghalaya 75.48
25. Orissa 73.45
26. Assam 73.18
27. Chhattisgarh 71.04
28. Madhya Pradesh 70.63
29. Uttar Pradesh 69.72
30. Jammu and Kashmir 68.74
31. Andhra Pradesh 67.66
32. Jharkhand 67.63
33. Rajasthan 67.06
34. Arunachal Pradesh 66.95
35. Bihar 63.82
[Translation]

Free Mobile SIMS to Landline Subscribers

533. SHRI JITENDRA SINGH BUNDELA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited and
Mahanagar Telephone Nigam Limited have offered propose
to offer free mobile phone SIM Cards for landline
subscribers particularly in rural areas of the country;

(b) if so, the details thereof; and
(c) the response of subscribers in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(SHRI MILIND DEORA): (a) to (c) Bharat Sanchar Nigam
Limited (BSNL) has launched special scheme named
PYARI JODI on pan India basis [except Delhi and Mumbai
service areas where Mahanagar Telephone Nigam Limited
(MTNL) is providing telecom services] for all BSNL landline
customers. This scheme, which was initially launched for
90 days w.e.f 5.11.2010, has now been made a regular
plan w.e.f. 3.2.2011.

Under the scheme, there is unlimited free call facility
to one BSNL landline or Wireless in Local Loop (WLL)
number from mobile phones and Subscriber Identity
Module (SIM) activation is free.

The telecom circle wise response under Pyari Jodi
scheme up to 15th July, 2011 is as follows:

Name of the Total SIMs provided under

Circle Pyari Jodi Scheme
till 15.07.2011

1 2

UP (East) 1,11,247
UP (West) 96,388
Punjab 2,09,914
Uttaranchal 8,550
Rajasthan 1,79,304
Himachal Pradesh 29,074
Haryana 1,06,864
Jammu and Kashmir 17,697
Maharashtra 3,35,145
Gujarat 2,44 571
Madhya Pradesh 1,37,058
Chhattisgarh 26,357
NE-I 6,715
NE-II 129
West Bengal 1,11,649
Assam 256
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1 2

Bihar 23,889
Jharkhand 17215
Andaman and Nicobar Islands 806
Orissa 73,625
Kolkata TD 4820
Andhra Pradesh 4,37,951
Keral 1334564
Tamil Nadu 46,076
Karnataka 4,44 .650
Chennai TD 8921

In case of Mahanagar Telephone Nigam Limited
(MTNL), the promotional schemes are as follows:

MTNL Delhi:

* New Friends and Family (FnF) Plan - 90 days
Promotional offer

+ Regularization of Promotional offer - UNLIMITED
Data Plans in 3G (Postpaid & Prepaid)

+ Tariff Revision of Broadband Plan ‘TriB Delight
850 & TriB Delight 850 combo’ w.e.f 18.07.2011

MTNL Mumbai:

+ ‘Happy Hour’ Unlimited Plans for surfing at higher
speed at Night & on Sundays.

Broadband unlimited and combo plans, offers
more speed during night and additional free calls.

Opening of Post Offices

534. SHRI VIRENDER KASHYAP:
SHRI ANURAG SINGH THAKUR:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government proposes to relax the
norms for opening branches of post offices in hilly areas
in comparison to plain areas in the country;



209 Written Answers

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the number of branch post offices/ sub-post offices
and post offices set up in hilly areas during the last
three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) In the existing
guidelines for opening of new post offices, there is already
relaxation in the norms for opening of post offices in hilly
areas in comparison to plain areas. There is no proposal
for further relaxation in the existing norms.

(c) The number of Post Offices opened (Circle-wise)
in hilly areas during the last three years and current year
are as follows:

SI.No. Name of Circles 2008-09 2009-10  2010-11 2011-12

1
—_
1
1

1. Himachal Pradesh

2. Karnataka 4 4 2 1
3. North East 3 7 12 -
4. Uttarakhand 4 2 6 -
5. Jammu and Kashmir 1 2 1 4
[English]

UN Human Rights Report

535. SHRI MANICKA TAGORE: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Union Government has taken note
of the public release of the three member expert panel’s
report by United Nations on human rights accountability
in Sri Lanka;

(b) if so, the details thereof; and
(c) the reaction of Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (c) Yes. The Report of the United Nations Secretary
General’s Panel of Experts on Accountability in Sri Lanka
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Government was publicly released on 26 April 2011. The
Panel was wet up by the UN Secretary General with
the objective of advising him on the developments in Sri
Lanka in the last stages of the conflict. In general, there
are still questions on the report. Some countries have
raised this in the UN Human Rights Council. Government
has heard the views of the Sri Lankan Government on
the UN Panel Report on various occasions, including
during the visit of their Foreign Minister to New Delhi in
May 2011 and again during the Troika meeting in June
2011 in Colombo. In a Joint Statement issued during
the visit of the Sri Lankan External Affairs Minister to
India in May 2011, the External Affairs Minister of India
“‘urged the expeditious implementation of measures by
the Government of Sri Lanka, to ensure resettlement
and genuine reconciliation, including early return of
Internally Displaced Persons (IDPs) to their respective
homes, early withdrawal of emergency regulations,
investigations into allegations of human rights violations,
restoration of normalcy in affected areas and redress of
humanitation concerns of affected families”.

Halting US Missions

536. SHRI RAJAIAH SIRICILLA: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether India halted US missions to find World
War Il dead in Arunachal Pradesh; and

(b) if so, the details thereof and the comments of
the Union Government thereupon?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
No.

(b) Does not arise.
Shutting Down Rural Telephony

537. SHRI YASHVIR SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether some telecom operators have been fined
for shutting down rural telephony services during 2010-
11;

(b) if so, the details thereof along with the details of
fines imposed on them; company-wise;
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(c) the reasons for shutting down services by these
companies in the circles allocated to them;

(d) whether the Government has slashed the fine
imposed on some companies;

(e) if so, the details thereof, companywise and the
reasons therefor; and

(f) the methodology adopted to calculate and slash
the fine?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) and (b)
M/s Reliance Communications Limited (RCL) and
M/s Reliance Telecom Limited (RTL) have been fined for
shutting down rural telephony service during 2010-11 as
per the details given in the enclosed statements-I to IIl.

(c) The said companies had shut down their services
pleading commercial unviability as the reason.
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(d) to (f) Government has not slashed the fine
imposed on these companies. In view of the switch off
and subsequent switch ON of the services, the fine/
penalty has been imposed for the period of interruption
in mobile services as per the provision contained in
clause 2.4* of Section-VII of USOF Agreement with these
companies.

Apart from the above actions under the USOF
Agreement with these companies, the Department has
also constituted a High Level Committee to consider all
aspects of the issue and suggest appropriate further
action, if necessary under the Unified Access Service
Licence conditions.

*Clause 2.4: No penalty shall be payable in case of
interruption of mobile services for a period upto 7 days
in a quarter. Penalty @Rs. 500 per day shall be payable
if there is interruption in services for more than 7 days
in a quarter. However, if there is interruption in services
for 45 days or more in a quarter, penalty shall be payable
for the whole quarter.

Statement |

Status report on recovery of penalty due to switching offfon of BTSs by M/s RCL/RTL as on 08.07.2011

Sl.No. CCA Cluster No.of No.of Total Penalty Penalty Balance
Numbers BTSs BTSs No. of Recoverable Recovered Penalty
switched switched down (Rs.) (Rs.)
off by off by time
M/s M/s days
RCL RTL
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 1to6 339 0 20049 10133500 10133500 0
2. Bihar 9,11,12,13 0 161 13920 6960000 6960000 0
3. Jharkhand 26 0 55 3630 3080000 3080000 0
4. Guijarat 19 45 0 2745 1372500 1372500 0
5. Karnataka 29, 32 112 0 9968 3563000 3563000 0
6. Mabharashtra 44,4547 179 0 18167 6793000 6793000 0
7. Madhya Pradesh 35 0 7 322 322000 322000 0
8. Punjab 61 13 0 924 784000 784000 0
9. Rajasthan 62,63,65 149 0 14307 8149000 8149000 0
10. Tamil Nadu 68,69,70 156 0 10033 6283000 6283000 0
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1 2 3 4 5 6 7 8 9

11. Uttar Pradesh 74,76,77 177 0 12242 6121000 6121000 0
(East)

12. Uttaranchal 72,73 21 0 2143 1071500 1071500 0

13. West Bengal 66 0 5 325 277500 277500 0
Total 1191 228 108775 54910000 54910000 0

BTSs: Base Transceiver Stations
Statement Il

Details of Penalty Recoverable and Penalty Recovered from M/s RCL

SI.No. Circle No.of Penalty Penalty Recovered
SW/SO Recoverable (Rs.)
sites (Rs.)
1. Andhra Pradesh 339 1013350 1013350
2. Guijarat 45 1372500 1372500
3. Karnataka 112 3563000 3563000
4, Maharashtra 179 6793000 6793000
5. Punjab 13 784000 784000
6. Rajasthan 149 8149000 8149000
7. Tamil Nadu 156 6283000 6283000
8. Uttar Pradesh (East) 177 6121000 6121000
9. Uttaranchal 21 1071500 1071500
Total 1191 44270500 44270500
Statement Il
Details of Penalty Recoverable and Penalty Recovered From M/s RTL
SI.No. Circle No. of Penalty Penalty
SW/SO sites Recoverable (Rs.) Recovered (Rs.)
1. Bihar 161 6960000 6960000
2. Jharkhand 55 3080000 3080000
3. Madhya Pradesh 7 322000 322000
4. West Bengal 5 277500 277500
Total 228 10639500 10639500
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[Translation]
Fees for Physical Training

538. SHRI UDAY PRATAP SINGH:
SHRI LALCHAND KATARIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether physical training fee is deposited in the
accounts of all the universitites in the country;

(b) if not, the time by which the directions are likely
to be issued for the said purpose;

(c) whether the Government proposes to ensure that
the said amount shall be utilized to impart physical
education; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) According to the information
received from the University Grants Commission (UGC),
the Commission has not prescribed any fee for physical
activities.

(b) to (d) The Universities are statutory autonomous
bodies and have their own statutes and governance
structure. Government has no role to play in the internal
administrative matters of the universities.

[English]

Assessment of Radiological Impact of
Jaitapur Plant

539. SHRI NILESH NARAYAN RANE: Will the PRIME
MINISTER be pleased to state:

(a) whether the Atomic Energy Regulatory Board is
the only agency in the country with the expertise to
assess the radiological impact from any nuclear activity;

(b) if so, the details thereof;

(c) whether the National Environmental Engineering
Research Institute has expressed inability to assess
radiological impacts of proposed Jaitapur Nuclear Plant
in Ratnagiri in Maharashtra;

(d) if so, the details thereof and the reasons therefor;
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(e) whether the designing of the Jaitapur Nuclear
Power Plant has been given a re-look; and

(f) if so, the changes completed so far in the
designing of the plant?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) No
Madam, in addition to Atomic Energy Regulatory Board
(AERB), organisations like Bhabha Atomic Research
Centre (BARC), Indira Gandhi Centre for Atomic
Research (IGCAR) and Nuclear Power Corporation of
India Ltd. (NPCIL) also have the expertise to assess the
radiological impact from nuclear activity.

AERB has the mandate to perform safety review of
all nuclear facilities that it licenses. As part of this review,
it assesses the potential and actual radiological impact.

(c) and (d) The National Environmental Engineering
Research Institute (NEERI) is an expert agency for
carrying out Environmental Impact Assessment (EIA)
studies. NEERI has carried out he EIA studies in respect
of Jaitapur Nuclear Power Project (JNPP) site in Ratnagiri
District of Maharashtra. The Health Physics Division
(HPD) of the BARC is the only authorised organisation
having expertise with well developed techniques for
assessment of radiological aspects around any nuclear
facility in the country. NEERI has utilised the authentic
radiological assessment data provided by HPD, BARC
while preparing the EIA report in respect of the JNPP.

(e) and (f) Detailed reviews, at each stage of the
project, are carried out by experts at NPCIL and AERB
to ensure safety. AERB independently carries out in-depth
and independent review of the design and all aspects
related to nuclear power projects before giving clearance
for its implementation. While no changes are
contemplated in the conceptual design, changes in the
detailed designs and drawings can be made, if found
necessary, on reviews.

Shortage of Staff in DGCA

540. SHRI MANGANI LAL MANDAL:
SHRI JAGDANAND SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) whether the Directorate General of Civil Aviation
(DGCA) is grossly understaffed to ensure the safety of
booming air traffic;

(b) if so, the details thereof and the reasons therefor;

(c) the details of the sanctioned and actual strength
of staff in different grades of the DGCA;

(d) the extent to which passenger safety aspect has
been affected by such inadequate manpower in DGCA;
and

(e) the time frame within which all the vacancies
are likely to be filled?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Though Directorate General of Civil
Aviation (DGCA) is facing manpower constraints, it is
fulfilling its commitments towards aviation safety by
recruiting experts on secondment or on short term
contract basis till the vacant posts are filled on regular
basis.

(c) Out of 597 sanctioned posts in Group “A”, 142
have been filled up on regular basis. Apart from this 96
posts have been filled up by consultants on short term
contract basis and another 39 on secondment basis. In
Group B out of 31 sanctioned posts, 14 are occupied.
In Group C and D out of 369 sanctioned posts, 269 are
occupied on regular basis.

(d) Shortage of manpower is not affecting passenger
safety as DGCA is managing its regulatory functions by
prioritizing them appropriately and by recruiting experts
on secondment/contract basis.

(e) As per the Phasing Plan approved by Department
of Expenditure, the posts are required to be filled by
30.04.2012. Ministry has taken up the matter with UPSC
at the level of Secretary for expenditious finalisation of
recruitment.

Conditions of Tamil Refugees in Sri Lanka

541. SHRI P. LINGAM: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that thousands of Tamil
refugees still staying in refugee camps in Sri Lanka
waiting for their rehabilitation;

(b) if so, the details thereof;

(c) whether the Union Government has taken up
the matter with Sri Lankan Government requesting for

SRAVANA 12, 1933 (Saka)

to Questions 218

proper rehabilitation of the refugees;

(d) if so, he details thereof and the response of the
Sri Lankan Government thereto;

(e) whether the Union Government has extended
any financial help to the Sri Lankan Government for the
rehabilitation of the Tamil Refugees; and

(f) if so, the details thereof and the mechanism
devised to ensure that this help is used for the above
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
and (b) The conclusion of the armed conflict in Sri
Lanka left around 3,00,000 Internally Displaced Persons
(IDPs) living in camps in Northern Sri Lanka. According
to Government of Sri Lanka figures, as of July 2011
around 2,90,000 IDPs had been resettled and around
10,000 IDPs are still in the camps.

(c) and (d) Government of India accords highest
priority to the welfare and rehabilitation of IDPs in
Northern Sri Lanka. It has held regular discussions with
the Government of Sri Lanka, including at the highest
levels, on the issue of resettlement of IDPs. In a Joint
Press Statement issued on 17 May, 2011 during the
visit of Sri Lankan External Affairs Minister to India, the
External Affairs Minister of India “urged the expeditious
implementation of measures by the Government of Sri
Lanka to ensure resettlement and genuine reconciliation,
including early return of Internally Displaced Persons
(IDPs) to their respective homes”.

(e) and (f) Government of India has provided
extensive assistance to people affected by the conflict.
In June, 2009 India announced Rs. 500 crores for relief,
rehabilitation and resettlement in Sri Lanka. As
humanitarian relief assistance, India had dispatched 2.5
lakh family relief packs which were mobilised by the
Tamil Nadu Government and deployed an emergency
field hospital for six months. India has deployed seven
demining teams in Northern Sri Lanka; sent more than
10,400 MT of shelter material; distributed 95,000
agricultural starters packs, gifted seeds and 500 tractors
to revive agricultural activities in Northern Sri Lanka;
gifted 55 buses to the Northern, Eastern and Central
Provinces; conducted an artificial limb fitment camp in
Northern Sri Lanka for Internally Displaced Persons
(IDPs) and gifted 4 lakh cement bags for resetting IDP
families. India has also announced construction of 50,000
houses for the IDPs in the Northern and Eastern
Provinces of Sri Lanka. During his visit to Sri Lanka in
November 2010, EAM inaugurated a pilot project for
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construction of 1000 houses at Ariyalai in Jaffna and
also carried out the ground breaking of Medawachchiya
railway line restoration project in Northern Sri Lanka,
which is being carried out under a Government of India
Line of Credit about US $ 800 million. India is also
assisting in the rehabilitation of the Kankesanturai
harbour, restoration of Duraiappa stadium, and
construction of Cultural Centre at Jaffna and vocational
training centre at Batticaloa and Nuwara Eliya.

[Translation]
Franchise Postal Outlets

542. SHRI VIRENDRA KUMAR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has proposed to set up
franchise postal outlets in the country including Tikamgarh
area of Madhya Pradesh;

(b) if so, the details thereof, State-wise and circle-
wise; and

(c) the time by which these outlets are likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) Yes, Madam. During
current financial year 2011-12, targets for opening of 125
Franchise Outlets have been issued to the Circles
including Madhya Pradesh. Details of physical targets
allotted to the Circles are annexed as Statement. Madhya
Pradesh Circle has been allotted the target of 8 franchise
outlets. These outlets are opened in areas where opening
of post office is justified but it cannot be opened for
some reasons. This is also subject to receipt of
applications from suitable candidates.

(c) The targets for opening of new franchise outlets
have been given to Circles for the current financial year.

Statement

Circle-wise physical targets for opening of Franchise
Outlets for the financial year 2011-12

SI.No. Name of the Circles Physical Targets

[in number]
1 2 3
1. Andhra Pradesh 8
2. Assam 4
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1 2 3
3. Bihar 6
4. Chhattisgarh 3
5. Delhi 8
6. Gujarat 7
7. Haryana 7
8. Himachal Pradesh 5
9. Jammu and Kashmir 2
10. Jharkhand 4
11. Karnataka 7
12. Kerala 0
13. Madhya Pradesh 8
14. Maharashtra 8
15. North East 4
16. Orissa 6
17. Punjab 6
18. Rajasthan 7
19. Tamil Nadu 7
20. Uttarakhand 3
21. Uttar Pradesh 8
22. West Bengal 7

Total 125

Construction of Airport at Jewar, UP

543. SHRI SURENDRA SINGH NAGAR:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the present status of proposed international airport
in Jewar, Greater Noida in Uttar Pradesh;

(b) whether the Group of Ministers (GoMs) to whom
the proposal for setting up of a Greenfield Airport at
Jewar, Greater Noida was referred for looking into the
legal and other related aspects have submitted their report;



221 Written Answers

(c) if so, the details thereof; and

(d) the steps taken/being taken by the Government
in the light of the recommendations/observations of the
GoM?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) Government of India had received a proposal
from Government of Uttar Pradesh for setting up of a
Greenfield airport at Jewar (Greater Noida). The proposal
was considered by the Union Cabinet and the Union
Cabinet referred the matter to a Group of Ministers (GoM)
for looking into the legal and other related aspects of the
matter.

(b) No, Madam.
(c) and (d) Do not arise.
[English]
Status of Airports

544, SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of CIVIL AVIATION be pleased to state:

(a) the number of airports in the country alongwith
the number of airports under construction;

(b) the criteria and norms laid down for according
an airport the status of an international airport; and

(c) the time-frame within which the under construction
airports are likely to become functional?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) At present, there are 455 airports/airstrips in
the country. Government of India has granted ‘in-principle’
approval for setting up of greenfield airports at Mopa in
Goa; Navi Mumbai, Sindhudurg and Shirdi in
Maharashtra; Shimoga, Gulbarga, Hassan and Bijapur in
Karnataka; Kannur in Kerala; Durgapur in West Bengal;
Datia/Gwalior (Cargo) in Madhya Pradesh; Kushinagar in
Uttar Pradesh; Karaikal in Puducherry; Paladi/
Ramsinghpura near Jaipur in Rajasthan and Pakyong in
Sikkim.

(b) Major criteria and norms for declaring an airport
as an international airport are: International sector traffic
potential; adequate runway length; demand/commitment
from airline to operate on international sector; availability
of customs, immigration, health and plant quarantine
facilities; international cargo complex; adequate size of
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terminal building to handle international and transit
passengers; precision approach runway and associated
facilities such as night landing facility, insturment
approach landing system, navigational aids with round
the clock operation etc. & bilateral agreement with the
country where international operation are planned.

(c) Necessary action for project development is taken
by the respective airport promoters and the timeline for
construction of airport projects depends upon many
factors such as acquisition of land, mandatory clearances
and financial closure of the airport project etc.

Diversion of Funds for OBCs

545. SHRI BHASKARRAO BAPURAO
PATIL KHATGAONKAR:
SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Jawaharlal Nehru University (JNU)
has diverted funds given under Other Backward Classes
(OBCs) grants for research to meet the expenses for
organizing tours;

(b) if so, the details of funds released by the UGC
under OBCs grants during 2008 to 2011, year-wise;

(c) the funds utilized for the purpose, year-wise;

(d) whether the C&AG has also made any remarks
on the utilization of funds;

(e) if so, the details thereof; and

(f) the action taken/being taken by the Government
on diversion of funds?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) According to the information
furnished by the Jawaharlal Nehru University (JNU), there
has been no diversion of funds given to the University
under the Other Backward Classes (OBCs) grant for
reearch. The sanction communicated by the University
Grants Commission (UGC) permits the University usage
of recurring grants for non-salary/other expenditure and
accordingly the University allocated Rs. 10 lakhs and
Rs. 3 lakhs each to Science and non-Science Faculty
members for procurement of research materials,
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equipment, fieldwork, seminars, national and international
travel in connection with academic and research activities.
Under the OBC grant, during the year 2008 to 2011,
the funds released by the UGC and utilized by JNU are
as under:—

(Rs. in lakhs)
Year Funds released Funds Utilized
2008-09 4,857 2,920.08
2009-10 4,000 4,022.65
2010-11 2,000 2401.30

(d) to (f) The performance Audit Report of the C&AG
has not yet been laid before Parliament.

Losses Suffered by Airlines

546. SHRIMATI DEEPA DASMUNSI: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether most of the airlines are running in
losses;

(b) if so, the details thereof; and

(c) the steps taken/being taken to bring these airlines
out of the red?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Airline-wise details of profit/loss during
the year 2009-10 are as follows:—
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Airline Profit/Loss (Rs. in crores)
Air India -55652.44
Jet Airways -467.6
JetLite +46.2
Kingfisher Airlines -1239.3
Spicejet -67.0
Go Air -65.5
IndiGo +484.7

(c) and (d) The Government has undertaken various
measures such as:

Persuading State Government to reduce the sales
tax on ARF; Asking Oil companies to announce ATF
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prices on a fortnightly basis rather than montly basis;
Equity infusion to Air India. Further, Ground of Ministers
(GOM) has been constituted by Government to review
the operational and financial performance of Air India
from time to time and preparation of Turn around plan.

[Translation]
Condition by NSG

547. SHRI RAMESH BAIS:
SHRI GURUDAS DAS GUPTA:
SHRI ARJUN RAM MEGHWAL:
SHRI R. THAMARAISELVAN:
SHRI GOPINATH MUNDE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Nuclear Suppliers Group (NSG) have
been trying to tighten t he general rules for the
international transfer of enrichment and reprocessing
equipment and technology (ENR) insisting on membership
of the Nuclear Non-proliferation Treaty (NTP) as a
condition of supply;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the likely impact of NSG condition on the bilateral
agreements signed with United State, France and Russia,
the three major reactor supplying nations?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (c) Nuclear Suppliers Group (NSG) agreed on new
guidelines on the transfer of enrichment and reprocessing
(ENR) technologies during its plenary in the Netherlands
on 23-24 June 2011. As per new guidelines, suppliers
should not authorise the transfer of enrichment and
reprocessing facilities, and equipment and technology
therefor, if the recipient does not meet various criteria,
inter alia being a party to the Treaty on the Non-
Proliferation of Nuclear Weapons (NPT). India has raised
this issue with NSG and its member countries. United
States, France and Russia have clarified, in separate
statements their positions on the NSG decision and have
reiterated commitment to the full implementation of the
respective bilateral agreements with India on cooperation
in the peaceful uses of nuclear energy.
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New Terminal Building at Rajkot Airport

548. SHRI KUNVARJIBHAI MOHANBHAI BAVALIA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to build a new
terminal building and to provide international standard
amenities in Rajkot airport;

(b) if so, the details thereof;

(c) whether the Government is also considering to
introduce new flights and increase the frequency of
existing flights from Rajkot airport;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government in this regard and the time frame within which
the said proposal is likely to be implemented?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Presently, there is no such proposal
under consideration.

(c) to (e) Government has laid down route dispersal
guidelines with a view to achieve better regulation of air
transport services taking into account the need for air
transport services of different regions of the country
including North-East region. It is however, up to the airlines
to provide air services to specific places including Rajkot
depending upon the traffic demand and commercial
viability. As such airlines are free to operate anywhere in
the country subject to compliance of route dispersal
guidelines issued by the Government.

[English]
Review of Working of RTI Act

549. SHRI SHIVKUMAR UDASI: Will the PRIME
MINISTER be pleased to state:

(a) whether any review has been made to assess
the working of the Right to Information (RTI) Act;

(b) if so, the details thereof and the outcome thereto;
(c) whether the general public is facing undue

hardships in getting the information within the stipulated
time frame; and
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(d) if so, the mechanism proposed to be developed
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) A study
was conducted through an independent organisation to
assess the key issues and constraints in implementation
of the provisions of Right to Information Act, 2005. The
study, inter-alia, points out that awareness about the RTI
Act in rural areas is less than in urban areas; awareness
amongst women is much less than men; the gap in
implementation of the RTI Act is because of lack of
clear accountability in respect of various functionaries
etc. The study recommended measures for improving
awareness on right to information; improving convenience
in filing information requests; improving efficiency of the
Information Commissions, enhancing accountability and
clarity of various stakeholders, etc.

(c) and (d) The RTI Act provides for imposition of
penalty on the public information officer in case the
information is not supplied within the stipulated time
frame. It ensures timely supply of information. The Central
Government has issued various guidelines for different
stakeholders which have enabled the information seekers
to get information as per provisions of the RTI Act.

Investments for Poor Families

550. SHRI SURESH KUMAR SHETKAR: Will the
PRIME MINISTER be pleased to state:

(a) whether there is a demand for increasing
investments for the poor in the coming Twelfth Five Year
Plan;

(b) if so, the details thereof and the demands
received from the States for each scheme, State-wise;
and

(c) the action taken/proposed to be taken on said
demands?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): (a) to (c) The process of formulation
of 12th Five Year Plan is yet to be completed. Draft
approach paper for the 12th Plan is under preparation
in the Planning Commission. Five regional consultations
with the States have taken place already. Seven Working
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Groups have been constituted who are presently
deliberating upon the Plan provisions and will give their
recommendations for 12th Plan formulation. No scheme-
wise demands for investments for poor families for the
12th Five Year Plan as such have been received from
the State Governments.

Autonomy to Higher Educational Institutions

551. SHRI PRADEEP MAJHI:
SHRI M. SREENIVASULU REDDY:
SHRI P. VISWANATHAN:
SHRI KISHANBHAI V. PATEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government has constituted
a Committee under the Chairmanship of N.R. Madhava
Menon for autonomy to make sweeping changes in higher
educational system in the country including Indian
Institutes of Management (lIMs);

(b) if so, the details thereof;

(c) whether the Government has made consultations
with various stakeholders before finalizing the issue of
extending such autonomy;

(d) if so, the details thereof; and
(e) the reaction of the stakeholders in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Madam, The
Government constituted a Committee to evolve a
comprehensive policy on the issue of autonomy of Higher
Educational Institutions. The Terms of Reference of the
Committee are as under:—

(i) To review the state of autonomy of Central
Educational Institutions (CEIs) such as Central
Universities. lITs and [IMs vis-a-vis bodies like
the UGC as well as the Central Government.

(i) To recommend mechanism for norm-based
funding of CEls for development and
maintenance with an aim to enhancing financial
autonomy of the institutions.

(i) To examine the diffusion of autonomy within the
CEls and to suggest measures by which
institutional autonomy can percolate to
governance structures within the university and
to the teacher.
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(iv) To review and recommend measures on the
present governance structures of the CEls and
to provide for substantive and procedural
autonomy to them vis-a-vis the UGC and other
Central Regulatory Bodies and the Central
Government.

(v) To recommend measures for fostering
accountability of CEls as public institutions.

(vi) Any other issue relevant to the promotion of
autonomy of Central Educational Institutions in
a maner to achieve the objectives of the
universities as stated in their respective statutes
and in the light of the recommendations of the
Committee on Renovation and Rejuvenation of
Higher Education (Yashpal Committee) and the
National Knowledge Commission (NKC).

(c) to (e) The Committee held consultations with
stakeholders such as Directors of Indian Institutes of
Management, Directors of Indian Institutes of Technology
and Vice Chancellors of Central Universities before
finalising their report and submitting the same to the
Ministry. Ministry have constituted a Task Force to
formulate the modalities for implementation of the
recommendations of Committee.

Payment of Salaries to Al Employees

552. SHRI PRABODH PANDA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether Air India is not disbursing the salaries
of their employees and workers in time;

(b) if so, the details thereof;

(c) whether the Government has taken steps in this
regard so that the salaries and wages are disbursed in
time;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) There has been delay in payment of
wages and salaries because of the severe liquidity crisis
in Air India. This is the result of escalating fuel prices,
falling yields and high interest costs. The allownaces
and incentives for the month of May, 2011 and salary
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wages (including allowances and incentives) for the month
of June 2011 are pending.

(c) to (e) The financial position of Air India is being
intensively monitored by the Government. The Turnaround
Plan and with Financial Restructuring Plan of Air India
is presently being examined by a Group of Ministers.
Efforts are being made to improve to cash liquidity
position of Air India.

Noise Levels at IGIA

553. DR. MANDA JAGANNATH: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the noise levels in and around Indira
Gandhi International (IGI) Airport are very high;

(b) if so, the details thereof and the reasons therefor;

(c) the details of noise levels at IGl Airport as
against international standards;

(d) whether the Civil Aviation Regulator has fixed
noise limits;

(e) if so, the details thereof; and

(f) the measures adopted/likely to be adopted by
the Government to minimise noise pollution at IGI
Airport?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) No, Madam.

(b) Does not arise.

(c) to (e) Noise level are specific to the airports
and depend upon various factors like number of aircraft
movements, type of aircraft under operation, geographical
locations of the airport etc. The Directorate General of
Civil Aviation (DGCA) has fixed the interim noise level
for Indira Gandhi International (IGl) Airport, Delhi at 105
dB(A) for day time and 95 dB(A) for night time. The
details of permissible noise levels at some major
international airports are (i) JFK, New York-99dB(A),
(i) Rio de Janerio-118.4 dB(A); (iii) Brussels-100dB (A);
(iv) Rome-103dB(A); (v) Gatwick-London-94dB(A);
Heathrow-London-94dB(A); OSAKA-107dB(A), CDG-Paris-
104.5dB(A).
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(f) DGCA has implemented various noise mitigation
measures which include use of Continuous Descent
Approach; Mixed Mode Runway operation; Low Power
Low Drag Approach; Restriction on Auxillary Power Unit
(APU)/Ground Power Unit (GPU) at airport; Restirction
on Ground Run up of Engines; and Phasing out of
Chapter 2 Aircraft.

Construction of Haj House

554. SHRI PONNAM PRABHAKAR: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has made any progress
on the construction of Haj House near Shamshabad
Airport in Hyderabad;

(b) if so, the details thereof; and

(c) the funds sanctioned for the purpose and spent
so far?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
As per available records, no such proposal has been
received from the State Government.

(b) and (c) Does not arise.
Review of Nuclear Power Policy

555. SHRI GURUDAS DASGUPTA:
SHRI VILAS MUTTEMWAR:

Will the PRIME MINISTER be pleased to state:

(a) whether Government’s attention has been drawn
to the decision of Germany to shut down its nuclear
plants latest by 2022 in response to the rising public
opinion after the Fukushima disaster;

(b) if so, the details thereof;

(c) whether Government has any proposal to review
its nuclear power policy following Fukushima disaster;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) There
had been an ongoing political debate in Germany on
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closing down nuclear power, even before the Fukushima
incident in Japan. The recent decision, of Germany of
shut down all its nuclear power plants by 2022 has to
be seen in that context. Of the 17 reactors in operation
in that country, 8 reactors, mostly commissioned before
1980, have been shut down and the remaining are to
be shut down in a phased maner by 2022. In 2010,
nuclear power contributed about 133 Billion units of
electricity in Germany. Given its location, low growth in
demand and import possibilities, it has other energy
options. Germany is making up the loss from nuclear
power from the units shut down by import of electricity,
including that of nuclear power from France and Czech
Republic. It plans to increase power generation from other
sources including coal and gas while keeping its Green
House Gas (GHG) emission targets to make up the loss
from shut down of nuclear power by 2022.

(c) and (d) India’s energy resources are limited and
the demand is huge and rapidly growing. In the Indian
scenario, all sources of electricity generation need to be
deployed optimally. Given India’s energy resource profile,
nuclear power is an important clean energy option for
long term energy security and sustainability. It has to be
pursued with enhanced emphasis on safety.

Issuance of Tickets on Credit

556. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) the details of total amount of Indian Airlines and
its subsidiary Airlines due from the various State
Governments against tickets issued on credit basis and
through the agents as well, as on 31st March, 2010,
State-wise;

(b) whether Indian Airlines and its subsidiary airlines
have stopped issuing tickets to State Governments on
credit basis;

(c) if so, the details thereof; and

(d) the steps taken by the erstwhile Indian Airlines
to realise the outstanding amount from the respective
State Governments?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
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RAVI): (a) the State-wise outstanding to the erstwhile
Indian Airlines is as under:—

SI.No.  State Amount
(in Rs.)

1. Uttar Pradesh 242044.00
2. Bihar 66368.00
3. Andaman and Nicobar Islands 5632.00
4. Assam 4526.00
5. Imphal 2857.00
6. Jharkhand 14660.00
7. Orissa 9904.00
8. Sikkim 24171.00
9. Tripura 17226.00
10. West Bengal 90285.00
11. Maharashtra 2044349.00
12 Goa 163610.00
13. Tamil Nadu 9924300.00
14. Karnataka 75794.00
15. Kerala 96502.00
16. Andhra Pradesh 866527.00
Total 13648755.00

(b) No, Madam.
(c) Does not arise.

(d) Air India regularly follows up the outstanding
payment with the respective State Governments.

Rationalization of Coal Sources

557. SHRI C.R. PATIL:
SHRI HARIN PATHAK:

Will the Minister of COAL be pleased to state:

(a) whether the Task Force constituted on the issue
of rationalization of coal sources has submitted its Report;

(b) if so, the details thereof and the manner in which
States are likely to be benefited from the recommendation
of the Task Force; and
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(c) if not, the time by which it is likely to be
submitted?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) No, Madam,

(b) Does not arise, in view of reply given to part (a)
of the question.

(c) The Task Force has been asked to submit its
report by 24th August, 2011.

Airport in Idukki District

558. SHRI PT. THOMAS: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the present status of proposed airport in Idukki
district;

(b) the details of the amount sanctioned and utilized
so far on the said project;

(c) the steps taken/proposed to be taken by the
Government for early completion of the said project; and

(d) the time by which it is likely to be completed?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) to (d) The Government of Kerala has submitted
a proposal to the Government of India (Gol) for the
construction of a Greenfield airport at Anakkara in Idukki
district under Public Private Partnership. After all statutory
clearnaces, the promoter would develop the project and
no budgetary support of Gol is envisaged. As per the
Greenfield Airport Policy, the Steering Committee set up
for the purpose of coordinating and monitoring the various
clearances required for setting up of Greenfield Airports
regularly monitors the progress of the projects wherein
‘in-principle’ approval has been accorded by Gol.

[Translation]
Permanent Membership of NSG

559. SHRI RAKESH SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has taken steps to obtain
permanent membership of ‘Nuclear Supplier Group’;

(b) if so, the details thereof and if not, the reasons
therefor; and
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(c) the name of supporting and opposing countries
alongwith the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR): (a)
to (c) Yes, the Government has taken up with Nuclear
Suppliers Group (NSG) and NSG member countries for
India’s full membership of the Group. United States, France
and Russia have publicly stated their support for India’s
membership of NSG.

Vocational Education in Schools

560. SHRIMATI MEENA SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to introduce
vocational education as a full-fledged discipline in
Government schools;

(b) if so, the details thereof;

(c) the criteria for selection of Government schools
for introduction of vocational education;

(d) the time by which it is proposed to be introduced;
and

(e) the proposed allocation under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The National Policy on
Education, 1986 (as modified in 1992) envisaged
vocational education to be a distinct stream at the higher
secondary stage. Financial assistance is provided under
the Centrally Sponsored Scheme of Vocationalisation of
Secondary Education for imparting vocational courses in
Government and Government aided higher secondary
schools.

(c) Selection of schools for introduction of vocational
stream is made by the State Governments.

(d) The Centrally Sponsored Scheme of
Vocationalisation of Secondary Education was introduced
in 1987-88.

(e) There is an allocation of Rs. 2000 crore for the
scheme during the 11th Five Year Plan.
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[English]
Performance Based Promotion

561. SHRI K. SUDHAKARAN: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has decided to
implement the policy of performance based promotion in
All India Services and Public Undertakings;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Government proposes to induct
Defence Officers for imparting training to Officers in the
Police Services; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER’S
OFFICE (SHRI V. NARAYANASAMY): (a) to (c) In terms
of respective Promotion Guidelines for IAS, IPS and IFS,
promotion in All India Services is based on assessment
of the Annual Confidential Reports/Annual Performance
Appraisal, Reports which reflect the performance of the
officers.

The Government has not issued any guidelines on
the policy of performance based promotions in Central
Public Sector Enterprises (CPSEs) as the matters of
promotion of below Board level employees are dealt by
the Board of Directors of the concerned undertakings.
However, each CPSE is required to develop a
Performance Management System (PMS) which is
expected to assist the management of CPSEs to frame
a policy of promotion of executive based on performance
measured objectively.

(d) There is no such proposal.
(e) Does not arise.
Implementation of RTE Act

562. SHRI R. THAMARAISELVAN: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether it has been revealed during the social
conduct of RTE Act, 2009 that the Government circulars
on the RTE Act had not reached the schools and the
teachers were ill-equipped and ill-trained to implement
the new concepts of teachings under the Act;
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(b) if so, the details thereof and the steps taken by
the Government in this regard;

(c) whether the Government is aware that the rules
of the RTE Act has to be notified in many States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The Central Government
has taken several steps for implementation of the RTE
Act including (a) notifying the Central Right of Children
to Free and Compulsory Education Rules, 2010; (b)
notifying the National Council for Teacher Education
(NCTE) as the academic authority under section 23(1)
of the RTE Act and the National Council of Educational
Research and Training (NCERT) as the academic
authority under section 29(1) of the Act; (c) constitution
of a National Advisory Council (NAC) under section 33(1)
of the Act; (e) harmonization of norms of the Sarva
Shikhas Abhiyan (SSA) with the provisions of RTE Act;
(d) laying down the minimum qualification for a person
to be eligible for appointment as a teacher in schools;
(e) consultation at various forums with the State
Governments and other stakeholders regarding
implementation of the Act; (f) revising the fund sharing
pattern between the Centre and State Governments for
implementing; the SSA programme as per the RTE
norms.

A series of consultation meetings has been held
with State Governments/Union Territory Administrations
to spread the message of RTE Act. The following States
have framed rules under RTE Act, 2009 Andhra Pradesh,
Arunachal Pradesh, Assam, Chhattisgarh, Haryana,
Himachal Pradesh, Kerala, Madhya Pradesh, Manipur,
Mizoram, Orissa, Nagaland, Rajasthan, Sikkim, Jharkhand
and Uttar Pradesh. In addition the UTs of Admand and
Nicobar Islands, Chandigarh, Dadra and Nagar Haveli,
Daman and Diu and Lakshadweep followe the Central
Rules.

Medical Courses in IITs

563. SHRI K.P. DHANAPALAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Indian Institutes of Technology (IITs)
have any proposal to start medical courses;

(b) if so, the details thereof and the reaction of the
Government thereto; and
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(c) the present status of the said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The Indian Institute of
Technology (IIT) Kharagpur have proposed to introduce
a new Medical Education programme leading to the
degrees in MBBS, MD, MS and Ph.D. M/o Health &
Family Welfare, on a reference made to them opined
that the above proposal should be in accordance to the
requireents specified under the Medical Council of India
Act, 1956, which provides for instructions leading to a
degree to any branch of medicine. In order to enable
the IITs to conduct research and impart education in
the field of medicine, it has been decided to suitably
amend the IITs Act to provide for instructions leading to
a degree to any branch of medicine, and inter-disciplinary
research for advancement of learning and dissemination
of knowledge in such areas of learning, as the IlITs may
deem fit, not leading to a degree or qualification for
practice of medicine.

Mobile Network Capacity

564. DR. M. THAMBIDURAI:
SHRI SAMEER BHUJBAL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government proposes to augment
the mobile network capacity of MTNL and BSNL;

(b) if so, the details thereof;

(c) the number of mobile towers installed by the
MTNL and BSNL to augment its mobile network capacity
in 2010-11 and likely to be installed in 2011-12, State-
wise and circle-wise; and

(d) the other measures taken by the Government to
augment the mobile network and improve signal capacity
of both the companies?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (d) Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL) keep on augmenting their telecom network
progressively so as to enhance coverage and capacity
based on techno-commercial considerations.
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BSNL has installed 20461 Base Transceiver Stations
(BTSs) in its network during the year 2010-11 and MTNL
has installed 336 BTSs in its network during the year
2010-11. Circle-wise details are given in the enclosed
statement.

Statement

Circle wise details of BTSs installed during
the year 2010-11

SI.No. Name of Circle Number of BTSs

1 2 3

1. Haryana 174
2 Himachal Pradesh 168
3. Jammu and Kashmir 142
4 Punjab 582
5. Rajasthan 125
6. Uttarakhand 120
7. Uttar Pradesh (East) 577
8. Uttar Pradesh (West) 433
9. Andaman and Nicobar Islands 6
10. Assam 304
11.  Bihar 270
12. Kolkata Telecom District 278
13. Jharkhand 291
14.  North East-l 146
15.  North East-ll 126
16.  Orissa 107
17. West Bengal 297
18.  Chhattisgarh 829
19.  Gujarat 2366
20. Maharashtra 3674
21. Madhya Pradesh 1819
22. Andhra Pradesh 1986
283. Chennai Telecom District 735
24. Kerala 1334
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1 2 3

25. Karnataka 1779

26. Tamil Nadu 1793
BSNL Sub Total 20461

1. Delhi 161

2. Mumbai 175
MTNL Sub Total 336

National Commission for Protection
of Child Rights

565. SHRI M.K. RAGHAVAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the action taken by the National Commission for
Protection of Child Rights (NCPCR) to tackle the basic
problem of RTE Act, the lack of trained teachers upto
class V;

(b) whether there is any move to reduce the basic
qualification for recruitment of teachers under RTE; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The National Commission
for Protection of Child Rights (NCPCR) constituted under
the Commission of Child Rights Act, 2005, has been
assigned functions under Section 31 of the Right of
Children to Free and Compulsory Education (RTE) Act,
2009. It has undertaken several initiatives, including inter
alia publicity and awareness, social audit, public hearings,
development of a Complaint Management System for
RTE implementation.

The issue of lack of trained teachers in being
addressed by the concerned State Goverments in
accordance with the provisions of the RTE Act. In
pursuance of Section 23 of the RTE Act, the National
Council for Teacher Education (NCTE) has notified the
minimum qualifications for a person to be eligible for
appointment as a teacher in class | to VIII.

Section 23(2) of the RTE Act provides that where a
State does not have adequate institutions offering courses
or training in teacher education, or teacher possessing
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minimum prescribed qualifications are not available in
sufficient numbers, the Central Government may relax
the minimum qualifications required for appointment as
a teacher for period not exceeding five years. The Central
Government on the request of the State Governments
of Orissa, West Bengal, Bihar and Manipur has relaxed
the minimum prescribed qualifications for a period
specified in the Notification. Such teachers are required
to acquire minimum qualifications within the time period
stipulated in the Notification. Teachers who do not
possess the precribed minimum qualifications at the time
of the commencement of the RTE Act are required to
acquire the same within a period of five years from the
commencement of the Act.

Expert Panel on Cyber Threats

566. SHRI MADHU GOUD YASKHI:
SHRI BHASKARRAO BAPURAO
PATIL KHATGAONKAR:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Panel of Experts set up by the
Government to review India’s preparedness to fight/ward
off various security threats including cyber threat
submitted its report;

(b) if so, the salient features of the report alongwith
the recommendations made by the Panel on the services
of some communication firms such as G mail, Black
Berry Services, Nokia’s e-mail, etc;

(c) the reaction of the various stakeholders thereon;
and

(d) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) Indian Computer Emergency
Response Team (CERT-In) and other agencies regularly
review India’s preparedness to fight/ward off various cyber
security threats including security respectively on a
regular basis.

Further, the Government has also set up a
Committee to look into the aspects of interception of
encrypted communications comprehensively for all types
of services so as to address the needs of security
agencies.
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(b) World over several service providers are providing
services like G-mail, Blackberry email, Nokia messaging,
Hush mail, Skype, Video chats and other services across
the globe for sharing audio, video, image, e-mail, data
and accessing other web services any time and
everywhere by everyone in the world in a secure manner.
The security of these services is achieved through
encryption technology. These services are mostly availed
by the citizens world over either in their individual
capacity or as part of commercial activities. There are
multifarious aspects involved in dealing with the issues
relating to such communication services such as technical
and international relationship, legal and regulartory policy,
commercial and security requirements etc.

The Committee has analysed all the above issues
to workout a focused and practical proposal which
balance the requirements of security agencies and secure
communication needs of trade, commerce and industry.
The above complexities involved in the issue resulted in
the committee being unable to come out with unanimous
conclusive recommendations.

(c) Telecom service providers are of the view that
they are able to provide the interception facility for
encrypted services but decryption of the intercepted
communications/services is not their responsibility.
Security agencies, however, desire the intercepted
communication in readable format.

(d) The Government regularly interacts with all
stakeholders to solve the issues arising from time to
time and implement solutions to the extent feasible.

Dues of Al towards Government

567. SHRI SOMEN MITRA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether a huge amount is due from Government
to Air India towards operation of VVIPs and other special
flights by it;

(b) if so, the details thereof;

(c) whether the Ministry has forwarded any request
to Cabinet Secretariat to release the dues; and

(d) if so, the present status of the same?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) and (b) Bills amounting to Rs. 373 crores
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have been raised to different Ministries/Departments by
Air India for operating VVIP charter flights and evacuation
flights.

(c) and (d) The bills of Air India for operating VVIP
charter flights for the Prime Minister’s tours have been
sent to the Cabinet Secretariat for payment. An adhoc
amount against these bills has been released against
the equity provided for the FY 2011-12.

Satellite Interactive Terminal

568. SHRI SANJAY NIRUPAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Union Government has received any
request from the Government of Maharashtra regarding
from Central fund for setting up the Satellite Interactive
Terminals needed for Satellite Academic Centre;

(b) if so, the details thereof;
(c) the present status of the proposal; and

(d) the time by which this proposal is likely to be
finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Ministry of Human Resource
Development is mainly implementing : (i) National Mission
of Education through ICT which primarily focuses on
higher education institutions; and (ii) the Centrally
Sponsored Scheme of “information and Communication
Technology (ICT) in schools” with the objective of
establishing an enabling environment to promote the
usage of ICT in Government and Government aided
Secondary and Higher Secondary schools for imparting
computer literacy and computer aided learing. The
proposal of the State of Maharashtra for financial
assistance for installation of Satellite Interactive Terminals
(SITs) in Maharashtra for EDUSAT received in this
Ministry in August, 2008, is not covered under the two
Schemes.

[Translation]
Reservation of OBCs

569. SHRI BAIDYANATH PRASAD MAHTO: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether the Union Government has issued any
instructions to implement 27 per cent reservation for Other
Backward Classes (OBCs) students in the Central
Universities;

(b) if so, the details thereof; and

(c) the details of any concrete policy framed for
admission of OBC students?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Consequent upon the
Constitutional (93rd) Amendment Act, 2005 passed by
the Parliament, the Central Educational Institutions
(Reservation in Admissions) Act, 2006 came into force
on 4th January, 2007. Thereafter, the Ministry of Human
Resource Development has issued directions vide O.M.
No. 1-1/2005-UI1/847 dated 20th April, 2008 to all Central
Educational Institutions (Other than Minority educational
institutions) to implement 27 per cent reservation for Other
Backward Classes (OBCs).

Pension to MTNL Employees

570. DR. BALIRAM: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether a final decision has been taken on
payment of pension from Government treasury to
absorbed employees of Mahanagar Telephone Nigam Ltd.
(MTNL);

(b) if so, the details thereof; and

(c) if not, the time by which a final decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI MILIND DEORA): (a) to (c) The issue regarding
payment of pension to absorbed employees of MTNL from
the Government treasury was considered by the
Government in the year 2004 and was not agreed to.
However, the issue is being re-examined and being a
policy matter, no timeframe can be fixed for the decision
on the same by the Government.

[English]
Software Technology Parks

571. SHRI C. RAJENDRAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) the details of the Software Technology Parks of
India (STPI) set up in the country during the last three
years and the current year and likely to be set up during
the current Five Year Plan;

(b) the details of physical and financial targets fixed
and achieved by the Software Technology Parks in the
country during the current Five Year Plan so far;

(c) whether there has been under-performance in
this regard;

(d) if so, the details thereof; and

(e) the steps taken by the Government to achieve
the targets?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) and (b) The details of
Software Technology Parks of India (STPI) centres set
up during the last three years and the current year is
as under:—

Year STPI Centre

Haldia (West Bengal)

2007-08 Shillong (Meghalaya)
Patna (Bihar)

2008-09 -

2009-10 -

2010-11 Behrampur (Orissa)

2011-12 (till July 2011)

A total of 52 STPI centres are already operational
in the country. As per policy for setting up a new STPI
centre, on receiving a proposal from the State
Government, STPI jointly with the State Government
concerned conducts a feasibility study to evaluate the
export potential and commercial viability of the proposal.
Since the initiative for setting up a STPI centre lies with
the State Government, it is not feasible for STPI to set
targets for setting up of new STPI centres.

(c) to (e) Do not arise.
[Translation]
Hike in Air Fares

572. SHRI C.R. PATIL: Will the Minister of CIVIL
AVIATION be pleased to state:
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(a) whether private and public airlines have declared
a fare hike in view of the hike in prices of aviation fuel;

(b) if so, the details thereof;

(c) whether this hike has been affected in the form
of fuel surcharge;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to control air fare hike and to protect the
interests of airlines/passengers?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF CIVIL AVIATION (SHRI VAYALAR
RAVI): (a) to (d) In view of increase in ATF price,
scheduled domestic airlines have increased airline fuel
charge component of the airfare upto a maximum of Rs.
1400/- during Jan 2011 to Jun 2011. However, the total
airfare payable by the passengers in domestic sectors
varied i.e. increased/decreased during the same period,
depending upon market forces.

(e) With a view to maintaining transparency in tariff
publication, Directorate General of Civil Aviation (DGCA)
has taken following steps:

— Scheduled domestic airlines have been asked
to display established tariff route-wise and fare
category-wise on monthly basis and also to notify
noticeable changes to DGCA within 24 hrs of
affecting such a change. The intention behind
the above directions is to keep the passengers
informed of pricing pattern of airlines.

— A Tariff Analysis Unit has been set up in DGCA
to monitor tariff on regular basis.

[English]
Toll-Free Anti-Ragging ‘Helpline’

573. SHRIMATI J. HELEN DAVIDSON: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has launched a round-
the clock toll-free antiragging “helpline”;

(b) if so, the details thereof;
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(c) the number of cases registered and solved, so
far, under the helpline, State-wise;

(d) whether the Government has received any
complaints regarding poor performance of the “helpline”;

(e) if so, the details thereof; and

(f) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) As per information
received from University Grants Commission (UGC), a
toll free Anti-Ragging Helpline (1800-180-5522) has been
established, which is operated by Ed. CIL (India) Ltd.
w.e.f. 20.06.2009 through BSNL. The helpline has Call
centre facilities in 12 languages, viz. English, Hindi and
regional languages (Tamil, Telgu, Malayalam, Kannada,
Punjabi, Marathi, Oriya, Assamese, Gujarati and Bengali)
for helping victims of ragging and facilitating effective
remedial action. The Helpline receives complaints from
the complainant and forwards the same to the respective
institutions and the local administration for taking
necessary corrective action.

(c) As reported by Ed. CIL (India) Ltd., the number
of cases registered and solved, State-wise is given in
the enclosed statement.

(d) to (f) The Call Centre is fully functional. However,
whenever complaints regarding the functioning of the
Centre are received or noticed during the course of
monitoring the performance, these are attended to
immediately. Peformance and sensitivity of the Call Centre
towards the complaint is also checked through test calls.

Statement

SI.No. Name Cases Cases

of State registered  solved
1 2 3 4
1. Andhra Pradesh 22 5
2. Assam 11 3
3. Bihar 31 21
4. Chhattisgarh 14 6
5. Delhi 31 13
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1 2 3 4
6. Gujarat 6 3
7. Haryana 24 12
8. Himachal Pradesh 3 1
9. Jammu and Kashmir 21 4
10. Jharkhand 19 9
11. Karnataka 41 17
12. Kerala 28 13
13. Madhya Pradesh 82 21
14. Maharashtra 53 29
15. Manipur 1 0
16. Orissa 91 29
17. Puducherry 4 2
18. Punjab 31 7
19. Rajasthan 40 18
20. Sikkim 3 0
21. Tamil Nadu 48 17
22. Uttar Pradesh 188 73
23. Uttranchal 8 5
24. West Bengal 119 45
Total 919 343

— Out of 919 complaints registered, 566 were forwarded by
Ed. CIL (India) Ltd. to UGC of which 380 have already
been solved. The 10 complaints forwarded to colleges and
universities.

Admission in Schools

574. SHRI DHARMENDRA YADAV:
SHRI GAJANAN D. BABAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has decided to add a
year to primary schooling;

(b) if so, the facts thereof and the reasons therefor;
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(c) whether several States keep the entry age for
admission into class 1 to 5 years rather than at 6 years;

(d) if so, whether children of these States face the
double burden of heavy curriculum due to early entry
into the schooling system and introduction of upper
primary subjects at class V itself;

(e) if so, whether there is any proposal to frame
uniform policy for entry age for admission into classs I;
and

(f) if so, the measures taken by the Central
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) As per the National Policy
on Education 1986 (as modified in 1992), the elementary
cycle of education comprises eight years of schooling
from Class | to VIIl. The primary cycle comprises Class
| to V, and the Upper Primary cycle is from Class VI to
VIII. There is no proposal to effect any structural changes
in above dispensation.

(c) to (f) Yes Madam, several States/Union Territories
are following the entry age below 6 years for admission
in Class |. States/UTs are advised to align the entry
level for admission in Class | as per the provisions of
the Right of Children to Free and Compulsory Education
(RTE( Act, 2009, which provides for free and compulsory
education for all children in the 6-14 age group.

Criteria for Private Universities

575. SHRI HARIN PATHAK: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the criteria/norms laid down for private universities
to be recognized under section 2(f) of UGC Act, 1956
in the country;

(b) the number of private universities across the
country including State of Gujarat who have applied for
recognition under section 2(f) during the current year,
as on date;

(c) the number of applications already approved or
disapproved; and
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(d) the time by which the pending applications are
likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Section 2(f) defines “University”
to mean a University established or incorporated by or
under a Central Act, a Provincial Act or a state Act,
and includes any such institution as may, in consultation
with the University concerned, be recognized by the
Commission in accordance with the regulations made in
this behalf under this Act. The Private Universities are
established on the basis of criteria laid down by the
State Governments concerned. The UGC has notified
UGC (Establishment of and Maintenance of Standards
in Private Universities) Regulations, 2003 for the
maintenance of standards of teaching research,
examination and extension services in Private
Universities.

(b) All private universities are established by a
Central or State Act and as such they are already
covered under section 2(f) of the UGC Act. 1956. During
the current year six (6) private universities have been
established in the country through State Legislation of
which none are from Gujarat.

(c) and (d) In view of the above, there is no question
of any approval and disapproval of private universities
by the UGC.

[Translation]
SCs/STs Posts in the Universities

576. SHRI ASHOK KUMAR RAWAT: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the University Grants Commission (UGC)
has issued directives for implementation of reservation
policy for SCs/STs in all levels of teaching cadres and
non-teaching staff in various universities of the country
including Jawaharlal Nehru University (JNU);

(b) if so, the details thereof;

(c) the total number of teaching faculties and non-
teaching staff in each of the universities in the country
including JNU, category-wise, cadre-wise during the last
three years and the current year;

(d) whether the reservation policy is being properly
implemented in all the universities includi